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LEGISLATIVE ASSEMBLY.
Tuesday, 3rd March, 1925.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN:

Mr. Panambur Raghavendra Rau, M. L. A. (Finance Department:
Nominated Official.)

QUESTIONS AND ANSWERS.

PAYMENT oF OVERTIME ALLOWANCES TO THE STAFF OF THE CALcUTTA
Ratnway MarL Sorming Orrice For WORKING Extua Hours.

1058. *Mr. Amar Nath Dutt: (a) Is it a fact that Mr. C. D. Rae, Pre-
gidency Postmaster, Calcutta, ordered the staff of the Calcutta R. M. 8.
Parcel Sorting Office to work for 9 hours without any overtime allowance?
If so, why?

(b) Will the Government pay overtime allowance to the staff for the
additional labour? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: (z) The reply to the first
part of the question is in the affirmative. On a few occusions between
December 1928 and October 1924, tho Presidency Postmaster, Calcutta,
had to call upon sorters in the Parccl Sorting Office to work for extra
hours to clear off accumulations of parccls.

(b) The answer is in the negative. Government do not admit that
overtime allowanees should be allowed in such circumstances, and in this
case the arrears were due mainly to short outturn by the mien

AccuMuTATION oF Pancrrs 1x THE: Catcurra Rarnway Marn Service
Sorring OFrice.

1054. *Mr. Amar Nath Dutt: (a) Are the Government aware that there
was heavy accumulation of work in the Calcutta R, M. 8. Parcel Sorting
Department resulting in unusual delay in delivery of parcels to the public?

(b) Has the attention of the Government been drawn to the article
published in the Englishman dated the 4th October 1924, re accumulation
of parcels in the Caloutta . M. 8. Parcel Sorting Department?

(c) Has the attention of the Government heen drawn to the fact that
the Superintendent, Calcutta Borting, in the course of his interview with
the representative of the Fnglishman admitted that the heavy accumula-
tion was due to the inadequacy of staft?

(d) If so, Mave the Government sanctioned additional staff?

; (1841)
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The Honourable Sir Bhupendra Nath Mitra: (a) There have been occa-
sional accumulations recently.

(b) Yes. |

(¢) The SBuperintendent was not correctly reported. He intended to
make it clear that the accumulation was due more to heavy absenteeism
among the staff than to any other cause. :

(d) No.

DerutatioNn or CLenks ofF THE GENERAL Post OFricE, CALCUTTA, TO
wOoRK IN THE Parcer Sorting OFPPICE.

1055. *Mr. Amar Nath Dutt: Is it a fact that Mr. C. D. Rae issued
a gencral order compelling the staff of the G. P. 0., Calcutta, to work in
the Parcel Sorting Office in contravention of well defined Post Office
Manual rules? T1f so, why?

The Honourable 8ir Bhupendra Nath Mitra: No. Only on one occasion
when there was an accumulation of parcels in the Parcel Sorting Office
owing to absence of a large number of sorters, some CGencral Post Office
clerks were deputed to work there as a temporary arrangement. They
were withdrawn as soon as the accumulation was cleared. No rules in the
Post Office Manual were coutravened.

Depvratiox ofF Mz, C. D. Rag, Prrsioency Postmaster, CALCUTTA, AND
Lirvrenant-CoLoNel 8, C. Sivcram, SUPERINTENDENT, Post OrFices,
Sovrn Cavcurra DIVISION, T0 STUDY SORTING ARLANGEMENTS IN
BoMBAY. '

1056. *Mr, Amar Nath Dutt: Is it a fact that Mr. C. D. Rae, Presidency
Postmaster, Calcutta G. P. O., and Lt.-Col. 8. C. Binclair, Buperintendent
of Post Offices, Sputh Calcutta Division. were sent to Bombay in November
last at Government expense? - If so, were these officers deputed specially
to look into the system of sortine work in Bombay with a view to its
introduction in Calcutta Sorting Office? If the reply be in the affirmative,
whv was not the Superintendent, Calcutta R. M. 8., deputed for the pur-
pose;’ If the reply be in the negative, what was the purpose of the deputa-
tion ?

The Honourable Sir Bhupendra Nath Mitra: The reply to the first part
of the question is in the affirmative.

With respect to the second part, these officers were deputed to Bombay
to see whether any of the arrangements in the sorting office there could be
usefully applied to the case of the Calcutta Sorting Office.

With respect to the third part, it was contemplated to appoint Lieute-
nant-Colonel Sinclair as Superintendent, Galeutta Railway Mail Service.

The fourth part of the question does not arise.

© PromotioN oF Basu Larnrr Lan CHATTERIEE oF THE CALCUTTA
GryEnan Post OFFrr 10 A SerecTioN Grabe.

1057. *Mr., Amar Noth Dn%t: (0) Ta 't a fact that Babu Lalit T.al
Chntterjee, an official of the Calcutta General Post Office, was permitted to
officinte in the selection erades Rs. 145—170 and Rs. 176—225 and sub-
sequentlv wos confirmed in the selection grade of Rs. 145—170 but was
roverted to the time-seale on reinstatement in appeal of Babu Hari Charan
Mukherjee, Postmaster, Hatkhola?
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(b) Will the Government please state the reasons why Buabu Lalit Lal
Chatterjee has not been considered eligible for appointment in the selec-
tion grade although several vacancies have since occurred and been filled up
by officiale junior to him?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes. Babu TLalit Lal
Chatterjee was promoted to u selection grade on a year's probation, but
bad to be reverted within the period of his probation.

(b) He was deemed unfit for permanent promotion to a selection grade.

Revuerion oF Ty Working Hours oF Postan OFFICIALS IN THE
Siniaorr Sus-OFFICE.

1058. *Mr. Amar Nath Dutt: (a) Are the Government aware that the
Superintendent of Post Offices, Jslpaiguri Division, has directed the staff
of the Siliguri Sub-Office to be in attendance at the office for hours rang-
ing between 10 and 12} hours every day?

(b) Will the Government please state the period of sttendance fixed
for the postal officials? .

(¢) 1f the period fixed for the postal officials of Siliguri by the Superin-
tendent be in excess of the prescribed stundard are the Government
prepared to direct the Superintendent to reduce the working hours in con-
formity with the standard?

The Honourable 8ir Bhupendra Nath Mitra: (a) The Superintendent
ordered the staff to work for nine hours a day as a temporary measure,

(b) Not less than eight hours a day.

{c) Steps have been taken to reduce the hours.

Graxr or o Locau Anrowance 1o Tie Sup-PostMaster, Kovasis, 1x
rE Luvsdar Hiots,

1059. *Mr. Amar Nath Dutt: (a) Is it a fact that a local allowance has
been sanctioned by the Government of India for the Postal and R. M. 8.
workers in the Lushai Hills?

(b) If so, will the Government please explain why the Bub-Postmaster,
Kolasib, in the Lushai Hills has been deprived of the concession?

(¢) Do the Government propose to sanction payment of the local
allowance to the said Sub-Postmaster?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, so far as the
clerical staff are concerned.

(b) and (¢). The whole scheme of local allowances for postal officials
in Assam has been under examination and final orders in the case of the
Sub-Postmaster, Kolasib, will be issued as soon as poseible.

Eviereiity o CLERKS EMPLOYED IN THE Deap Lrrrer Orrice,
Carcurra, For PromorioN To THE SELEcTION GRraDns,

1060, *Mr. Amar Nath Dutt: (a) Will the Government pleasc statc s
to whether the clerks employed in the Dead Letter Office, Caleutia, srv
eligible for #ppointments in the selection grades in that office’ 1f un.
why has the appointment of Assistant Manager on Rux. 250860 been
filled up by an officinl from the office of Postmaster Gencrsl, Bengal and

Agsam?
A2
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(b) Will the Government please state whether the selection grade
appointments in the office of the Postmaster General, Bengal and Assam,
arc also filled by the clerks of the Calcutta Dead Letter Office?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. When the post
of Assistant Manager on Rs. 250—850 was filled, there was no appointment
in the next lower grade, namely, Rs. 175—225, sanctioned for the Dead
Letter Office and the senior fit official in the latter grade in the Post-
master General's office had to be selceted.

(b) No.

" Rerimeemest or Basu JoGENDRA Natm Biswas, o Crerk IN THE
Deap Lerrer Orrick, CancuTra.

1061. *Mr., Amar Nath Dutt: Arc the Government aware that continuous
extension of service has bcen granted to Babu Jogendra Nath Biswas,
clerk, Dead Letter Office, Calcutta, with the result that the flow of pro-
motion of the clerks in the time-scale to the very scanty selection grade:
appointments has been blocked? If so, are the GGovernment prepared to
issue orders for the officinl’s immediate retirement?

The Honourable Sir Bhupendra Nath Mitra: 13abu Jogehdrn Nath
Biswas has been granted a year's extension of service after attaining the
age of 55 years. His case is governed by Fundamental Rule 56 (b) and the:
question of his immediate retirement does not, therefore, arise.

Guaxr or Extna Arrowaxce To Crerks or arr, Hean Orrices 1n
BENGAL AND ABSAM FOR POSTING INTEREST IN THE SavixGgs Bank
Lxncers.

1062, *Mr. Amar Nath Dutt: (a) 1s it o fact that an allowance is
given to the clerks of the Caleutta General Post Office for posting interest
in the Savings Bank Ledger Book, while the sume 18 not given to clerks.
of other Head Offices in the Bengal and Assam Circles?

(b) 1f the reply be in the affirmative, will the Government please state
the reason, why they are not paid extra allowance, although thcy are re-
qltl{iiredq to do the same kind of work as the clerks of Calcutta General Post
Office?

(¢) Whether Government proposes to give extra allowance to the clerks
of all Head Offices in Bengal and Assam, who are required to post interest
in Savings Bank Ledgers?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.

(b) and (c). It has not been found necessary to make special arrange-
ments in-other offices in the Circle.

ALLEGED ASSAULT BY A SOLDIER oN A PosTan OFFICIAL IN THE
Dum Dum Post Orrice.

1063. *Mr. Amar Nath Dutt: («) Has the attention of the'Government

been drawn to an article entitled ** Abuses of Postal official th ic'”
published in Labour, dated December 19247 cials by the public
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(b) If 80, have the Government made any inquiries into the alleged inci-
«dent of a soldier named L. C. B. Auckland of the 2nd South Wales Bor-
derers, Dum Dum, having trespassed into the Dum Dum Post Office and
committed an unprovoked assault on a postal official on duty under circum-
atances related in the article? '

(c) If the reply be in the affirmative, will the Government please state
the result of the inquiry and whether it proposes to take any action, legal
or departmental, for securing the punishment of the soldier?

(d) Ts it a fact that the case was reported to the Postmaster General,
Eengal and Assam, by the General Secrctary, Provincial Postal and R. M,
8. Association, Bengal and Assam? If so, what action was taken by him
in the matter?

The Honourable 8ir Bhupendra Nath Mitra: (z) Yes.
(b) Inquiries have been made,

(c) The clerk lodgud a complaint of assault against the soldier with the
police and the soldier brought charges against the clerk and a postman
«f tearing his pass-took and of assault, respectively. The Ofticer Command-
Ing gave an undertaking that he would warn his men against using violence
or abusive language to postal officials in uny circumstances and, as the
police were not in favour of proceeding with the case, no further action
was considered necessary.

(d) Yes. The General Secretary was informed of the result of the in-
quiries.

OPFFICIATING AND PERMANENT APPOINTMENTS IN TiIk SELECTION (GBADEs
1y THE Cancurra GeNerst. Post Orrice, ETC,

1064. *Mr, 8. 0. Ghose: (a) Will the Government please state how the
-officinting and permanent appointments of the selection grades in the
Calcutta General Post Office and the mofussil Post Offices in the Bengal
and Assam Circle are filled up?

(b) Is it & fact that Babu Manmotha Nath Dutta, a junior official in the
time-scale, hag been officiating continuously for a long period in the selection
grade of Rs. 175—225 in the Caleutta General Post Office although thers
are numerous senior officials both in the time-scale ss well as in the selec-
tions grade appointments of Rs. 145—170?

(c) Is it a fact that Babu Karindra Nath Ghosal .who was & clerk of
the office of the Postmaster General, Bengal and Assam, and recently pro-
moted as head clerk, Calcutta General Post Office, on Rs. 145—170 was
permitted to officiate in the higher selection grade of Rs. 250—350 ns Post-
master, Pabna and Faridpur, for a long time and has now been officiating as
Postmuster though there were and are numerous scnior qfficials in the
grades of Rs. 145—170 and Rs. 175—225 in the Calcutta General Post
Office and the whole circle?

(2) Were all senior officials in the Bengal and Assam Circle who have
‘been superseded hv Babu Karindra Nath Ghosal eonsidered as unfit for
officiating promotion in the selection grade appointment? ' If so, were the
superseded officials given any chance of rebutting the charge of unfitness?

(¢) Do the Government propose to take any action in the matter?
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The Honourable Sir Bhupendra Nath Mitra: (a) Permanent promotions
to the selection grades are based solely on merit and efficiency. This pnin-
ciple is followed also in the case of officiating promotions subject, according
to the exigencies of the service, to the selection of the fit officials most
readily available.

(b), (c), (@) and (¢). Government have no information. Superseded
senior subordinates who considered that they have a grievance are at liberty
to appeal in the usual manner.

CONSTRUCTION OF THE Raruway rFroM Ralpvr 10 VIZIANAGRAM
VIA PARVATIPUR.

1065 *Mr. W. 8. J. Willson: With reference to the creation of a Har-
bour at Vizagapatam, will Government please state when the construction of
the Railway from Raipur to Vizianagram via Parvatipur will be taken in
hand?

The Honourable 8ir Oharles Innes: The construction of the Raipur Par-
vatipur railway will be undertaken at the same time ae the construction
of the harbour works at Vizagapatam. We hope to begin work on both
projects as soon as the sanction of the Secretary of State, which has been
applied for, is received.

Sir Campbell Rhodes: When is that sanction expected?

The Honourable 8ir Oharles Innes: That, Sir, is a question which it is
quite impossible for me to answer. All I can say is that sanction was.
applied for some time ago.

M=r. HorxiMax’s DerorTaTION.

1066. *Mr. Chaman Lall: Are the Government prepared to give effect
to the Resolution passed by the Legislative Assembly with regard to Mr.
Horniman’s deportation?

u The Honourable Sir Alexander Muddiman: The answer is in the nega-
ive.

Mr. Chaman Lall: Will the Honourable Member give us the reason why
the answer is in the negativae?

The Honourable Sir Alexander Muddiman: The Government of India
do not consider the presence of the gentleman in question desirable in India
in the public interests.

Mr. Gaya Prasad Singh: Are you prepared to prosecute Mr. Horniman
for any offtnce he may have committed?

The Honourable Sir Alexander Muddiman: I am not aware that he has
committed any offence.

Mr. Chaman Lall: Is the Honourable Member prepared to give effect
to the Resolution passed by the Assembly on this subject?

T?a Honourable Sir Alexander Muddiman: I have already answered that
question. '

Mr. Ohaman Lall: Is the Honourable Member aware that a great deal

of dissatisfaction is prevalent in the country because of the action taken
against Mr. Horniman?
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The Honourable Sir Alexander Muddiman: I am not aware of it.

Mr, Chaman Lall: Does the Honourable Member ever read the daily
newspapers?

Mr. A. Rangaswami Iyengar: May I know, Sir, the reasons which in-
duced the Government to refuse to give effect to the Assembly’s Resolu-
tion ? .
The Honourable Sir Alexander Muddiman: If the Honourable Member
will read the debate on the occasion he will find the reasons there.

Mr. A. Rangaswami Iyengar: In spite of the arguments adduced on the
floor of this House, the Assembly chose to pass the Resolution and I want
to kmow whether there has been any subsequent resson to that which in
duced Government not to give effect to the considered Resolution of the
House. '

The Honourable Sir Alexander Muddiman: The Hesolution was passed
in spite of the arguments of the Government, which the Government still
consider valid.

Mr. Chaman Lall: May I, with your permission, Sir, ask the Honour-
able Member whether that decision rests finally with the Secretary ‘oi
Btate for India or with the Government of India or the Government of
Bombay? .

The Honourable Sir Alexander Muddiman: What decision?

Mr. Chaman Lall: The decision with regard to Mr. Horniman's deporta-
tion ? '

The Honourable Sir Alexander Muddiman: I imagine it rests with the
Secretary of State finally; but the Government of India are not prepared
to recommend to the Secretary of State to allow Mr. Homiman to return to
India.

Mr. Chaman Lall: Will the Honournble Member be prepared to make
a recommendation to the Secretary of State?

The Honourable 8ir Alexander Muddiman: Certainly not, Sir.

Mr. Ohaman Lall: Will the Honourable Member have the wishes of
this House, a3 far as they have been expressed by the Resolution passed
by us, conveyed to the Secretary of State?

The Honourable Sir Alexander Muddiman: The Secretary of State has
no doubt before him the Resolution passed by the House.

Mr. K. Ahmed: Are Government aware that between the time when this
Resolution was passed and now the opinion of the House has become
different? (Laughter.)

Mr. A. Rangaswami Iyengar: I challenge to prove it.

Mr. Ohaman Lall: The Honourable Member (Mr. K. Ahmed) knows
that that statement of his is untrue.

ArrontMeNt oF CoLoNEL NEEDHAM 'TO INVESTIGATE THE QUFSTION oOF
IMrrovemeNT IN THE MEDICAT.  ARRANGKMENTS ON THE NORTH-
WesTERN Rarnway.

1067. *Mr. Chaman Lall: (a) Is it a fact that a new post was created
for Colonel Needham on his retirement? -

(b) Will Government state the remuneration paid to Colonel Needham
and the privileges attaching to his office?

(¢) Wl Government state the necessity for the creation of this post?
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The Honourable Sir Oharles Innes: (a) and (c). No. The servicos of
Colonel Needbam were obtained for the purpose of investigating the ques-
tion of improvement in the medical srrangements on the North Western
Railway.

(b) Rs. 8,000 per mensem plus any further concession which may be
given under the recommendations of the L.ee Commission to officers of
Ris standing. He is also given travelling facilities as o railway otiicer.

Mr. Ohaman’ Lall: Is the Honourable Member aware that this is an

absolutely unnecessary post and will he take immediate steps to have
the post abolished?

The Honourable Sir Oharles Innes: I can only say that I entirely dis-
agree with the Honourable Member. '

Mr, Chaman Lall: Is the Honourable Member sware that there were
motions for reduction under this very head in the Railway Budget and
that owing to the guillotine they could not be reuched?

NorTu-WesTery Rainw.y StekpeEr CoNTRACT.

1068. ‘*Lala Hans Raj: Will the Government be pleased to lay on the
tuble the report of the Central Advisory Committee with regard to the North-
Western Railway Slecper Contract as promis-d in reply to Diwan Chaman
Lall’s question of the 10th September, 1924, tngether with a copy of the

resolution or other proceeding that Government minny have teken on that
report?

The Honourable Bir Oharles Innes: The Honourable Member is referred

to the answer given on 24th February, 1925, to Lala Duni Chand’s ques-
tion on the same subject.

EpucarioN oF THE CHILDREN oF (GOovkkNMENT oF INDiaA EMPLOYLES,

10689. *Mr, Kumar Sankar Ray: (2) Has the attention of the Government
been drawn to the article headed ‘* Government of India Clerks '’ dealing
with the defects in the arrangements for the education of their children

published in the Wealth and Welfare Weekly, dated Lucknow, the 28th
Junuary 19257

(b) What action do the Government propose to take in the matter?

Mr. J. W. Bhore: (2) The Government of India have seen the article.

(b) The Government of India have done and will continue to do all that
can reasonably be expected in the matter of improving the facilities for
the education of the children of their employees.

Drrkcrs 1N THE “D”” Crass IxpiaN Crkrks’ QUarTERS aT RalsINa,

1070. *Mr. Kumar Sankar Ray: Are the Government aware of the fol-
lowing defects in the ‘D" class Tndian clerks’ quarters at Raisina and
what action do they propose to take to remove them:

(a) The kitchen room hns no ventilators for the outlet of smoke

which cannot pass out when the door is closed against the
cold wind in winter;
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(b) The godown room has got 2 unnecessary ventilators large enough
for a thief to pass through even when the door is closed;

(c) The outer walls are 80 low that any one can leap over them with-
out any difficulty, and thus make the task easy for thieves;

(2) The bath room has got a network of bricks (instead of a window)
which allows nn unrestricted passage of air into the room when

it is not desired jn winter.

The Honourable Sir Bhupendra Nath Mitra: (a), (b) and (c). 1 think
:my Honourable friend has been misinformed. The kitchen room in the
**D ' class quarters is provided with a fire-place and flue, there are no
.godowns in these quarters, and the outer walls are eight feet high.

(d) 1t is correct that the buth room or bathing place is provided with
‘honey-comb brick work in place of 8 window. A representation has been
received asking for the substitution ot a glazed Window with bars, and is
‘under consideration,

New AProINTMENTS IN THE Sronres DEPARTMENT.

1071, *Mr. Kumar Sankar Ray: («) Is it a fact that some new appoint-
ments were sanctioned for the Stores Department last vear on the ground
that the staff was overworked and that relicf was required urgently?

(b) If so, how many appointments were sanctioned und how many, if
anv, of them are still unfilled and what were the ecircumstances under
which it was considered necessary Yo sanction them urgently?

The Honourable 8ir Bhupendra Nath Mitra: Most of the appointments
-created in the Stores Departinent lust vear were sanctioned in pursuance
of the general scheme for the development of the Department. There
were, however, & few appointments of subordinates, clerks and menials
:sanctioned on the ground of urgent neeccssity. All these appointments,
with the exception of one junior elerlship, have becn filled. All the ap-
pointments sanctioned in connection with the expansion of the Department
‘have been filled with the exception of two Inspectorships, four Iixaminer-
‘ships and one Draughtsman’s appommiment. The appointments generally
were filled as neceseity for recruitment arose, and stepr are heing tuken to
fill the vacant appointments except the appointment of Draughtsman, the
filling of which is not immmediatcly neceesary.

Mr. B. Das: May I know, Sir, it the Government have carried out the
recommendations of the Indian Stores Committee regarding the filling up
«of these appointments in the Stores Department?

The Honourable Sir Bhupendra Nath Mitra: I should like the Honour-
able Member to refer me to the particular rececommendation he hus in mind.

Mr. B. Das: I refer to the recomendation that all the appointments
should be temporarily filled and that Europceans should be appointed only
temporarily until suitable Indians are found and ‘that all permanent ap-
‘pointments should go only to Indians. That is onc of the recommendations
‘of the Indian Stores Committee.

The Honourable Sir Bhupendra Nath Mitra: The appointments arc as
‘s matter of fact being filled temporarils. T think I explained in this House
on another oceasion that, when we want to fill anv of these appointments,
wbe.l insert advertiscments in the papers and we take the best man avail-
able.
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PrororTioN oF OFrFricers T0 CLERKS AXD SUPERINTENDENTS IN THE.
C1viL SECRETARIAT AND ATTACHED OFFICES OF THE GOVERNMENT oF INDIA,

1072. *Mr. Kumar Sankar Ray: (c) What is the proportion of officers.
to clerks and superintendents in the various Departments and attached
offices of the Civil Secretariat of the Government of India?

(b) In which of the offices are the officers in excess of the usual propor-
tion and why?

(6) Are tic officers in the offices referred to in (b) required to do noting.
and drafting on important cases themselves?

(d) Are the assistants in such offices in receipt of the same rates of pay

a8 those of the offices in which noting and drafting is expected from:
assistants ?

The Honourable Sir Alexander Muddiman: (z) I will send the Honour-
able Member a statement giving the information required.

(b) The Honourable Member will sec from the statement that there is
no such thing as a usual proportion. A wide variation in the proportion

is inevitable in view of the differcnt nature of the work done in different
offices.

(c) In all offices the officers note and draft, where necessary, on import-
ant cases.

(d) Does not therefore arise.

ProvisioN oF MoRE LErrkr Boxes 1n RaIsixa.

1073. *Mr. Kumar Sankar Ray: (o) How many postal letter boxes are
there in Delhi city and how many at Raisina (Imperial Delhi) and what is.
approximately the proportion of the area of the former to the latter?

(b) Is it a fact that although the Indian clerks’ quarters side is more
thickly populated than the rest of Raisina there are only 2 letter boxes for
the peons' quarters on the one end to the Talkatora Park on the othgr end ?

(c) When do the Government propose to provide more letter boxes at
Raisina ?

The Honourable Sir Bhupendra Nath Mitra: (a) Delhi, including the:
. Civil Lines, has 111 letter boxes and Imperial Delhi, which, for postal pur-

poses, includes Paharganj and Karaul Bagh as well as Raisina, has 25
letter boxes. The area of the former is roughly 4 times that of the latter.

(b) There are only two letter boxes on the road referred to by the
Honourable Member but three other letter boxes are also situated in the
vicinity of Indian clerks’ quarters.

(¢) More letter boxes will be provided at Raisina as soon as it grows
in population and there is a demand for additional letter boxes.

MorNING¢ DELIVERY oF REGISTERED LETTERS AT RATSINA AXD SImMLa,

1074. *Mr, Kumar Sankar Ray: (a) Are the Government aware that the
official community and the Members of the Legislature at Raisina and

Simla cannot get their registered letters because they are delivered during
office hours in their absence?

(b) Do the Government contemplate arranging for the morning delivery
of registered letters, ete., specially at these stations?
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The Honourable Sir Bhupendra Nath Mitra: () and (b). At Simla a.
delivery of registered letters, etc., was made last season at 0-16 A.M. to
the general public and at 9 A.M. a8 & special case to Members of the Legis-
lature residing in the quarters on the Cart Road and Summer Hill. Ar-
rangements are being made to have two general deliveries of such articles
in the morning, namely, at 8 and 9-30 o’clock.

At Raisina, special arrangements exist for the delivery of registered’
letters, etc., to Members of the Legislature at 8 A.M. It is not possible to-
extend these arrarigements without considerable extra expense.

Incoymi-Tax AssessMiNTS 1N CaLCUTTA.

1075. *Sardar Gulab Singh: (a) Are Government aware that a large
number of representations have been addressed to the Commissioner of 1n-
come-tax, Bengal, drawing his attention to cases in which people have been
improperly under-assesscd or over-assessed to income-tax in Caleutta, and
suggesting negligence on the part of the staff employed?

(b) Is it a fact that onc Madanlal Purasrampuri of 114-1, Cotton Street,
Calcutta, has sent a series of detailed representations since August 1924,
to the Commissioner of Income-tax, Bengal, in connexion with the assess-
ment of a particular firm?

(¢) What is the procedure generally followed in dcaling with representa-
tion containing allegations against assessment officers? Is the person mak-
ing them allowed to substantiate his charges if he offers to do so? Was-
such opportunity given to Madanlal Purasrampuri?

(d) Will Government be pleased to inquire as to what action was taken
by the Commissioner of Income-tax on the representations referred to ios
clauses (a) and (b) above? And if no action was taken, are Government.
aware that failure to take action on some of these representations has re-
sulted in serious loss of revenue to Government?

(e) Will Government be pleased to call for these representations, toge-
ther with a report thereon, from the Commissioner of Income-tax, Bengal 7

The Honourable Sir Basil Blackett: (1) The Government have nv infor-
mation. They are calling for a report on the subject.

(b) to (¢). As has been stated more than once the Government are
not prepared to discuss individual assessments in this House. :

(c—First sentence) Income-tax officers are under the control of Com-
missioners of Income-tax. Against disciplinary action by the Commission-
er an appeal lies to the Local Government. They are not under the direct
conftrol of the Government of India. If specific allegations of misconduct
were made against an Income-tax officer the Commissioner would natural-
li hold a regular inquiry in regard to them unless he was satisfied that.
they were groundless.

Ixprax Exmes 1y Forriey CouNTtnirs.

1076. *Khan Bahadur Sarfaraz Hussain Khan: (¢) Will Government
be pleased to state the number of Indians exiled in foreign countries-
for their being connected with movements to secure freedom for Tndia?

{b) Do Government propose to withdraw the ban on their return to
India?
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The Honourable Bir Alexander Muddiman: (a) I would refer the Hon-
-ourable Member to the answer given on the 8rd February to Mr. N. C.
Kelkar's question No. 744. No other steps have been taken to prevent
Indians from returning to India.

(b) The Honourable Member will see that only one British Indian sub-

ject is in question. Government do not intend at present to modify their
worders in his case.

Graxt oF IMMUNITY PROM ProsrcuTioN oN THrIR RECURN To IXNDIA
or INprax Extnes 1v Foreiaxy CouNTnies,

1077. *Ehan Bahadur Sarfaraz Hussain Khan: Will the Government
tbe pleased to state whether any steps are being proposed to be taken for
granting the exiles immunity from prosecution on their return to this
country ? )

The Honourable Sir Alexander Muddiman: The answer is in the negs-
itive,

RECENT LEGISLATION ArrrcTING INDIANS IN NATAL.

1078. *Dr. Kishenlal Nehru: Will Government be pleased to lay on the
‘table of the House a copy of the recent legislation affecting Indians in
Natal ? .

Mr, J. W. Bhore: Government of India have roceived onlv one copy
-of the Ordinance and T amn, therefore, unable to comply with the Honour-
able Member’s request at present. More copies have been asked for and,
on receipt, a copy will be placed in the Library of the House for the infor-
mation of the Honourable Members. Meanwhile, if the Honourable Mem-
‘ber so desires, I shall be pleased to show him my copy any time that he
may care to call at my offige.

Mr. T. 0. Goswami: I would recommend that the Honourable Mem-
dber should use the typewriter.

Posirion or INpIaxs IN NATAL.

1079. *Dr. Kishenlal Nehru: (a) Will Government be pleased to state
if they have taken anv steps to represent the Indian position in Natal to
His Majesty's Government?

(b) Will Government be plensed to state if they have made any inquiry
as to the number of Indians whose civic and trading rights will be afiected
in Natal by the recent Ordinance passed by the Union Parliament?

Mr. J. W. Bhore: (a) Yes.

(b) No.

REPRFSENTATION MADE BY THE GOVERNXMENT orF INDIA To Tuk SourtH
Arnicay GOVERKMENT BEFORE THE NiTaL, ORDINANCE WAS ASSENTED
T0 BY THE Govruxor GEXNERAL oF SourH Arnich,

1080. *Dr. Kishenlal Nehru: Will Government be pleased to state whe-
ther hefore the (Governor Gencral of South Africa gave his assent to the
Natal Ordinance the Government of India made any representation on
behalf of their Indian nationals to the Governor General of South Africa or
o0 the Union Government or to the Sceretary of State for India?

Mr. J. W. Bhore: The reply is in the affirmative.
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Deruration To Sourn Arrica oF aN OFFICER TO INQUIRE INTO THE
GRIEVANCES OF INDIANS CREATED BY RECENT LEGISLATION KNACTED IN.
TiHAT CoOLONY.

1081. *Dr. Kishenlal Nehru: Will Government be pleased to state
whether they propose to send any officer to South Africa to make a local
inquiry into the grievances of Indirns created by the recent legislation?

Mr. J. W. Bhore: The Honourable Member's attention is invited to
the reply given by His Excellency the Viceroy to the deputation that
waited on him on the 28th January 1925. Government are not in a posi-
tion to make any further statement on the subject at present.

Rervortr oy THE CoLoN1Es CoMMITILE,

1082. *Dr. Kishenlal Nehru: (a) Will Government be pleased to state
when they propose to publish the report of the Colonies Committee which.
was deputed to England last year?

(b) If there is no report of any such committee will Government be
pleased to publish the memoranda of Messrs. Rangachariar and K. C. Roy?

Mr. J. W. Bhore: (a) and (h). The attention of the Honourable Mem-
ber is invited to the reply given by me on the 28rd January last to Khan
Bahadur Sarfaraz Hussain Khan's question No. 157.

Reronr of tier Crvir, Justice CoMMITTEE,

1083. *Dr. Kishenlal Nehru: Will Government be pleased to state when
it is proposed to publish the report of the Civil Justice Committee? What
action do the Government propose to take on it?

The Honourable Sir Alexander Muddiman: The report of the Committee
will be published on the 20th instunt. I am unable to make any state-

ment at present in regard to the second part of the question as I have
not yet examined the report in detail.

Rerorr or T™HE Inpian Bar CoMMITTEE.

1084. *Dr. Kishenlal Nehru: Will Government be pleased to state
whother they propose Lo take any action on the report of the Indian Bar
Committee? If so, to what effect aud when?

The Honourable 8ir Alexander Muddiman: The Honourable Member is
referred to the answer given to part (b) of 8ir Hari Singh Gour’s question
No. 396 on the 28th January 1925. The reply of thec Bombay Government
has not yet heen received.

GRrRANT OF HIGHER EMOLUMENTS m0 Posrar Orricians 18 Dacca as
CoMPARED WITIT NARAYANGANT.

1085, *Mr. Amar Nath Dutt: (a) Is it o fact that the Postul officials
stationed at Narayanganj receive a lower scale of pay than those who are-
stationed at Dacen?

(b) Will the (overnment be plensed to inquire and state if the house-
rent and general cost of living at Narayanganj are lower than at Dacea?

(¢) 1f not, what is the reason for fixing for oﬁ‘icmls at Narayangan] a
lower scale of pay than at Dacca?

The Honourable Sir Bhupendra Nath Mitra: (a) Yes, so far as the-
clerical and meénial staff are concerned. The postmen of Dacca are on the
same scale of pay as the postmen of Narayanganj but receive a house-rent
allowance of Rs. 2 a month each.
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(b) snd (c). Government do not propose to make an inquiry. The higher
emoluments sanctioned for Daccs as compared wth Narayanganj do not
mere:y represent the difference in the cost of living but are also based on
the consideration that work in bigger offices is more arduous than in smaller
-ones.

DiscHaRGE oF Pnrosationers rroM THE Orrick or THE DIrkcron
Guxrian or Posrs axp TeLEGrAYHS,

1086. *Mr. Amar Natah Datt: (a) Will the Government please state how
many probationers were discharged from the office of the Director General
.of Posts and Telegraphs in February 1922 ns a result of giving effect to the
recommendations of the Booth Commitice?

(b) How many vacancies have since occurred in the Director General's
‘Office and -how rmany probationers discharged in  February 1922 were
appointed in those vacancies?

(¢) Tf outsiders were appointed in preference to discharged probationers
‘will the Government be pleased to state their reasons for doing so?

(d) Are the Government prepared to consider the appointment of
discharged probationers in future vacancies in the Director General's
‘Office?

(¢) Will the Government please furnish the names of discharged proba-
tioners who were appointed in the Calcutta Post Office and the time that
intervened between their discharge from the Director-General’s Office und
:appointment in Calcutta Post Office.

(f) Have they been allowed the benefit of their temporary service in
the Director Genernl's Office in fixing their initial pay in the time ncale of
pay in the Calcutta Post Office? If not, why not?

The Honourable Sir Bhupendra Nath Mitra: (a) 41.

(b) and (c). 17 vacnncies occurred, of which 12 wree filled by proba-
‘tioners discharged in 1922 and 5 by other candidates, including 2 Muham-
madan graduates. appointed on special grounds.

(d) Yes, as far ns possible.

(e) A statement is laid on the table.

No, hecause the concession of counting tempornry service, followed
-without intermission permanent service, is admissible only to those officials
who had a permanent status on the 28rd September 1920, the date of the
Government of India Resolution sanctioning the introduction of time-scales
1of pay for the clerical stafl in post offices.

—l

Statement of probationers discharged f-om the office of the Director-Goneral of Posts and
Telegraphs who were subsoquently provided for in the Calewtia General Poal Oﬁu

Date of diu-lmrge Date of appointment,

Names. from the Dicector- in the Calcutia
Genoral’s Office. General Post Ofice,

1. Lalit Mohan Roy . . . . 1-3-1022 =R

2, Alckendra ( ha :lra \ll.u.ﬂt . . . . 10-1-19:22 }g;.}_iﬁg
2, Mrmmohan Rose . N . . . . 10-1-1928 1-3-1922
4, Sk. Habibar Rahman . . . . 1-8-1922 9-8-1922
5 Hem Chawira Chaudhury . . . . . 1.3.1922 © 8-8-19%2
6. Sadhanshn Rekhar Mukherji PR . 1-7-1922 8-8-1922

7. Kshitish Chandra Ghosh . 1-8-1922 1-4-1423
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Crarsorern SHEETS ofF Postat OFricians.

1087. *Mr. Amar Nath Dutt:(a) Is it a fact that a character sheet is
'maintained in the Postal Dcpartment for every official above the rank of
postmen as a confidential document?

(b) If so, is it a fact that only the substance of adverse remarks relating
1o work and not about conduct is furnished to the official concerned?

(¢) Will the Government please state if appeals or representations are
permitted against adverse remarks in character sheets? If not, why not?

Ths Honourable Sir Bhupendra Nath Mitra: (a) Yes, in respect of
officials drawing up to Rs. 170 a month.

(b) Yes.

(¢) Any official ean make anv representation which he thinks proper in
regard to any adverse remarks communicated to him.

“  Diwan Bahadur T. Rangachariar: Does it mean in respect of officials
«drawing up to Rs. 170 or down to Rs. 170?

The Honourable Sir Bhupendra Nath Mitra: In respect of officials draw-
ing up to Rs. 170,

Diwan Bahadur T. Rangachariar: Does it mean that in respect of offi-
cials drawing over Rs. 170, no confidential reporte are kept?

The Honourable 8ir Bhupendra Nath Mitra: No. The question refers
to a particular form of document. It is a character sheet. In the other
" case, the documents have a different form.

Case oF Pixpr Dass, o CreErk Iy THE Rawarrinot Post Orrick.

1088. *Mr. Amar Nath Dutt: (a) Is it a fact that one Pindi Dass, clerk,
Tawalpindi Post Office, reported himself ill on the 22nd Jupg, 1923, and
‘he was sent to the Staff Surgeon, Rawalpindi Cantonment for medieal
-examination with a closed and sealed letter through a special messenger?

(b) Is it a fact that Pindi Dass complained of pain in the stomach and
on the following day got high fever and a registered medical practitioner

who treated him granted a medical certificate of illness describing the
«diseage and recommending him for three days’ leave?

(¢) Is it also a fact that the Postmaster,” Rawalpindi, rejected this
ertificate without informing the clerk and without either sending the
same for countersignature by the Civil Surgeon or for examination of
Pindi Dass by the Civil Surgeon?

(d) Is it also a fact that Pindi Dass was allowed to rejoin his post after
the period of leave recommended by Dr. Prithmi Chand had expired but
‘later on charged and dismissed on the plea of a false certificate and
analingering ? ’ '

(e) Is it also a fact that Mr. Pindi Dass’s record was all along good
~and he had not availed himself of a single dav's leave on any pretext what-
'goever before this in his whole service of four years?

(f) Is it also a fact that the Director General of the Posts and Tele-
graphs set aside the orders of dismissal but allowed his services to be
dispensed with? Do the ffovernment propose to reinstate Pindi Dass
-under the ocircumstances?
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The Honourable Sir Bhupendra Nath Mitra: (a) Yes. The Staff Sur-
geon reported that he was unable to find any injury or disease.

(b) Pindi Das submitted a medical certificate dated the 28rd June 1928
granted by a registered medical practitioner recommending 2 or 8 days”
leave on account of ‘‘contusion of chest and fover'' and this certificate was
received by the Postmaster on the 25th June 1923.

(c) The Postmaster rejected the certificate of the private practitioner
in view of the certificate granted by the Staff Surgeon and Pindi Das was
informed accordingly.

(d) Pindi Das was allowed to resuine duty on the same day and wns
also given a charge sheet on that day. After his defence was considered
he was dismissed for disobedience of orders and deliberate absence from
duty.

(e) It is not & fact that Pindi Das’s record of service was uniformly good:
or that he never took a single day's leave in his whole service.

() The reply to the first part is in the affirmative and to the second -
in the negative.

1089. (This question was withdrawn.)

Famure or THE Annravce Baxk or Sivna.

1090, *Mr. Gaya Prasad 8ingh: (a) With reference to my unstarred
cuestion No, 2 of the 22nd Jenuary 1925, regarding the fatlure of the
Alliance Bank of Simla, and the reply that *“ the Government have taken,
are taking, and will take all such steps in the matter ns their legal advisers
think possible and desirable '*, will the Government bhe pleased to state what
steps they have taken, and are taking in the matter?

(b) Have their legal advisers given nn op‘nion 4o prosecute those who-
have been responsible for bringing about the failure of the Alliance Bank?

(e) Will e Government be pleased to lay on the table the opinions of
their legal advisers on the subject?

The Honourable Sir Basil Blackeit: (a) and (b). I regret I am not in &
position to make any announcement at present. As the Honourable
Member is no doubt aware misfeasance summonses which were brought by
the liquidators agninst certain of the Directors and Auditors of the Bank
in Indin have recently been dismissed in the Calentta High Court. In
regnrd to action in Fngland the Government are awaiting the examination
in hankruptey of Messrs. Boulton Bros. and Co., before thev can decide
what further action can be taken.

(¢) T regret I cannot lay the papers nt this stage.

Mr. B. Das: Mav I know, Sir, what was the opinion of the legal advisers
to the Secretarv of State in regard to the prosecution of the Dircetors?

The Honourable Sir Basil Blatkett: We are acting in all we do in this:
matter on the advice of our legal advisers.

Pensions or TRE FaMILY oF THE 1ATE Ex-Kixe Bauapbur Suan.

1091. *Maulvi Muhammad Yakub:(a) Will the Government be pleased

to state how many members of the family of the late ex-Ki
ere still living in Delhi? y ex-King Bahadur Shab
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(b) Do any of them get any stipends from the Government, if so, what
is the number of such stipend holders and the amount granted to each
of them?

Mr. Denys Bray: (a) 61.

(b) Nine, namely, two hereditary pensions, one of Rs. 819 per mensem
and the other of Rs. 161-11-0 per mensem and seven life pensions of Rs. 10
per mensem,

SerararioN ofF Jupicial aND Execumive FuNcrioxs,

1092. *Maulvi Muhammad Yakub: In reply to a question of mine last
year, the Government replied that the opinions of certain Local Govern-
ments were awaited in order to come to a decision about the separation of
the Judicial from the Executive. Will the Government be pleased to state
il the opinions of all the Provincial Governments have been received and

if po, when do the Government propose to uannounce théir decision on
the subject?

The Honourable Sir Alexander Muddiman: The Honourable Member is
referred to the answers given to Khan Bshadur Sarfaraz Hussain Khan’s
question No. 144 on the 23rd January 1925, and question No. 888 on the
28th January 1926.

ConstrucrioN oF & PratrorM ov THE Katnaan Ratnway STATION.

1093. *Maulvi Muhammad Yakub: In reply to a question of mine last
yedr the Government replied that the question of constructing a platform
on the railway station of Kathgar in Moradabad was under consideration.
Will the Government be pleased to state if the consideration is over by this
time and to what conclusion the Government have come in connection with
"he aforesaid proposal?

The Honourdble Bir Oharles Innes: The Government have come 1o
no conclusion on the subject. It is only the Agent who can decide whether
the traffic at any particular station justifies the provision at that station
of the convenience referred to. If the Honourable Member wishes to pursue
the matter further 1 suggest that he should enlist the nid of the Local
Advisory Committee of the Rnilway Administration.’’

RestrvaTioNx ofF BERTHS ron PasSsENGERS TRAVELLING FroM DELHI T)
Hownan,

1094. *Maulvi Muhammad Yakub: (a) Arec the Government aware of
the hardship and inconvenience 1o which the people travelling from Delhi to
Howrah side are subjected by an order of the Movement Superintendent
of the East Indian Railway, to the cffect that berths should not be reserved
for the public, except high Government officers, without producing their
tickets snd that tickets should not be issued except on the day of the
journev?

(b) Did the Station Superintendent of Delhi point out the inconvenicnee
caused to the public by the enforcement of the above order? Did the
Movement Superintendent give s reply to the ropresentation of the
S_upér?intendent of the Delhi rnilway station; if so what was the reply
@1ven
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(¢c) Was the above order of the Movement Superintendent issued on

the representation of the Superintendent, railway station, Delhi, or as

a result of any complaints made to him? .

(d) Do Government propose to take any steps in the matter?

‘'he Honourable Sir Oharles Innes: Government have no information
on the subject but they will bring the matter to the notice of the Agent
by furnishing him with a copy of this question and answer.

Provisiox oF MORE WaTERWAYS ON Tt RAILwaY LINES IN THE
: - MorapaBap Districr.

1095. *Maulvi Mubhammad Yakub: In reply to my question No. 815 asked
on January 27th 1925, the Government replied that the whole question
about constructing more waterways on the railway lines in the Moradabad
District was under inquiry. Will the Government be plersed to state by
whom the inquiry was made? What was the nature and result of the
inquiry and what steps, if any, are heing taken by the Government to pre-
vent the recurrence of the breaches?

The Honourable Sir Oharles Innes: ''he inquiry is being made by the
Railway Administrations concerned at the instance of Government. It is
a technical inquirv to nscertain whether and to what extent additional
wuterways should be put in to meet flood conditions, but o final decision
has not yet been arrived at with regard to the Rohilkund and Kumaon
Ruilway line in that aren. As far as that line is concerned, the question
of waterways was considered by a committee appointed by the Local Gov-
ernment in 1914 and the committec was of the opinion that no more water-
way was necessary. Having regard to recent events, that opinion is now
being re-examined by the Agents of the Oudh and Rohilkhand and Rohil-
kund and Kumaon Railways.

In the case of the Gajrula Garmuktesar section, however, it has been
decided to put in 120 feet of additional waterway and that is being provided.

ArrorNTMENT of MUHAMMADANS A5 AssISTANT Trarric SUPERINTENDENTS
oN THE NorTa WESTERN Rilrnway.

1006, *Maulvi Muhammad Yakub: Will the Government be pleased to
state :

(a) The number of Musalmans out of the 25 candidates, who were
interviewed by the Railway Board for the posts of the
Assistant Traffic Superintendents for the North-Western Rail-
way ?

(b) The number of the Musalman candidates selected by the
Board?

(¢) Were any Musalmans amongst the rejected candidates who had
reccived their training for the post in England snd what
were the reasons for rejecting such candidates?

The Honourable Sir Oharles Innes: (a) Eight.

(b) Two but one failed in the medical examination.

(¢) Of the candidates interviewed two Musalmans had received some
railway training in England. One was not among the number of those
gelected as most suitable by the Rsilway Board and the other who was
selected by the Railway Board at the interview was disqualified by the
Punjab Medical Board.
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REMISSION OF PROVINCIAL ('ONTRIBUTIONS.

Mr. M. A, Jinnah: Sir, may 1 be permitted to put a question of which
I gave private notice to the Honourable the Finance Member?

Will the Government be pleased to luy on the table a statement show-
ing the remission of contribution to which each province will be entitled out
- of the total of 2§ crores remitted in 1925-26, and a further total of 14 crores
in each succeeding year? -

The Honourable Sir Basil Blackeit: I will lay the statement* on the
table. DBut perhaps it will be to the convenience of the House if 1 give n
few figures. As the Housec knows, a reduction of 24 crores has the effect
under the Devolution Rules of reducing the Mudras contribution by 126
inkhs, the United Provinces contribution by 56 lakhs, the Punjab contri-
bution by 61 lakhs, nnd the Burma contribution by 7 lakhs. A furtier
reduction of 1% crores making 4 crores in all would reduce the contribu-
tion of the sume provinces, but none of the others. The Madras contri-
bution by a further 67 lakhs, the United Provinces contribution by s fur-
ther 41 lnkhs, the Punjub contribution by a further 83 lakhs, and the
Burma contribution by a further 9 lakhs. A further 1§ crores making
the total 5} reduces the Madras contribuiion by a further 59 lakhs, the
United Provinecs cgntribut.ion by n further 45 lakhs, the Punjab contri-
bution by o further 80 lakhs, the Burma contribution by a further 14
lakbs, and the Assam contribution by 2 lukhs. The next 14 crores mak-
ing the total reduction of 7 crores reduces the Madras contribution by &
further 43 lakhs, Bombuy contribution by a further 15 lakhs, the Bengul
eontribution by a further 8 lakhs, the United Provinces contribution by a
further 41 lakhs, the Punjnb contribution by a further 28 lakhs, the Burma
contribution by a further 14 lakhs, the Central Provinees contribution by
6 lakhs and the Assam contribution bv 5 lukhs, The next one and a half
reduces Madras bv 28, Bombay by 22, Bengal by 32, the United IPro-
vinees by 80, Punjub by 15, Burma by 10, the Central Provinces by 9, and
Agsam by 4, leaving a balance which will be finally wiped out by the next
reduction, in the case of Madras of 25 lukhs, Bombay 19 lakhs, Bengal
29 Jnkhs, the United Provinces 27 lakhs, Punjab 13 lakhs, Burma 10 lakhs,
the Central Provinces 7 lakhs, Assam 4 lakhs.

Mr. M. A. Jinnah: May I ask, Sir, do the Government realise that the
Meston Award has done great injustice to Bombay: in the distribution of
reduction, and, if so. besides other grounds, do the Government think that
it is high time that the Meston Award was revised?

The Honourable Sir Basil Blackett: Sir, I min aware that there arce
many opinions about the Meston Award. and not many favourable, but
beyond that T do not think I can anawer the guestion.

Mr. V. J. Patel: Will the Honournble Member say whether the Bombay
Government have pressed this view on the Government of India, for the
reopening of the Meston Awsard and its re-examination?

The Honourable Bir Basil Blackett: I believe the Bombay Government
have done so on one or two occasions.

Mr. A. Rangaswami Iyengar: Sir, are there other Governments who have
done so?

*Printed as Appendix ‘A’ to these proceedings.
B 2
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The Honourable Sir Basil Blackett: 1 should like to be told of any Gov-
crnment except Bihar and Orissa which has not done so.

Mr. H. G. Oocke: Sir, is it not a fuct that the Award is under revision
at the present moment by the Taxation Inquiry Committee?

The Honourable 8ir Basil Blackett: The question of central, provincial
and local taxation which is before the Taxation Committee undoubtedly
has considerable relevance to this question. Whether it can be said ac-
tually to be under review by the Tnxation Committee is more difficult to
answer. It was not definitely referred to them to meake a recommenda-
tion as regards any change in the Meston Award.

Mr. M. A. Jinnah: Sir, will the Government, in view of this wide-
spread dissatisfaction, undertake the revision of the Meston Award?

The Honourable Sir Basll Blackett: I don’t think this question really

arises but I am pretty sure that the widespread dissatisfaction over the
Government’'s revision would be equally great.

Mr. V. J. Patel: Is the Honourable Member aware that the Bombay
Legislative Council only yvesterday passed a motion of adjournment as o
protest against the inequity of the Meston Settlement?

The Honourable Sir Basil Blackett: I have also Yead the Indian News
Agency telegram.

Mr. Devaki Prasad 8inha: Sir, may I ask the Honourable Member if
he realises that, in the scheme for the revision of the provincial contribu-
tions, the tax-payers of Bihar and Orissa, who contribute to the surplus out
of which the contributions are ordered, aro very unjustly treated?

The Honourable Sir Basil Blackett: I am glad to know there is no ex-
ception to the rule.

UNSTARRED QUESTIONS AND ANSWERS.

AcTION TAKEN oX TRE REsoLuTioN RE GR1EVANCES oF THE SixH CoM-
MUNITY,

211. Pandit Madan Mohan Malaviya: Will the Government be pleased
io state:

(2) What action has been taken on the Resolution of this House
of February 26th, 1924, urging the appointment of a com-
mittee to inquire into the grievances of the Sikh community

and to make recommendations for a satisfactory solution of
them?

(b) If no action has been taken by the Government, do they intend
to take any action now? If not, why not?

"The Honourable Sir Alexander Muddiman: I invite the Honourable
Member's attention to the roply T gave on the 8rd September lust to
Sardar Gulab Singh’s question on the sume subject. T have nothing further
t0 add.
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ACTION TAKEN ON THE REsonurioN RE THE RELEASE oF SurDAR KHarsk
BiNgH.

212. Pandit Madan Mohan Malaviya: Will the Government be pleased
to state:

(a) What action has been taken on the Resolution of this House
recommending the release of SBardar Kharok Singh?

(b) If no action hos been taken, do the Government intend to carry
out the recommendation of this House now? If not, why
not?

The Honourable Sir Alexander Muddiman: I invite the attention of the
Honourable Member to the reply given by me to a similar question by
Sardar Gulab Singh, in September last. I have nothing further to add.

STorPaGE oF RECRUITMENT FoR THE ARMY OF SIKHS PARTICIPATING
1N THE AxaLr MoveMENT,

213. Pandit Madan Mohan Malaviya: Will the Government be pleased
to state if it is a fact that the military authorities issued any instructions
to the various commands in July 1924, forbidding recruitment to the Army
from those 8ikh villages which have taken part in the Gurdwara reform
movement ?

Mr. E. Burdon: Under orders issued in July 1924, the recruitment of
Bikhs for the Army has been closed in villages that have taken an active part
in the Akali movement, and no Sikh is now admitted to the Army who has
either himself, or through his family, been in any way connected with the
Akali organization. As the Honourable Member is aware, this organization
is composed of bodies that have been declared by Government to be unlaw-
ful associations.

CoxrFiscation oF THE Pxxsions or SikH MiniTary PENSIONERS
PARTICIPATING IN THE AKALI MO\’EHENT.

214. Pandit Madan Mohan Malaviya: Will the Government be pleased
to state if it is o fact that the pensions of several Sikh retired military
pensicners, officers smd men have been oraered to be frrfeited by the Gov-
erninent simply because they have teken part in the movement of Gurd-
wara reform, though they have never joined or taken part in any political
movement ?

Mr. E. Burdon: No, Sir. The pensions of several Sikh military pen-
sioners have been confiscated as the result of the pensioners taking part in
the Akali movement, the organizing bodies of which had been proclaimed
by Government as unlawful associations; but no pension has been or will
be forfeited in consequence of the holder participating in a purely religious
movement.

ConriscaTiox ofF THE PExsion or Risarnpan Raxsopn SixoH.
215. Pandit Madan Mohan Malaviga: Will the Government he pleased
to state:

(a) If it is a fact that the Government bas confiscated the pension
of Risaldar Ranjodh Singh alias Dalip Singh, I.D.M., 85th

Scinde Horse. who belongr to a respectable family of Sardars
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of Ranghar Nangal (District Gurdaspur) mentioned in the
“Punjab Chiefs’’, who rendered meritorious service in the
Great War in France and Mesopotamia, was wounded three
times on the battle-field in France and as a result lost one
eye, was selected for the King's commission, but waseforced
to retire on account of indifferent health ?

(b) 1f it is a fact that not only has his pension been stopped but

all his arrears of pension of more than 2 years have also
been confiscated ?

(¢) If it is @ fav! that the said Risaldar has been so treated by
the authorities simply on account of his conviction in the

Nabha State in connection with the Jaito Akhand Path
affair ?

Mr. E. Burdon: (a) The facts are as stated by the Honourable Member,
except that Risaldar Ranjodh Singh was not actually selected for a King’s
Commission, but was sent to the Indore College for training and left on the
ground of ill-health.

(b) Further payment of his pension was stopped, on his convietion under
sections 131 and 224 of the Indian Penal Code and sentence to a total of
9 vears’ rigorous imprisonment and a fine of s, 500. It was reported that
for 2 years previous to this conviction Risaldar Ranjodh Singh had not
applicd for his pension, as his pension papers were lost.

(¢) The pension was confiscated in accordance with regulations, as a
consequence of Risaldar Ranjodh Singh's conviction in a eriminal court.

ADVERTISEMENTS OF THE KasTerN BrweaL aNn Easr Inorax Rarnwavs.

*216. Baboo Runglal Jajodia: Will the Government be pleased to let this
House know what are the rules and regulations under which railway
‘advertisements with particular reference to the Eastern Bengal Railway
and the East Indian Railway are published in the ¥nglish and vernacular
journals?

ADVEUTISEMENTS OF THE K astERN BENGAL axp Easr INpian Rarnways.

217. Baboo Runglal Jajodia: (a) Will the Government be pleased to
inform this House whether it is a fact that in this year's list of papers
entitled to receive advertisements for the Eastern Bengal Railway and the
FEast Indian Railway, Hindi and Bengali papers have altogether been exclud-
ed? 1f so, what are the reasons?

(b) Will they please state if any railway advertisements are published in
any other vernacular, if not, why?

(c) If the answer to (a) be in the gegative, do the Government
propose to see, in view .of the fact that in Bengal and other places the
traders and interested public are vernacular knowing, to the desirability of
including vernacular papers in the list?

The Honourable 8ir Charles Innes: I will answer this question and the
preceding one together. ' .

The Agents of the State Railways have received full authority to
advertize in English and Vernacular papers which they consider are the
best value as advertizing media.

B

“*For answer to this ci;—estim see below question No. 217.
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ADvERTISEMENTS OF THE EASTERN BENGAL AND East IfpIan Ralnwavys,

218. Baboo Runglal Jajodia: Will the Government be pleased to inform
this House as to the total amount of money spent by the Eastern Bengal
Railway and the East Indian Railway on the publication of advertisements
in the. journals during the last 5 years, showing therein the amount and
proportion of cost of advertisements published in English and other ver-
nacular journals in Hindi and Bengali—stating further in the case of papers
published in English the ratio of the amount between Anglo-Indian and
Indian-owned journals. »

The Honourable Sir Charles Innes: Government have no information.

Skizurks oF OrruM, COCAINE AND OTHER NARCOTICS.

219, Baboo Runglal Jajodia: (a) Will the Government be pleased to
show an average of cocaine, opium and other narcotics seized during the last
three years?

(b) What is the amount of seizure during the current year and what is
the percentage of increase over normal figures?

(c) What is the amount of rewards offered for seizures effected during
the last three years. What is the figure for the current year and what is
the percentage of increase over normal figures?

{d) What is the proportion of rewards offered in connection with seizures
to the article seized and to the face value of the article seized?

(¢) What is the amount of fines derived from seizures during the last
three years and what is the figure for the current year and the proportion of
increase over normal figures?

(f) What are the rules for the regulation of rewards to particular officers ?
Did the rewards during the last three years in any case exceed the grade
pay of the officer rewarded? If so, in how many cases and to what pro-
portion ?

The Honourable 8ir Basil Blackett: Seizures of drugs sre made both by
excise ond by customn officers. As regards seizures by excise officers and
rewards given to them such information as is easily accessible to the Gov-
ernment of India is being compiled and will be communicated to the
Honourable Member. The Government do not propose to call for special
reports from the Local Governments for this purpose. Information regard-
ing the seizures made by custom officers and the rewards given to them
is being collected and I will communicate it to the Honourable Member.
Fincs in connection with seizures are usually imposed by magistrates and
the Government do not consider that any useful purpose will be served by
ascertaining what proportion of the fines collected by magistrates relate to
offences in connection with ghe illicit possession, ote., of drugs.

RECOMMENDATIONS OF THE RETRENCHMENT COMMITTEE REGARDING MiriTany
EXPENDITURE.

220. Baboo Runglal Jajodia: Will the Government be pleased to state
their findings on the following recommendations of the Retrenchment Com-
mittee in the Army Department:

(e) Bteps for the organisation of an effective reserve and reduction of
the peace strength of the Indian battalion to 20 per cent.
below the war level;

(b) introduction of a system of rationing petrol and restricted estab-
lishment of motor vehicles and reserves;



1864 LEGISLATIVE ASSEMBLY, [8rp Mar. 1935.

(c) maintenance of commercial accounts for all manufacturing estab-
lishments and for the remount department;

(d) re(tuction in and fixity of s basis in capitation rate for British
roOps ;

(¢) curtailment in stock of stores and disposal of surplus ordnance;

() other reductions in strength of troops and clothing?

Mr. E. Burdon: I invite the attention of the Honourable Member to the
exhaustive statement which was laid on the table on the lst February
1924 in reply to a question afked by Diwan Bahadur M. Ramachandra Rao.
This statement contains all the reductions carried out on the recommenda-
tions of the Hetrenchment Committee, except that of the third regiment

of British cavalry, to which I referred in answer to a question by Mr.
Goswami on the 24th of last month.

REORGANISATION OF THE Rovyar INDIaN MARINE.

221. Baboo Runglal Jajodia: Will the Government be pleased to state
at what stage of reorganisation since the Retrenchment Committee recom-
mendations were issued does the Royal Indian Marine stand?

Mr. E. Burdon: The various recommendations of the Retrenchment
Committee in connexion with the Royal Indian Marine have been carried
out with the following exceptions, which are still under consideration :

(i) Royal Indian Marine ship ** Clive '’ to combine duties of station
ship at Port Blair and Rangoon.
(i) Discontinuance of the maintenance of the R. I. M. ship
‘* Dalhousie '’ as a receiving ship.
(iii) Reduction of one patrol craft boat and four trawlers.
(iv) Cost of working the Perim lighthouse to be covered by the levy
of light dues.

(v) Abolition of the appointment of Deputy Director, Royal Indian
Marine.

REPRESENTATION FROM THE INDIAN PRODUCE ASSOCIATION,

#2292, Baboo Runglal Jajodia: (a) Has the attention of the Government
been drawn to a representation from the Indian Produce Association to
the Secretary, Railway Board, Simla, on the 10th July, 1924?

(b) Will the Government be pleased to let this House know what has
been their findings on the following items represented in the said memo-
randum :

(i) Re-weighment of goods at Howrah; .

(ii) Recognition of the Exchange Mart at Howrah and the provision
of better and roomy accommodation of the Ixchange
on the railway premises; .

(iii) Renting of the Howrah river-side sheds or a portion of them?

REWEIGHMENT oF Goops BEFORE DELIVERY BY THE East INpian Rarway
AT HowraH.

#228. Baboo Runglal Jajodia: (¢) Will the Government be pleased to
let this House.know whether it is a fact that the practice of reweighing
goods and grains before delivery at Howrah Has been discontinued and if
80, from which date?

*For answer to this questiu;:“ua below question No. 224.
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(b) Will they please state when was the system of reweighment of
* goods before delivery first introduced on the East Indian Railway and
particularly at Howrah? What were the circumstances that led to the
introduction of the system?

(¢) When was the system thought unremunerative and discontinyance
contemplated and for what reasons?

Guraxt BY Ratnways or racinities 10 Grain DearErS FOR RERWEIGHMENT
OoF THEIR (Goobs,

224. Baboo Runglal Jajodia: Will the Government be pleased to.
say whether other railways besides the East Indian Roilway grant facilities
for reweighment to grain dealers?

_ Honourable 8ir Oharles Innes: Government received a copy of the:
.letter referred to, a copy of which was also addressed to the Agent, Eust
Indian Railway. Government understund that the whole matter is under
the consideration of the Agent and his Local Advisory Committee, and in
the circumstances do not propose to make any inquiry.

REcoMMENDATIONS OF THE Rainway ComMITrER or 1920,

225. Baboo Runglal Jajodia: (z) Will the Government be pleased to in-
form this House what have been their findings on the following, among
otél;?]rs of the recommendations of the Railway Committee appointed in
1920 :

(i) the creation of a Railway Commission;

(ii) the holding of Engineering inspection;

(iii) greater provision of traffic inspection;

(iv) radical reform in accounts and statistios;

(v) the liquidation of railway debts;

(vi) expeditious grant of facilities for training to Indians for superior
posts;

(vil) an inquiry into the alleged unfair railway competition with
inland waterways?

(b) Will the Government be pleased to state if these recommenda-

tions were madé § years back in view of the utter inadequacy of the
existing railway system to meet the country's demand?

The Honourable 8ir Charles Innes: («) (i), (iv) snd (vi). The Honour-
able Member's attention is invited to the Report by the Railway Board on
Indian Railways for the year 1928-24 and to the Appropriation Report
by the Accountant General, Railways, on the accounts of Railways for the
vear 1922-23.

(n) (ii) and (iii). Thesc are under consideration.

() (v). The question is not understood. The Railway Committes made
no recommendation in regard to the liquidation of railway debts.

(a) (vii). The examnples given of the alleged unfair competition related
both to the Madras Presidency and, as the result of inquiry by a special
officer, the Government of India do not think that the complaint is now
well founded.
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(b) The Railway Committee’s recommendations were made in 1921.
%he terms of reference to the Comumittec are given at the beginning of the
eport.

NumBer oF RESOLUTIONS MOVED IN THE ASSEMBLY SINckE 1921 axp Action
TAKEN BY GOVERNMENT oN ResonutioNs aporrep BY THE Houss,

226. Baboo Runglal Jajodia: (a) Will the Government be pleased to
let this House know :

(I) how many Resolutions were put before this House by the offi-
cial and non-official Members;
(II) how many were accepted by this House (i) with the concurrence
of the Government and (ii) against Government opposition;
since the inauguration of the Reforms stating the subject of the Resolutions

and amendments if any, put in by official and non-official Members carrjed
and defeated?

(b) Will they state what action has been tsuken or is being taken
by Government on each of the Resolutions which were carried?

Mr. L. Graham:. Purt (a) of the question—

A statement showing the number of official and non-official Resolutions
moved in the Legislative Assembly since its inauguration in 1921 is laid
on the table. Of these, 120 were adopted by the Assembly.

The Debates of the Legislative Assembly supply the remaining informa-
tion asked for in this part of the question.

Part (b) of the question—

As to the action taken by the Government on Resolutions adopted by
the House the Honourable Member is referred to the replies given by Sir
Henry Moncricff Smith to Mr. K. V. Reddi’s question on the 24th Muarch
1924 and to Mr. Sadiq Hasan’s question on the 27th May 1924 (pages 2111-
2112 and pages 2260-2202 of Vol. IV of the Legislative Assembly Debates)
and to the statement which was laid on the table on the 23rd February,
1925, in reply to Mr. R. K. Shanmukham Chetiy’s question on a similar
subject.

Statement showing the number of oﬂ?cral and mou=offoial R &.lutions moved in the Legis-
latioe Assembly since its inauguration in 1921,

Torarn ¥vMBER OF Riso-
LUTIONS MOVEl ,
Fession,
Oficial. | Non-official.
Pelhi Fession, 1921 . 8 I 25
Simla Session, 1921 . . . . . . 8 20
Delhi Session, 1922 | . . . . . 3 35
Simla Fession, 1922 . . . . . . 6 9
Delhi Fession, 1923 . .. . . . B 13
Simla (July) Bession, 1938 . . . . . . Nil. 11
Delhi Session, 1024 . . . . . . " 18
May-June Hesaion, 1924 . v . . . . . Nil. 1
Simla Session, 1924 . . . £ 3
Delhi Fession, 1826 (up to 28th Febru.sry\ . 1 1




GENERAL DISCUSSION ON THE GENERAL BUDGET.

FIRST STAGE.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
Commerce): May I, Sir, ask for the indulgence of the House for one
minute whilst I make an inquiry from you? As the House knows, the
Honournble the Finance Member has devoted not less than ten paragraphs
in his budget speech to the question of exchange where he has brought in
my name and where, unless 1 gave such reply as I have, I may be mis-
understood. 1 expect, Sir, that the occasion to give a repl) would arige
either on the gencral debnto or on the Demands for Grants. 1 am very
reluctant to'tuke advantage by speech on the Demands for Grants for this
purpose as it would only mean that more Demands would be cut out and
would come under the guillotine if this very general question were discussed
by me or by others at that time. I wonder if you, Sir, propose to restrict
speeches to-day and to-morrow to the usual 20 minutes and, if that oe,
Sir, vour decision, may 1 ask if vou would allow me to discuss the question
of exchange on the Finance Bill?

Mr. President: 1 propose to lay down a time limit of 20 minutes for
every speech to-day and to-morrow, with the single exception of the general
reply of the Finsnce Member at the end, and to adhere to il rigidly.
(Hear, hear.) 1 gather from the general approval of the House that no
one thinks he will suffer injustice theraby. But those who have largar
und more intricate subjects to develop will have their opportunity firet cf
all on the relative Demand for Grant, if it does not fall under the guillotinc;
and if they fail of that opportunity they will, as Sir Purshotamdas Thalur-
das has suggested, get their opportunity when the motion that the Finance
Bill be taken into consideration is under discussion. Therefore, I think
those who wish to spend o longer time over larger subjects will have two
opportunities, one of which is perhaps problematical and the other of
which is certain.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Sir, I shall muke no secret of the fact that about this time last year I
entertained a hope that, whatever might have been th: attitude of (hls
House towards the Budget then, the Government would enable us to
support their Budget in the main this year by changing their policy during
the course of the year. But, Sir, T amn not only disuppointed but feel that
if there was reason for refusing supplies last year, there are more reasons
for refusing supplies in the present year.

(At this stage the President vacated the Chair, which was tuken by Mr.
Deputy President.)

I regret that neither the lucidity of the Budget nor its admirable hand-
ling of figures, disclosing a surplus of more than 8 crores, allows me to pay
the customary compliment to the Honourable the Finance Member, and
congratulate him. My regret is all the more keen when I remember that
Sir Basil Blackett came to India, the land of his birth, with a genuine
desire to serve India, like his ancestors, as foreshadowed in his first budg:t
specech. Bon of a great father, whose name is still cherished, with rev-rence
in many a Bengali home, for hig piety and philanthropic activities,
Sir Basil’s misfortune has been to be clogged to a system of administration
which has been characterised as Satanic by the greatest man of the world.
I fully believe that, had Sir Basil been free to act, he would have respond-
td to the wishes of the people, which he and his ancestors loved so well.

(1867 )
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8ir, I admit there is a ring of sincerity throughout his whole speech,
and s genuine desire to lighten the burdens of taxation, so far as it lies in his
power, and the concluding words of his admirable speech “‘we will work
in hope” is still ringing In our ears. But, Sir, “‘hope deferred maketa
the heart sick’’, and, when we find that there is no hope of any reduction
of tuxation even this year, may 1 not put it to him—how long are we to
groan under the wheels of thie burcaucratic tyranny and oppression? We
are told that the sepuration of railway finance from general finance will
bring about a more efficient and cheaper transportation with all that is
therein involved for the economic development of the country. But doss
the Railway Budget disclose any hope ot chenper trunsportation by reduc-
tion of fares? Hae it made any provision against the overcrowding of third
class passengers, where peopie nre huddled together like beasts and are
subjected to various indignities? Further, has it given effect to the proposal
for the Indianisation of the Railway Services?

‘Then let us turn to the Indian Postal and Telegraph Department, which
is said to exist for the purpose of providing easy and rapid means of inter-
communication and is worked on comunercial basis. Does the Budget
;limlos;: any indieation of the prospect of cheapening postal rates in the near
uture

Sir, us regards the military expenditure, there has been a reduction
of a little more than three crores, but the very modest goal of reduction
to 50 crores ted by the Retrenchment Committee has not been
attained, elthough the expenditure in oconmection with epecial operatious
in Waziristan and the North West Frontier are non-existent.

Then again, there is no indication of stabilising the exchange, which
is essential for our trade, exeept the soothing statement that the Govera-
ment of India have no other interests in their mind than the interests of
Indiu in their exchange and currency policy. A pious wish, very piously
expressed.

Sir, these are some of the special feantures of the Budget under consi-
deration, and the outstanding fnct is that taxes remain the same, not
excepting the ealt tax, which has been characterised by o former Secre-
tary of State for India as a peculiarly iniquitous and horrible form of taxa-
tion, and the Indian tax-payer stands %to-day wheroc he was. Sir,
in a general discussion of the Budget I shall not waste your time by dealing
with figures, but beg to point out the glaring injustice of spending more
than half the revenues of the countrv under the head of military expendi-
ture, where more than 75 per cent. of the people do not know what it is to
have a full meal a day. The unquestioned poverty to which this country,
has been reduced by foreign exploitation—more dangerous than foreign
invasion—has never been the subject of anxious consideration of our rulers.
You want to cuard the people against foreign invasions with an army
nearly one-third of which is composed of highly paid foreigners, by taking
away from the people their barest necessities of life and driving them to
starvation. The half-fed and ill-clad tiller of the soil is 4 standing com-
mentary of your military policy. and the plen of protecting hir henrth
and home is only an euphimistic expression for his exploitation. A
moment’'s consideration of the narrstive of foreign invasions of India will
convinee a casunl ohserver that it is more profitable from the point of
view of the people of India to have a Tamerlane or & Nadir S8hah at inter-
vals than to have a Commander-in-Chief with a highly paid British army
in India.
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It the maxim laid down by the Brussels Conference that the militacy,
<xpenditure of u country should on no account exceed a fifth of its revenuse
under normal conditions is to be accepted,—and there is no reason why it
should not be accepted, for the proposition was arrived at with the unani-
mous concurrence of the Government of Indin and their representatives—
then the only reasonable course for the Government of India is to replace the
British element in the army by the Indian element and to abandon their
present frontier policy. '

Sir, this land, fuvoured of the gods, protected by npaturul barriers of
seus and mountains, nceds but little protection from humun ageney, and
if ycu only check your forwurd policy and imperialistic tendencies, you
will not need the huge army to defend her. One excuse, put forward by
our self-appointed trustees, for their stay in this land of regrets, is our
inoapacity to defend our country. Bir, I unhesitatingly essert, *'‘Pray,
don’t add insult to injurv’’. You are here, not for our good but for your
own sake, and the Budget under discussion proves it beyond the shadow
of a doubt. You enjoy all the loaves and fishes, and the children of the
soil are but mere hewers of wood and drawers of water. The ocost of &
British soldier is five times as mueh as that of an Indian; still you do not
replace the British soldier by the Indisn soldier. You know Indisn soldiers
are more hardv und etticient than the DBritish soldiers and if you really had
the good of Indisns at heart you would have drawn your army from the
children of the soil. whielh would not onlv give emnlovment to many un-
cmployed Indians but whose patriotic sense will be more efficacious in
defending their motherland than the hordes of foreign mercenary soldiers.
You place the military Budget in our hands, but dare not make it votable.
The reason is not far to seek. You know perfectly well that India does
not require the huge armmy for her own defence, much less the British
element, which sits like u vampire sucking the lifeblood of the poor Indian
tax-payer.

Sir, previous experience shows that it is useless for us to disouss tho
Budget for our voice is one of erying in the wilderness. However cogent
may be our reasons you do not fail to make use of the powers of certifica-
tion in restoring a grant which we mav refuse, or imposing a tax however
much we may protest against its imposition.

Sir, last year our leaders attempted to bring our grievances to the notice
of the Government by the constitutional method of refusal of supplies.
That was o slruecle hetwean the nrernoatives of the bureaueraev and the
prerogatives of the representatives of the people. At the present moment
the exercise of these prerogatives by the Government has assumed pro-
portions which needs a check, and I voice the sentiments of the people
from the Himalayas to Cape Comorin when I say that before giving our
assent to any Demands for Grants, our grievances against the Govern-
ment must be redressed. These grievances are not a few in number. 1
shall refer only to a few of them to make my position clear.

We wanted a round table conference and you issued a commisgsion
of inquiry into the working of the Reforms and even in its composition
vou were cureful to include men, the majority of whom were never
sympathetic towards Indian aspirations. Their report, f.hough long ovor-
due, has not yet been published. The Bengal Legislative Council, as a
protest agninst dyarchy and the undesirable personnel of the Ministry,
refused Ministers' salaries and vou visited them with an Ordinance which
has introduced a reign of terror in that unhappy province. If you hed
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really cared for the people you could not have treated us and our wishes in
the way in which you have done. . We have been insistently demanding s
reduction of the cost of administration—which is perhaps the oostliest in
the world—and yet you have increased the same by giving effect to the
recommendations of the Lee Commission in spite of our protests in this
House, as also from the press and platform. That the voice of those who
are to profit by the Lee plunder—as it has been called—has prevailed
against the voice of those who protested against this extravagance, clearly
indicates our position under the Reforms. In a free country the withhold-
ing of a Demand for Grants cannot be restored and all the functions cf
State come immediately to u standstill, which brings about the downfall
of tho Gavernment. No such entastrophe ean befall the Indian bureau-
oracy, and they can flout the recommendations of this House without ths
slightest fear of being affected in any way, and yet we are told that th»
Reforms have insugurated responsible government in India. Under such
circumstances, to pnss through all the tormulities of Parlinmentary proce-
dure without any sanction for enforeing complinnce with the wishes of the
representatives of the people, is a cruel travesty of responsible government
end we cannot assent to the Budget consistently with our sense of self-
respect. To those who view things in a different light than ourselves, I
request them to consider whether the Budget proposes to lighten ihe
burdens of {axation by reduecing the «olt tax. the price of postage stamps
and the military expenditure. I Purther ask them to consider whether
there has been any genuine effort to reduce the cost of administration by
Indianising the Bervices, and last but not the least, whether India can
survive this perpetual drain of her resources. From whatever different
standpoint we may view the Budget we cannot uffix to it our seal of
approval without being a party to further impoverishment of our country, in
the interests of foreign exploiters, whose interest is, and must necessarily
be, antagonistic to our true national interests. 8o long as this system
continues, so long ag we are not given real power over the Budget, our
attitude will be one of disapproval of your methods, signified by the rejee-
tion of the Budget.

With these observations, I ask every true son of India in this House, to
refuse every Demand for Grant placed before us by a Governmenl who
stand between us and our freedom to make it clear to the world that India
demands her birth right of self-government.

Mr. Ahmad Al Khan (Assam : Muhammadan): Sir, by reason of certain
fortuitous circumstances as he himsolf puts it the Honourable the Finance
Member has been placed in a position to show a surplus this year of over
3 erores  This, it is agreed, the Finance Member has put to the best
possible use, namely, in reducing the provincial contributions, which had
been acting as a scrious hindrance to the development and progress of
nation-building departments in the provinces. Sir, the Honourable the
Finance Member is to be congratulated for having taken definite steps
in initiating certain innovations, such as provisions for a gradual estinetion
of provincial contributions, the establishment of a Provincial Loans Fund
and & scheme for the reduction and avoidance of national debt. These are
salutary mepsures and show the far-sighted vision of the Honourable Mem-
ber for strengthening the financial credit of the country both in the market
here and outside. It is regrettable, however, to find that the military
expenditure still stands at a very high figure, namely, Rs. 561 crores. The
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Honourable the Finance Member takes the opportunity of stating that in
1925-26 we have succeeded in upproaching the estimate of the Letrench-
ment Committee. That is very welcome so far as it goes, but I should
like to quote a few lines further down from the report of the Retrench-
ment Committee. At page 58 of their report they say:

** We do not, however, consider that the Government of India should be satisfied.

with a military budget of Rs. 57 crores, and we recommend that a close watch be kept
on the details of military expenditure with the object of bringing about a progressive
reduction in the future. Bhould a further fall in prices take place, we consider that
it may be possible, after a fow years, Lo reduce the military budget to a sum not exceed-
ing Rs. 50 crores, although the Commander-in-Chief does not subscribe to this opinion.
Even this is more, in our opinion, than the tax-payer in Indid should*be called upon
to pay.” ‘
I wish to luy stress upon the last two lines in the quotation I have read
out that even Rs. 50 crores is considered to be excessive having regard
to the finuncigl position of the country. With regard to the amount
of military stores held in stock I find that that has been reduced
fromn Rs. 204 crores to 1is. 16§ crores. That again is very high compared
with the amount that should be held in stock as recommended by the Re-
trenchment Committee. At page 37 they say:

“ gtocks of stores be largely curtailed, and stocks of Ordnance stores imcluding
reserves be reduced from Rs., 14 crores t¢ Rs. B crores, all surplus Ordnance stores
being disposed of."™

Even in the matter of stores we bave not come down to the figure re-
commended by the Retrenchment Comunittee. Possibly that is due to.
high prices; 1 do not know. 8ir, in regard to the high military expenditure
we are told that we should guard aguinst disturbances both internal and
external. The internal situation, so far as I know, is perfectly salisfac-
tory seceing that the non-co-operation movement, which at one time may
have been considered to be a mensace to the peacc of the country, is
now quiescent. As regards outside, we always have the bogey of the fron-.
tier, of the virile and turbulent people who live on the North-West fron-
tier. Bir, it has been stated by more than one military cxpert that the
frontier can be held by a fairly well-equipped Indian army of modcrate
size provided it is well-officered. And history tells us that the frontier
has been 8o held against foreign invasion by the Sikhs and
the Rajputs so long as there has been a good Government at
their back to support themn, After all I cannot help stating that.
on the whole the Budget is very satisfactory and shows an improve-
ment on the figures of last vear, Nevertheless this House will not be
satisfied unless and  until certain further reforms are given effcet to.
I mean the reforms in the direction of reducing third class fares on the
railways, the charges on posf-cards and letters, the extinction of the
provincinl contributions. Those are matters on which there is a strong
feeling, and I hope the Honourable the Finance Member will be in a posi-
tion before long to give us relief in those matters also.

There is also another matter on which T want to say one word and that
is in conneccfion with the military college. I would ask His Excellency
the Commander-in-Chief and the Government of India to stagt a true mili-
tary college, not a college on the lines of Dehra Dun. It seems to me that
unless the Government tuke a real step forward and make a genuine effort
to Indianire the Army in the higher grades, and that could onlv be done
by having a military colloge on the Indian soil, the suspicion will remain
in the minds of many that the Army is not going to be Indianised with-
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in any reasonable time. I hope that before long the Honourable Mem-
ber in charge of the Army Department will be able to muke some announce-
ment which will give us satisfaction.

This time last year I made some observations on the policy of the
Government in regard to opium. My Honourable friends from Assam will
bear me out that the habit of opium esting is gett.i:g worse every year
particularly in the Assam Valley. The other day I read in the papers that
the female mill hands of Bombay have taken to drugging their babies with
the result ghat infant mortality there has gone up considerably. It is
no cxaggeration to say that opium eading is almost u universal vice in this
country. I understand that a system of registration has been instituted
to grapple with the evil. Mere registration will not do and I should like
to have an announcement from the Government as to whether they have
in view any co-ordinated policy on this question of opium consumption,
what steps they propose to take and how far they have succeeded in
<checking the habit, and so forth. As-the Honourable Member who pre-
ceded me stated, there is no reduction in taxation and that is a feature
of the Budget which in the opinion of many is not satisfactory. Never-
theless I desire to say that the Budget is a great iraprovement on that of
last year, and 1-congratulate the Finance Member on his achievement.

Mr, M. 0. Naidu (Burma: Non-European): 8ir, I congratulate the
Honourable the Finance Member on the result of his arduous labours, and
wish to cxpress the gratification with which 1 listened to his admirable
speech introducing the Budget last Saturday. I sincerely lhopo that the
House will discuss this Budget in & ressonable manner. The kind of
discussion which I should welcome is the kind that was raised last week
by the Honourable Sir Purshotamdas Thakurdas on the Railway Budget,
in connection with the value of stores, when the Government voluntarily
withdrew 85 lakhs out of a demand for 50..

I hope my remarks so far will not be taken to mean that 1 have no
grievances against the Budget, or that the Burmna constituency will ap-
prove of it wholly. 1 do not think that Burma is us yet as fairly {reated
by the Central Government us 1 hope it will be in the future. Ihis is
partly due to the fact that we do nol complain so incessgntly as the
representatives of other provinces like Madras, snd partly to the fact
that we live so far away from Declhi that we are apt to be forgotien.
There is a general feeling of grievance throughout Burma that it has not
been fairly or generously treated in the malter of the stecl protection
duties. Burma has not the same facilities for buying Indian steel as the
rest of India, and does not feel that it loves India sufficiently to pay duties
on its steel, for the purpose of protecting India’s industries, But if
Burma has to pay these duties, I think it would be just that the amounts
venlised from such dutics should be repaid o the liocal Government to
help it towasrds covering that large deficit of 157 lukhs which I see has
just been announced for next vear. It is true that we have got a redue-
tion of 7 lakhs in our contribution of 64 lakhs. T have no doubt that this
amount has becn carefully and accurately caleulnted on the basis of the
Devolution Rules, which enforce the Meston Award, but it certainly looks
small in comparison with a sum of 157 lakhs. But I suppose we must
He thankful for small mercies, and hope for more in future. I do not like
thal motions should be tabled merely on the ground of factious opposition
and obstruction. Tt is that policy of unreasonable obstruction to which
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I am fundamentally opposed, that spirit which was openly avowed by the
Honourable Mr. V. J. Patel the other day, when he talked about a
slaughter-house, and of mesmerizing an Honourable Member like Mr.
Jinngh into that slaughter-house. I am prepared to support the bringing
forward of a genuine grievance, but I cannot support a& motion directed
against Government, simply and solely because it is the Government. Bir,
we are here to represent our constituents, to have their grievances redressed,
and their wrongs righted, but we are also here, and the main reason we are
here, is to help on and maintain and carry on the government of the
country, in the best interests of the country as a whole, under the
Reforms. Let us represent our grievances by all means, and use every
effort to get them redressed, but do not vote like sheep at the bidding of
a party leader, whether you agree with his policy or not. I will not
vote for any motion which is framed on the pretext of a political reason,
merely to obstruct the Government of the country. Sir, I do not think
that this country can be run by mere talk and cuts; nor can it be run by
the party quarrels of which we have been given an exhibition last weck
on the Honoursble Pandit Motilal Nehru's motion. Let us approve of this
Budget, only raising reasonable and relevant objections, without cutting
figures merely for the purpose of herassing the Government, as the Hon-
ourable Finance Member has put a lot of constructive thought into the
preparation of this Budget and as the estimates, on the whole, seem to
me to be fuir. I wish the Honourable Finance Member good luck and
hope that the Demands for Grants will be agreed to without any serious

cuts.

Mr. H. @. Oocke (Bombay: European): Sir, last year many of us spent
& considerable time in going into the budget figures and preparing what
we thought were magnificent speeches, which however were never delivered
duc to the fact that there was very great competition to take part in this
debate. I was glad to hear to-day that there will be n strict time limit
this year. I think it is very desirable, when we come to discuss the
annusl budget, that views from as many parts of Indis and ‘rom as many
sections of the community as posstble should be heard. I should like
at the outset to congratulate the Finance Member not only on his Budget
this year, but on all the great work he has put in for India since he
assumed office. Those sentiments have already been expressed by my
Honourable friend behind me, but after expressing them he secmed to me
to quarrel with everything Sir Buasil Blackett had ever done. However,
it was nice to hear from a member of that party some appreciation of the
Finance Minister's efforts. Sir, let us look at the figures of the lust
few years. I do not want to weary the Housc with fizures, but in a
debate of this kind we cannot avoid them altogether. Sir Basil Blackett
had to face a deficit of 27 crores in 1921-22, 15 crores in 1922-23, and
that was brought round to a surplus of 2 crores in 1923-24, and to 4 crorés
in the revised figures of 1924-25. And although our Budget for the coming
year is only expected to give us a surplus of § crores, we hope the Finance
Member may have fallen into that breach of rules which he himself is
80 anxious to see avoided in other departments, namely, bad budgetting;
and we hope he may have considerably under-budgeted, and that in the
end we may find we have an actual surplus of something approaching last
year's four crores. '

8ir, the Army expenditure has been referred to, and I only just wish
to mention one or two points in passing. To listen to some of the speeches,
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one would imagine that the Army was a hobby of the Finance Member and
of the Commauander-in-Chief, and that we had no neighbours at all who
were likely to give us trouble. The Army expenditure has come down
from 63 crores in 1921-22 to 59 crores, then to 52 and then to 51 and it
is now in the ncighbourhood of 52. No one suggests that that is not a
large figure, but one has got to take the geographical position of the
country into account and not to assume that the Army in this country is
a mere hobby of the British element of this country. There is real work
to be done, and if calls ure made on the Army, say, from the North
West Frontier at any time and it is not able to meet them, the first people to
criticise the Army administration will be my friends who now criticise the
amount of the expenditure.

Turning, Sir, to Customs, the- figures are not open to very much
comparison owing to the fact of the Steel Protection Act, which, as we
know, has pushed up the results very appreciably. 1 am sorry that some
of the tuxes which were imposed a8 a war measure, or a post-war
measure, to moeet a lurge deficiency, still remain on, and I hope some
roview of those articles taxed will be made before the next Budget is
presented to us. A motor car is one item which is not looked upon as a
- luxury now-a-days, and if some help could be given to the motor trade—
1 do not mean the motor manufacturing trade of India, because it does
not exist, and there i8 no question of these duties being protective
duties—it will help considerably the industry of this country; I mean
if the motor trade is relieved of part of the import duties.

Sir, "1 heditate to turn to Excise because I feel, in discussing Excise,
and particularly Cotton Excise, it is very much better that it should be
deall with by some one who is rather more independent than I am. But
I do regard it as somewhat of a calamity that the cotton excise under the
present mode of finance will not be removed for iwo or three years. That
is to say, if provincial contributions, which of course we all want to see
disappear, are to be remitted first, we shall not be able to turn to other
things for at least three years, and it is, I think, most unfortunate that
the removal of this tax should be shelved. If only the Finance Member
vould have met this tax to some extent this year by a reduction from 8%
to 2% or 2 as a start, it would have been a good thing. After all the yield
of the tax is only 2 crores, and if he eould have taken off one crore of that
as a stepping stone to withdrawal altogether, I think it would have been
something. T see Sir Purshotamdas shaking his head. He is not content
with anything but the whole amount. Perhaps he is right.

8ir Purshotamdas Thakurdas: I do not think it is right to reduce it
piecemeal.

Mr. H. G. Oocke: But I thirk it would be better to make a start.
Even though it is not a vast amount, only 2 crores, it would be better to
make a start to show that there was a determination to take the matter
in hand and not to shelve it indefinitely until the provmc:al contnbutlons
are finallv removed.

Turning, Sir, to Income-tax, 1t 18 a little regratta.ble that the ﬁgures
show a downward tendency. That of course is due to the reduction in
trade, but in view of the fact that the income-tax machmery has been
very considerably tightened up in the last two or three years, I had hoped
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that that would bave counterbalanced the smaller receipts, or rat.h.er th'c
smaller trading profits. Many of us feel of course that income-tax in this
country is not altogether equitable. It is perhaps as equitable as the
Department can make it and they are endeavouring to make it more
equitable. But 1 have a certain amount of experience of income-tax col-
lection. I know ‘very well that in India the small trader is very difficult
to get at. The small salary earner is automatically taxed by deduction;
but the equivalent trader is not taxed and it is very unfortunate that
thut should be so. The people who trade in the open pay this tax but
the people who trade behind do not pay and any steps which could be
taken by the Income-tax Depuartment to get over that difliculty will be
very welcome to the business world. 1 should just like to mention in
passing the fact that we still have the super-tax levy on companies. The
corresponding corporation profits tax at home has been withdrawn. The
result of that super-tax on companies at a flat ratc of 1 anna over the
first Rs. 50,000 is that a private trader, we will say, with profits of 8
lakhs trades pays in super-tax under the graduated scale Rs. 80,000 of
his 8 lakhs. I1f he converts his business into a limited company he pro-
ceeds to pay super-tax twice—once at the flat rute and next on the
graduated scale’ paying in all Rs. 51,000. In other words it costs him
Rs. 12,000 more in tax as the result of his conversion into a private
company. In view of the desirability of limited companies extending as
far as possible it is very unfortunate that that should be the state of
things. That brings me to the question of the one-man company referred
to in the Honourable the Finance Member's speech. That is really a
separate question which 1 quite agree has got to be dealt with. We all
know the sort of companies we are up against, a company which is
reslly a private individual. Income is received and put to reserve; it is
not paid away as dividends. Of course income-tax is paid on it and the
flat rate of super-tax is paid on it; but the [ndividual escapcs the
graduated tax. He borrows money from the company,—he does not draw
out his profits as profits but borrows money from the company which is not
the sume thing technically; and he only pays income-tax and super-tax
at the flat rate. He does not pay any graduated scale however big his
income. That is an evil which we all know has been tackled in England
and has got to be tackled here. There are probably very few such
companies here, but the very fact that they exist necessitates that the
matter should be faced.

Turning to the Posts and Telegraphs, I am sorry to find that the
working expenses have risen much in the same proportion to the receipts.
That of course is & distinct argument against reduction of postal rates.
Unless you can run your Post Office at a profit, you cannot seriously
consider & reduction in the postal rates. The gross receipts have only gone
up from Rs. 9,90,00,000 in 1928-24 to just over Rs. 10,00,00,000 in 1924-25
and nearly Rs. 10,50,00,000 in the 1925-26 Budget. Against that our
working expenses have increased from Rs. 9,68,00,000 to Rs. 9,98,00.000
and Rs. 10,42,00,000. 8o that, unless we can get substantially more
receipts and keep our working expenses where they are, we shall not
be running the Post Office Department at a sufficient profit to reduce
postal rates.

Turning to Currency for one moment only, I should like to throw out
the suggestion that now we are going to have the printing of currency
notes in g few years’ time in India at Nasik. I should ‘like to make a
quggestion that the very popular one-rupee notes should be revived and

ne
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not withdrawn. 1 think the country in view of the satisfactory Budget
might fuce the expenditure of keeping these one-rupee notes in spite of
the recominendation of the Inchcape Committee.

Sir, we have recently discussed the question of the Public Debt at
considerable length in this House. [t has been brought fo the front very
prominently by the Honourable the Finance Member and it is one which
is all importunt. As an exmmnple of the industry and labour of the
Finance Member 1 should like to tell the House that the informal dis-
cussion which was to take place as the result of the debate on the
TPublic Debt took pluce last Bunday from 11 to 1 in spite of the fact that
the Honourable Mcmber must have been very tired as the result of his
long oration on Saturday. He met us in Committee Room A and we
discussed the Public Debt position. 1 for one consider that the provision
made is not a bit too much, but I know there are other opinions and in
view of the commercialisation of departments such as Railways the ques-
tion does arise whether you are trcsting your capital in the way that a
commercial concern would do, and I certainly think that a committee
might be appointed to consider this question. But 1 hope the House will
not interfere, or attempt to interfere, in any way with the budget provision
which has becn made this ycar for reduction and avoidance of debt. I do
admit that this is a very large subject. One grievance 1 have is that
in comparing this great machine—the Government of India—to a com-
mercial concern, one does not know where the money is spent. I am
talking now of capital construction. We are told that our debt at the
present moment is so many crores. You cannot turn up and find on the
other side of the account where that money has gone. Neither can you
find out what assets you have which have been purchased out of the
debt which hos already been paid off. Some sort of national balance
sheet would .be an exceedingly intercsting document. T know that to
attempt to turn the Forests Department into assets gnd liabilities is not
an easy thing; but the fact remains that we have a certain amount of
debt and we cannot readily turn and see what this money has heen spent
on. We know also that we bave large assets which have been spent out
of loans which have alrecady been repaid. :

I should like .to refer, for one minute. if I am not exceeding my time
limit, to Post Office Cash Certificales in which I have always taken con-
siderable interest, The Honourable the Finance Member kindly replied
to a question of mine the other day and the figures given are extraordinary,
—I mean the reccipts from postal cash certificates. I should like to
impress upon the House the great importance of this subject because
Post Office Certificates with the Government savings banks is one of the
chief ways of finding out the extent to which the people of this country
arc engaged in thrift, apart from buying silver and gold ornaments which
perhaps is not altogether thrift, The receipts in 1917-18, when these
postal ¢ash certificates were first issued, was 10 crores. They dropped
to just over 8 crores the following year, and for the next 4 years, from
1919:20 to 1922.28, the receipts were well under a crore every year averag-
ing about 70 lakhs. Then in 1928-24 they suddenly advanced to nearly
7 crores or 5.290 net. That was a very remarkable achievement and it
just shows there is considerable money in this country available if it can
be attracted, and the Honourable the Finance Member has been sue-
cessful in attracting it. But following on that in 1924-25 the net receipts
dropped to 4 crores and 60 lakhs and in the budget year 1925-26 they are
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expected to drop to 4 crores and 20 lakhs. Well it is not very gratifying
that there should be that downward tendency anticipated and one sug-
gestion I have to throw out to the Government is that the limit should be
increased in this way—I do not say increase your limit of single purchase
beyond Rs. 10,000; do not allow the rich man to come in and buy Rs. 20,000.
but let a man who has got Rs. 10,000 buy a further Hs. 2,000 or Rs. 3,000
worth of thesc cash certificates each year. I know that these postal
certificates are issued at very favoursble rates; they are income-tax free;
but I think the importance of encouraging thrift is so great thaet it
would be a very good thing to allow individuals to increase their holdings
by prescribing an amount per annum which muy be purchased. 1 hope
that suggestion will be carefully considered.

In connection with the point that I mentioned & moment ago about
the question of the debt being repaid, I notice from the figures given in
the Retrenchment Committee Report, that although we are only charging
Railways the interest on the capital at charge, the amount which has
been spent is very much more than the figure given. The amount invested
in the Railways is 645 crores and of that 89 crores has been redeemed,
leaving us roughly with 808 crores actually to redeem. But it is ohvious
that if you go on redecming the remaining capital, in another eighty
years or 8o you will be handing over to future generations a business under-
taking—I am assuming of course that the lincs are kept in order out of
Revenue,—you will eventually be handing over to posterity a going concern
freo of debt. That is a thing which I say requires careful consideration—
this question of the amount that should be provided for the redemption

of debt.
With reference to provincial contributions, Sir, I would only like to
say this, that I am all in favour of .

. Mr. Deputy President: The Honourable Member is nearing his time
imit. .

Mr. H. @. Oocke: Thank you, Sir. 1 should only like to say in con-
nection with the provineial contributions that I am all in favour of their
remission—every one is. But it is a little hard on other methods of
taxation that they should be delayed till a day which may be four or five
years hence before they are finally remitted—I am taking a really hopeful
view.
I have just one word to say. I appreciate very much the lecture on
Exchange which we find in the budget speech. It is very interesting and,
I think, very sound; and finally 1 congratulate Mr. Jinnah and his friends
very much on refusing to throw out the whole Railway grant the other day
and enabling us to rest assured that we are going to have these grants
prﬂ)eﬂ_v discussed and not thrown out just to suit the whim of a particular
party.

Sir Purshotamdas Thakurdas (Indisan Merchants’ Chamber: Indian
Commerce): Sir, though my Honourable friend who has just sat down
was able to congratulate the Finance Member, T am afraid T must extend
to him my most heart-felt aympathy on the Budget that he has presented
to.the House, even though that Budget be a surplus Budget. My rcason
for not being able to congratulnte him is that the Budget and the Revised
Estimates and Accounts submitted with the Budget show what un over-
cautious attitude or rather outlook the Honourable the Finance Membar
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must have taken in past years, when instead of the fixed deficits, wo
~ now find there were surpluses which for a few years back at any rate have
no parallel. I shall go into the figures a little later, but before 1 proceed
further I hasten to give the provinces which have come in for a part of what
was due or rather overdue to them my most hearty and sincere congratu-
lations on the tardy justice that the Finance Member hus seen fit to do
to them: and I con assure them—I will speak on this a little more in
detail when the relevent Resolution comes up—but 1 feel that I must
suy that I can share their joy and gratification as much as u Mermber
from Madras or the United I’rovinces or the Punjab itself. I am afraid
J must keep out Bengal, because to Bengal I can only extend my sympathy
at their inability still to be dependent on themselves and at their necessity
of having still to lean on the Government of India and the tax-payer of
the Govornment of India. I have all along felt, Sir, that Bengal and
Bombay run fairly close together. If the Meston Award is unjust to
Bengal, it has been and is, 1 must say, Wwicked in its effect on Bombay
and Bombay finances. But, Sir, the Government of India have not yet
shown the slightest inclination to recognise that, and the Honourable
Finance Member informed us that he did not even include 83 lakhs in
his budget this year because he thought it may be an extraordinary
receipt. While, therefore, I do mnot grudge Bengal the assistance they
get,- I hope Bengal will always give way to Bombay whenever Bombay's
case comes up hereafter.. (Laughter.) .

I think, Sir, that this is the third Budget which the Honourable the
Finance Member presents to this House. The two previous Budgets
happened to be in-each case coupled with a crisis of one sort or another.
He had to give grave warnings as to what would happen if the fresh pro-
posals for taxation that he presented were not accepted. In fact the very
firet year there was a constitutional crisis which I am sure he and the
Government of India would have liked very mauch to sce avoided. Whilst,
therefore, 1 sympathise with him, I sympathise with him on the oppor-
tunity that has been lost to him of being called what he would justifiably
have been called to-day, if what has sctually turned out ecould have been
foreseen even with reasonable approximation in 1923-24, namely, the
prosperity Finance Member of the Government of India.

Now, Sir, let us see what are the figures revealed to us by the I3udget.
One rarely goes back to the actuals of a previous year or the Revised
Estimates of a current year when one discusses in this House the Budget
of the next vear. But the peculiar circumstances of this Budget compel
me to give a few minutes to an analysis of the actual and revised figures
that are given in the Budget. In 1923-24 the Budget wae for a 88 lakhs
deficit—ordinary revenue. The proposed increase in salt tax was rejected
by this House and had to be certified. The revised figures showed a
surplus of 208 lakhs—with the windfall, I admit; but still instead of being
a 88 lakhs deficit it was a two crore surplus. The actuals are n surplus
of 239 lakhs. But that is not enough. Let us analyse the figures a littl:
further. They got 181 lakhs in salt in addition to what they had antici-
pated. They had 851 lakhs less expenditure in Military, which I admit
the Finance Member eould not have with much reason foreseen. Thnt
makes a total of 482 lakhs, against which—he does not ¢ that forward
—the Finance Member thinks fit to write off 841 lakhs for the expenditure
in Persia—with which I will deal in a minute—and he writes off 82 lakhs
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being the discount on the louns of 1928, making a total of 423 lakhs; and
he takes 289 lakhs of the surplus to the reduction of debt. The deficit of
38 lakhs which was estimated at budget time naturally vanishes. What
ig the net result? The net result, Sir, is that between ihe Budget and
the Accounts the difference is 7 crores on the right side. It is a mistake
on the right side and if one can be congratulated, Sir, on an error on the
right side, I very heartily congratulate him; but I must not be understood
to criticise . . . . .

The Honourable Sir Basil Blackett: I do not want to interrupt the
Honourable Member, but I think he has made an error in his figures. 1
think he has excluded the windfall from the 88 lakhs deficit and included
it in the other figure, so that that makes his figure of 7 crores rather big.

8ir Purshotamdas Thakurdas: I am sure, Sir, that you will not allow
me to speak & minute longer than is allowed and 1 shall revisc these
figures luter on if they be inaccurate; but I have had these figures checked
by one or two friends of mine. I shall go into them g little later. 1 make
it, a surplus in the actuals of 7 crores instead of a deficit of 88 lakhs. if
the Honourable Finance Member says it is less than that, I do not mind
leaving out a crore or so, but I am fairly sure my figures are correct.

Let us now look at the Persian expenditure. In the Indian Retrench-
ment Committee’'s Report, in the chapter on Aden, the following occurs

(para. 28):

‘* At present political expenditure in Persia is divided in moities between the
Indian and lmperial Exchequers, this arrangement heing based on the recommendutions
of the Welby Commission. We are informed, however, that owing to the lack of.
sufficiently strict definition, the question has arisen from time to time whether important
individuar items of expenditure are properly governed by this principle of division.
We are impressed by the heavy liabilities imposed upon India during the war, and
.\;ol m-:u strongly of opinion that the present arrangement should be revised without

elay.

Now, 8ir, last year just at the beginning of the session, I asked for a
staternent, and I will resad the question:

“ Will Government be pleased to put on the table a statement showing the items
of financial expenditure in dispute between the Government of India and His Majesty's
Government, which the Honourable the Secretary of the Finance Department said in

the Council of State on the 16th July 1923 in a speech, he would place before the
Legislature at a later date?’. :

The Honourable the Finsnce Member placed a statement, from which L
will read the relevant jitem. The heading is ‘‘ Expenditure in East
Persia .

The Honourable Sir Basil Blackett: That is quite a different item.

Bir Purshotamdas Thakurdas: There are two items, Sir. One is Ex-
enditure in Persia, that is No. 8, and the other is Expenditure in Euast
ersia, No. 8. I will read only the relevant portion from the Honourable

the Finance Member's statement. He said that:

“in view of the military and political interesta that India possessed in East Persia,

the War Office demurred to bear the entire charges in this region, but it is uncertain

whether they are maintaining this attitude. As expenditure in East Persia was not
recorded separately in the accounts, it is not possible to state the amount disputed.”

The Honourable Bir Basil Blackett: It was not in dispute.
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Sir Purshotamdas Thakurdas: It was not in dispute at all? I see. We
shall go into this on the Demand for Grants.

Then, 8ir, regarding the expcnditure on the 1923 loan of 82 lakhs, the
Honourable the Finance Member says in his statement that his intention
originally was to spread this over a number of years. He however writes
it off in the accounts of 1928-24 and does not even think it necessary to
explain why there is & change in the procedurc. I should have thought
that it was a very important deviation from the usual practice followed
either in & commercial or in any Government department, and I expect
that he will explain’why he has followed this somewhat extraordinary pro-
cedure except for the purpose of showing that there is less money avail-
able for remission of taxation. But I take it that he is as anxious as any-
body else to relieve the taxpayer as early as possible.

Now, let us look at the revised estimates for 1924-25. There, Sir,
what do you find? The Budget had a surplus of 18 lakhs, and grave
warnings were given to this House, that if provincial contributions were
required, they must vote for the salt tax at Rs. 2 and not at Rs. 1-4-0.
Now the revised estimates show a surplus of just under 4 crores of rupees.
I have got an analysis of the different figures, but it hardly matters as I
wish to pass on to one or two other subjects.

Let us now look into the items which go to make up the difference
between the 18 lakhs and 4 crores. There is 1 crore 10 lakhs received by
protective duties. I know that the Honourpble the Finance Member in
his budget speech said last year that no inclusion was made for it, but
when he presented his Budget in March last he must have known what
decision the Government of India had come to. I can understand his.
inability to tell us about this revenue at budget time last year but he would
not be ignorant of what was coming after May. However, I only refer to-
this in passing. But, Bir, there is 4 crores in military expenditure. I
wonder if last year also it was as difficult to foresee this drop in military
expenditure as in 1928-24. If he says that it was impossible for him to
foresee it then I will not doubt it. He, Sir, has 42 lakhs recovered from
settlement of claims which the Government of India had. Against these
6 crores 52 lakhs, there is an allowance made for revision of pay of military
officers, an allowance made for bounties to the extent of 62 lakhs, and
about 25 lakhs for the L.ee Commission increases resulting in a net balance
of 4 crores 86 lakhs. Now, I submit, Sir, that these two entitle the Finance-
Member to our sympathy as the very wrong—and if vou like it partially
necessarily wrong—estimates made in the two years.

Regarding military, we are informed that the estimates are given to-
us with the seal of approval of the sub-committee of the Executive Coun-
cil. T expect to be able to denl with it in dotail later on on the Demand
for Grants. But I wish to point out that the Incheape cuts and recom-
mendations have not been carried out as far as the military stores are con-
cerned. The Inchcape Committee said that the country simply cannot
afford stores running into the figures of 20 crores. You still hold the best
part of the stores to the extent of 18 or 17 crores, whereas the Inchcape
Committoe strongly recommended that the military stores should be still
further reduced to at least 11 crores, and as this has not been done, I
think some light is very necessary on this point. But while I am on this:
subject, I cannot but strongly suggest to the Honourable the Finance-
Member that in the accounts of everv department of the Government of
India, the Honourable the Financo Member may very usefully put in &
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statement showing the total stocks held by the Government of India
in the various departments in the meanner that has been done by the Re-
trenchment Committee at page 202 of their report. I also see no reason wh
they should not be able to show the approximate level of prices at whic
stocks are being held in the Government books. You will then avoid the
scoop of 2 or 8 crores as was reported last year in the Railway Department.
Sir, I would very seriously suggest to His Excellency the Commander-in-
Chief whether he would not think it to be useful at lesst for his own
guidance when he mukes up his budget estimates. I would also suggest
to the Honourable the Finance Member, so that we may not mix up Kast
Persia with the other Persin, thpl every year when he presents his.
Budget a statement may also be submitted to this House showing the
items in dispute either for eredit or for debit, and also items in which there
is u claim aguinst the Government of India or a cluim by the Govermmnent
of India awaiting settlement. 1 do not know to what cxtent you will
find it feasible to do so, but I think it would be of very great advantage
to this House if in the Budget Staternent stutements on these lines are-
submitted along with budget papers.

1 do not wish to refer to the question of Exchange except to offer to the
Honourable the Finance Member a statement that I have got prepared of
an analysis of the articles imported under Customs. This Statement shows
to what extent or up to what percentage the ordinary Indian ryot is respon-
gible, as a consumer, for imported articles, and T wish to place this
statement* on the table with a request that the Honourable the Finance:
Member may have it checked before the Finance Bill comes up. And I
should be very grateful if he could point out to me if there be any mistake
in this statement. I am sure the House will be verv much interested in
this statement, and, if we could come to a ¢lear understanding regarding the-
extent to which the average cultivator of India consumes the imported arti-
cles, T expect there will not be much difference of opinion between me and’
the Honourable MemMer opposite, much less betwcen him and the House.

Now, Bir, I wish to refe? to onlv one more subject before I resume my
seat. I wish to summarise ngain for the Honourable the Finance Mem-
ber’s criticism_the results of the working of the three years as T see them.
The net results, Bir, of the working of the three years 1923.24,
1924-25, and the budget figures of 1925-26 to my mind appear to
be surpluses of 7 crores in 1923.2d—subject to what the ]gonour-
able the Finance Member has said—4 crores in  1924-25, one
crore in 1925-26—1 take the balance of 74 lakhs for 1925-26
and 10 crores reserves and additional deprociation set aside in the Railway
Department. Not that I mind the last, not that I want it to be reverted.
1 only want to point out what amount has actually been set aside—a
total of 22 crores in all have been sct aside out of revenues for various
reasons during these years. I need not go into the reasons now as to why
it is that the Finance Member is so anxious to set aside such large sums
out of the revenues instead of giving remission in the taxation of Tndia.
T don’t think T need sav a word in this House as to the great and very
beneficial effect that would prevail in the country if the various taxes
which are at present a great burden are remitted. Tt would make a
tremendous difference as far as the masses are concerned. Why does the
Honourable the Finance Member wish to retain all this—I know his
anxietv to improve the credit of India in the financial market—TI share his
anxiety to borrow as cheaply as we possibly can—but in three years’ time

“*Printed as Ip-pendix “B' 1o these Proceed{ngs.
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the Finance Member wants us, 8Sir,—in"fact I may say he is not satisfied
with his having set aside this 22 crores on one side in order to fortify
the credit of India., 1 wish to ask him, Sir, whether the credit of India is as
low as that, or whether the half or quarter per cent. that he may save
in borrowing can be compared with the great politicul and other effect that
the contenpient of the masses can cnsure by giving them a4 remission in
one form or the other.

And finally, 8ir, 1 come to the great question as to why the Govern-
ment of India have thought fit to delay the removal from the Statute-book
of the one duty which marks not only the inferiority but which also marks
the humiliation of India. I, Sir, make no hesitation in referring to the
cotton excise duty. Every Viceroy and in fact every responsible officer of
the Government of India has beforc now said that it should go. As a
matter of fact, I say that the Government stand committed to it, if for
nothing olse, Sir, on Lord Hardinge's pledge. You have got 22 crores set
aside one way or the other; you promised that the excise duty shall go as
soon as finances are available? Is it for you to say that the finances are
not there? I leave the country to judge.

Mr. Deputy President: I am afraid the Honourable Member's time is
over.

Sir Purshotamdas Thakurdas: I will finish in one sentence. I am ufraid
the excise duty is being mixed up very wrongly, very inadvisedly, with the
provincial question and provincial jealousies are sought to be created.
Let me assure this House, Sir, that whether I was a Bengali, or a Punjabi
:)11' a8 Burman, I would be ss strongly against the excise duty as 1 am to-

ay.

Mr. Narain Dass (Agra Division: Non-Mubammadan Rural): Sir, the
budget statement of any country s always provokjng of much thought,
and the Budget of the Indian Govemment reslly provokes thoughts even
in & man not much given to thinking. Looking at the general character
of the Budget, looking at its salient features, 1 find that it is exactly the
prototype of its preceding Budgets. So far as the bureaucracy is con-
cerned, so far as certain fixed principles are concerned, so far as autocracy
goes, il has exactly a family resemblance to so many Budgets of years
gene by. It is after all a question of view-point. It is not a question
of accounting, it dis not a mere question of adjustment. The main
principle in sny financial arrangement is after all a qucstion of the view-
point. From the point of view of the people we have to see whether the
expenditure is kept up at a lavishly large scale or whether real economy,
rot mere paper economy, not mere jugglery of figures, but real economy
which the man in the street could understand is being practised. Whether
looking at the taxable capacity of the people, looking at the financial re-
sources of the country, looking at the people us @ whole, we are keeping up
expenditure—be it in the Military Depurtment or in the TRailw ay Department
or be it in the Administration Department—we have to see whother we take
at all into account the actual state of the country. I know, Sir, that in
this country certain principles not only of administration but more parti-
cularly of finances as well have heen imported. And we have to see
whether the view of the Assembly as.represented here or the lurger volume
of opinion as reflected in the papers and on the platform, we have to see
from year to year whather that has made any change in the general
financial outlook of the Indian Government. And, looking at it from this
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.gtandpoint, Sir, I am sure, I have a firm conviction that the Financial
Statement presented by the Honourable the Finance Member runs exactly
on the same lince as have involved our ruin for years pust. Now, until
the bulk of the heavy burden of additional taxation, which is variously
estimated at 40 crores and over, is taken off, until fares and rates on rail-
ways go down, until postal and telegraphic charges, which have almost
more than doubled recently, are lopped off and brought down to their
ordinary level, until we see & reform in the customs duties, which leaving
aside the luxuries in one form or another mean the making of necessary
articles more dear, unless these radical changes are brought about, can
we say with any amount of truth that our financial outlook has improved
at all? T don’t think there is any improvement whatever. Rather 1
should say we are goin'g back.

Now, the matter of the sult tax. hus been so eloquently referred to by
Sir Purshotamdas Thakurdas that I need not say much about it, but
one point strikes me, and that is that with the lowering of the duty
the total volume of consumption has gone up considerably. From a
rough calculation 1 find that the totsl quantity consuned is considerably
over 6 crores of maunds, ‘a8 against 3:80 crores maunds of the lust yeur.
In the budget statement we are referred to ‘‘ the rush at replenishment
-of gtock '’ consequent on the lowering of the duty. What is that re-
plenishment? It is only the famishing people who after the lowering of
the tax would think of rapid replenishing. When the duty stood at Rs. 2/8,
ithe total consumption fell off considerably. Why is it not confessed that
with the lowering of the duty the total quantity of salt consumption in
‘the country has gone up cousiderably? Is there not the implication,
:and a very strong implication, that with the further bringing down of the
salt duty the total consumption of saelt will considerably increage?
Really, Sir, from what 1 know of my people, from what I know of the
consumption of this very indispensable article, and how uscful it is not
cnly for men but for cattle and for u varicty of industrics, I can assure
this House that with the further lowering of the duty the actual normal
consumpfgion has yet to come out. Even withl the duty standing at
Rs. 1/4, I know that the bulk of our people are stinting themselves in the
matter of the consumption of salt.

Then, Sir, about the military expenditure I need not say much. Some-
how or other it has come to stay at the charming figure of 60 crores
a year. Of course, with the manceuvring of figures, the accounting
and adjustment, somefimes calling certain items ‘‘ net '’ sometimes
‘“ gross,”’ sometimes ‘‘ true,”” as if there was an untrue account—the
military expenditure is made to appear slightly below 60 crores a year.

Generally speaking, T find that it hovers somewhere uabout

1PM.  Rg. 60 crores. That means about 50 per cent. of the swollen
normal income of this Government. We have often discussed this ques-
tion. It is & question on which greater authorities have spoken and on
which a very large volume’ of cpinion exists. In passing I may simply
mention that with peace reigning in the country from one end to the other,
with Mahatma Gandhi always teaching the lessons of mon-violence, I
wonder for what purpose this inordinately large militarv expenditure is
kept up. I need not go jnto its causes. T need not bewsil the fact that
Indisns are not being taught in the art of militarism. To he frank and
outspoken, T think it is to perpetuats the subjugation of the people, to
keep them in the same state of slavery for all time to come. There is
no other apparent reason for it. - With the existing state of things in India,
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with such willing co-operation, where co-operation is really wanted, I see-
Do reason why this expenditure should be kept up at such a high scale.

Then, Sir, this provincial contribution is really an apple of discord.
It is a very ingenious apple of discord thrown on the floor of this House.
I do not know what the ultimate decision of this Assembly will be, but
1 think that the present situation is hardly hopeful. There have already
been cheers on the announcement that the prov.luces will be relieved of
# part of their burden. But, Sir, whether it is the Central Government
or the “Provincial (rovemment, I find that they have the same character-
istic of lavishness. If there is the Military Departent of the Central
Government, there is the Police Department of the Provincial Govern-
ments. If we have our seroplanes and other murderous machines to look
after, they have got their lorries tn, provide for the Police, to ensure
speedy transit from one place to ancther, and their manceuvres in certain
districts just to keep order and peace. Well, Sir, so long as the type of
Government remains the same, so long as the character of the expendi-
ture remains the same, it matters little whether the money is spent by the
Central Government or by the Provincial Government. What concerns
the people is a real relw{. in those taxes which are crushing out the life
of the nation, taxes which mean a real hamper to the people. I sub-
mit that this apple of discord announced with an emphasis that it is the
considered policy of the Government mesns an utter disregard of the
real needs of the people. Why not reduce taxes in the face of such a
heavy surplus? As Sir Purshotamdas Thakurdas just now pointed out,
it is not merely a nominal surplus of 268 crores or even of 4 crores. It
is a very heavy surplus of about 7 crores and odd. Why not use it to
reduce the universal, all-pervading taxes?

Then, 8ir, referring to the Posts and Telegraphs, I fail to understand
why in spite of levying heavy charges the Departmhent is really working
at & loss. Have we non-co-operated with the Post Office? Do we not
send our money orders? Do we not write the usual number of letters?
Do we not- use the telograph to the best of our capacity, our means and
our opportunities? We are making the best use of the Post Office. The
rates, just to repeat a statement, have doubled in recent years, Why
should the Department be working at a loss? Simply because the admi-
nistration, not only of the Post and Telegraph Departments, but of many
other departments, is top-heavy. It ignores the capacity of the people.
It simply tries to introduce methods for which this country is certainly not
fit. It tries to import methods from America or England or other richer
countries and takes no account of the villagers and ryots, the villagers
with one meal a day. The introduction of these methods, even though
improved hy commercialisation of nccounts, eauses such a useful Depart-
ment to give such a bad account of itself. The wonder is that we do
not find any of the commercial departments of the Government working
on sound lines. If I can refer to the Forest Department, I find in a book
published by the Department that each acre brings only 2 annas a year.
Will any cultivator, will any man who keeps his land for mere grass, will
any man who keeps his land for growing trees, be considered at all wise
ot worth hig labours if he earns only 2 annas an acre? And this venture
in reserved forests has made the lot of the hillmen really pitiable. If
we come to the Railway Department, we find that the utmost that the
countrv get is 1 per cent. on the capital. I would not trust even my
neareat and dearest relatives with money if they could assure me only
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«of 1 per cent. or 1} per cent, on the investment, apd who wanted to spend
the rest on improvements and extensions. If 1 were a rich man, I would
not entrust my money on those conditions to anybody. In our country
capital is not so cheap. Regarding the biggest of the commercial de-
partments, the Railways, we have been discussing during the last week
what they can give and what they are likely to give. It is stated in the
Honourable the Finance Member's specch that in some years to come
they will of course be able to give a better account of themselves. In
spite of that assurance, looking at the present situation, it can very safely
be asserted that they are giving a very poor return. The Posts and Tele-
graphs, another commercial Department, is really working at a loss. So
I think that the Government should narrow down the scope of their
commercial activity, otherwise known as State monopolies, and leave these
activities, to some cxtent at least, in conformity with what happens
in other countries, to privatc cnterprise also. Of courso the question will
«come in how fo provide fat appointments to some people. Commerecial
departments should look really to the worth of the man and the value of
the labour he gives and not to any other standard.

Well, Sir, if I may be allowed for a moment to refer to the statement
of the Honourable Member from Burma, I assure him that to a certain
section of the House it has not bBen a matter of voting like sheep, as he
says. They do not vote like sheep in accordance with the bidding of the
party leader. I may assure him that some of the Members at least of
that section have got the usuul modicum of brains. But they are not
independent of their leaders nor of their constituencies. After all, it is
a matter of one's conviction, aud 1 may assure my Honourable friend
that we are not voting blindfolded. There is discussion, there is argu-
ment, and the voting is always done according to one’s convictions. After
these few words I do not think that I neced go further into the depths of
this Financial Statement. .

Mr. Harchandral Vishindas (Sind: Non-Muhammadan)’: Whilst I find
that there is so much conflict of opinion as to whether the Honourable the
Finance Member should be eongratulated or not upon his budget perform-
ance I think I need not make any remarks on that subject which is generally
the opening chapter of one’s budget speech. But T can say this much that
the Honourable the Finance Member appears to be a lucky beggar and
that ever since he came in 1923 he has been having good budgets, and
‘bearing in mind that 8ir Malcolm Hailey, his predecessor, wns for a sucees-
sion of vears a vietim of the slings and arrows of outrageous fortune in
go much that he had to depl with deficits and bear the odium of imposing
unpopular and unpleasant taxation, it is due from the Honourable 8ir Basil
Blackett to just make use of that good luck in remitting some taxation, a
matter which has hoen urged by some of the previous speakers also, and also
in remitting the odious cotton excise duties which have been condemned from
their initiation up to now. '

Now, after this I propose to deal with certain questions which affect
my part of the country, especially the port of Karachi, my city. The first
.demand in the detailed estimates book which has been presented to us
relates to Customs. In that regard I might say that we have a grievance
‘a8 regards the Appraising Department of the Karachi Customs. Ever since

. the appointment of the Tariff Board there have been fresh rulings from time
40 time which have imposed a great burden upon the work of the appraiwsers.
‘With all that, there is no corresponding increase in the staff which would
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come to the relief of commerce. Now, these appraisers work at the jetties
up to 5-80 p.M. and then they go to the Customs House to help the
appraisers there in clearing arrears up to 7 p.m. It is not, however, from the
point of view of the appraisers or their remuneration that 1 am alluding to
the subject, but it is from the point of view of merchants. Thé metcantile
community suffers a great deal by the delays and inconveniences which are
occasioned to them while discharging their customs business by the inade-
quacy of the appraising staff and T think it is rather a penny-wise and
pound foolish policy if this stinting of the appraisers is supposed to be done
in the interests of retrenchment, because time is money, especially to
merchants and commercial men, and whatever time is saved by them will
result in the saving of money which will indirectly benefit the Government
resources. The Chief Collector of Customs sometimes ago submitted s
scheme for straightening the appraiser’s staff, which was unfortunately
turned down. Now, there is a certain item on page 5 of the Demands for
Grants which might be supposed to-be a kind of provision of the nature
I demand, but that is not so,—I mean in big letters you have got there
‘ Permancnt retention of 2 appraisers and 4 clerks ". These appraisers.
are not the appraisers to whom I am referring, but they are postal
appraisers and the quantity of their work has been trebled since the war.
If you look at page 22 of the Standing Finance Committee’s report, Vol. IV,
No. 8, my remarks arc borne out there. The appraiser’s pay is Rs. 200 as
appears in this book of Demands rising by increments of Rs. 20 per annum
to Re. 600). As o matber of fact, none of the present appraisers would reach
that maximum figure at all because previous service does not count and
some people enter this service at the age of 45, and so on. Another point
on the question of customs relating to my city is the Indianization of the
Service. At present, the permanent Collector is a European and there are
three Assistant Collectors who are Anglo-Indians. Of course, the present
acting Colleotor, Mr. Lalkaka, is a Parsi, but he is only acting; but the
permanent staff is, Collector European, three Assistant Collectors Anglo-
Indians and there is not one Indian. It cannot be said, as is said in regard
to Railways and other departments, that any technical knowledge is neces-
sary which is possessed by Europeans and not by Indians. This is a matter
in which Indianization can very easily be effected and I do not see any
reason why this matter should be delasyed coneidering that all kinds of rosy
promises have been made whenever we ask for the Indianization of the
Services. Now, Sir, the third point in regard to the Karachi Customs is
that the preventive service, which formerly consisted mainly of Europeans
and Anglo-Indians, had and still have Government quarters. There is no
reason why this privilege should not be extended to the poor appraisers who.
are all Indians, or if they cannot get quarters they should receive house rent
allowance. For the Superior Bervice, that is, the Collector and the three
Assistant Collectors, the Government have sanctioned compensatory allow-
ance on account of the higher rent paid in Karachi. Why should not the
same privilege he extended to the subordinate service?

T have exhausted the subject of Customs and I will turn to the next
subject, namely, of Income-tax (which is the secind in this book) as
affecting my city or rather my province. In Sind the income-tax work is
done by a special staff of the Income-tax Department in certain selected
areas. I understand that from next year the whola of this work will be
done by that Department, a part of which is at present done by the Revenue
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Department. In Sind there is one Assistant Commissioner, 8 Income-tax
Officers, for Karachi town, one Income-tax Officer for the Hyderabad
district, one for Bukkur and parts of the Sukkur and Nawabshah Districts,
one for the Shikarpur and part of the Sukkur District and one for the
Larksna District. In the Budget there is no provision for any extra staff,
although the Department is going to take over the whole of the province
including all the villages which formerly used to be done by the Revenue
Department. In the Standing Finance Committee's report, Vol. IV, No. 8,
page 214, it has been laid down that one income-tax officer is necessary for
700 ordinary assessees, or 4,000 salary cases, or 900 reference cases. If
this proportion is carried into effect, for the town of Karachi, where there are
8,200 ordingry assessees, there should be at least 2 more officers. As a
matter of fact, at present there are only 3 officers for the Karachi city,
of whom one agnin is going to be taken away to Thuar and Parkar District.
When Mr. Sim was in charge of the Income-tax portfolio and came to
Karachi, the Buyers and 8hippers Association of Karachi approached him on
the subject, and complained to him about the inadequacy of the staff and
the consequent delay. In the Hyderabad town the number of assessecs i
2,000 and there should be two officers instead of one. Here, again, I want
to bring to the notice of the House that it is not for the sake of these officers
that I am pleading, but I am pleading the cause of merchants because,
when there is not enough number of officers to deal with their cases, they
have to put up with a good deal of delay and inconvenience. The same
remarks that I made with regard to Customs apply here.

Having said so much so far as some of my local demands are concerned,
I now come to some general topics. One of them is the military. T am not
attacking the Military Department just at present in the manner in which
it is usually attacked for excess in military expenditure because we find from
the Honourable the Finance Member's statement that genuine efforts are
being made to effect retrenchment in military expenditure. It sfood at
87 crores, then came down to 69 and now it has come down to 56 crores. I
quite associate myself with the need of praise which he gave to His Excel-
lency the Commander-in-Chief and I think the Honourable the Finance
Member also should deserve some credit, for had it not been for his ham-
merings for retrenchment the saving to this extent may not have been
possible. But there is one peculiar aspect of the military question which
struck me and I wish to bring it to the notice of the House. e have been
time after time advocating the establishment of a military college and I
think that some Members who wiil spenk hereafter will deal with this ques-
tion at some length. We have been times out of number pressing for the
establishment of a military college for giving military training to officers.
Just now I think one Honourable Member referred to that. But there is
one method by which great economy could be very easily effected, without
the least difficulty. That is this. Now, you have got this proportion %ef
goldiers in Indis, namely, 135,000 Indians and 58,000 British. I am
speaking subjact to correction by Mr. Burdon, if I make any ‘rrustm,'ks\;r in
my figures. Why not substitute Indian soldiers for Fnglish soldiers? Now
in the first place it cannot be said that soldiers require the same kind of
training that is required in the case of officers. They say it takes 80 years
for an officer to become Commander-in-Chief. Leave alone that question.
That question has been dealt with before, that we should have Indian
military officers. Why cannot we convert these 58,000 British soldiers into
Indian soldiers? If you cannot do it in a yesr do it gradually. Do it in 2
years, 8 years or 5 years. Do you roalise what the amount of saving will
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be? In the Inchcape Committee’s report on pages 288 and 289 we have
-got figures to show that. I shall not go into the figures for 1918-14, as
-that is quite unnecessary, but in those of 1922-28 when the cost of one
Indian soldier was Ks. 681 and that of a British soldier was Rs. 2,508
per annum which is four times that of an Indian and not five times as some
Honourable Member remurked, it means that by converting British into
Indians every year you will be saving Rs. 1,800 per soldier, which means that
if you take the figure to be converted at 50,000 it makes a saving of 9 crores..
If you go on doing it gradually in five years, it will mean a saving of 9
crores in the end. You may do it in one yesr or two years or three years
-or five years but in the end you will be able to make a saving of 9 crores.
It may be said that the British soldier has got greater military qualities than
the Indian soldier, although I do not think any of us will admit that, more
-especially my non-co-operating friends. But il we assume that for the
sake of argument, we have got special martial races who can be as good as
the British. You have got the Sikhs, Gurkhas, Pathans and Mahrattas and
from these you can recruit. What is this 58,000 in a vast population of 82
crores? You can very easily get it in a year's time if you are inclined to do
80. I think this is & matter in which economy could be very easily effected.
Now if there is any kind of lurking suspicion in the mind of the Government
that by withdrawing British soldiers and replacing them by Indians they
shall be relaxing their grip upon the country and upon the administration
then they are entirely mistaken. They pretend to give us this responsible
government. It means that they should trust us and they should not
believe that by the withdrawal of the DBritish soldier the safety of Govern-
ment and their grip on the administration will be imperilled.

Now, Sir, another subject to which 1 wish to refer is the subject of the
Indianization of the India Office and the High Commissioner’s Office in
London. 1t is said that the British officer is brought to India in order to
infuse the British spirit in India. I say an Indian officer should be imported
into England to infuse the Indian spirit there. We should be administirators
in our own houses. I do not say that we should appoint Indian clerks from
here beeause it will be nore economical to employ British clerks but 1 do
not see why the superior posts should not be given to Indians. In the first
place we shall be masters in our own house. In the second place we shall
‘be sending & Jot of young men from here who will acquire a wide outlook
and receive training which will fit them for higher service. Now, 8ir, how
does this work out with regard to the other nations? If you see Messrs.
"Thomas Cook and Sons' Offices in Paris, they are manned by Englishmen,
If you see the French Consulate in London, you will find Frenchmen there.
Why should not our offices be manned by our own Indians? Suppose a
‘German or any other foreigner came to look into the India Office and did
not find any Indian there, what is the impression that he would get? He
would carry away the impression that Indians were entirely unfit to occupy
those posts. That is another reason why there should be Indianization

amongst them.

Now, Sir, another point that T want to touch is the Ecclesiastical
Department. I think it is & grave injustice to tLe tax-payer of this country
to have to pay for the ministrations of religion to .Christiqns. There is no
-such department for Hindus, Muhammadans, Parsis or Sikhs. (4 Voice:
“.Do you want one?’’) Certainly not. I want to do away with the one
‘which ‘already exists. We can look after our religion very well. 8o far as
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troops are concerned, & very small establishment consisting of a few chap-
lains would do. Why are Bishops necessary for that—(Laughter)—and
why should there be an Ecclesiastical Department for ministering to the
civil section of the population? There is no such agency for Indian officers
at all. Of course one could realise that when the British came here there
was’ & necessity for such a department because of the paucity of priests at
that time. Now you have got missionary bodies multiplied. You have got
Indian Christians like Dr. Datta our Member here—(Laughter)—who could
uct as priests and minister to the religious wants of Christians. There is
no colour bar in the case of the Ecclesiustical Depurtment as there is in the
case of other departments. (4 Voice: ‘“Oh, ves.”’) 1 have seen Parsi
converts to Christianity acting as priests in Bombay. (Mr. W. M.
Hussanally :''One of my friends said, ‘Indianise the Department’.’’)
There was a Bill brought here by Mr, Lathe who wished to lay down the
principle that no priests should be forced upon a men who did not want
them. That principle was accepted by the Government then although it
was turned down by the Council of State as usual. That being so, why
should not that principle be applicable to this case? We do not want these
priests and why should we pay for them? 8ir, I have done with the
Ecclesiastical Department. They have purposely made it non-votable so
that we may have no finger in the pie. I shall resume my seat after refer-
Ting to the cotton excise duty. Of course there are more competent people
than myself, especially experts like SBir Purshotamdas who can speak on
this subject, but my desire is to reiterate and reiterate, and I wish every
Member who spoke after me would do the same, that this great injustice
to India, this great scandal, should be removed.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

——

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.

Mr. T. 0. Goswaml (Calcutta Suburbs: Non-Muhammadan Urban):
Bir, as an example of enlightened criticism of the Budget I will read from
a newspaper which I got this morning:

* When a Finance Member in the course of a two hours' speech tells you that he
has reduced military expenditure, expects to reduce it more, has been able to provide
against such unforeseen accident as an adverse legal decision . ete.,, . . .3
can be given minor relief to motorists and Bombay mill-owners, and ahove all can tell
Bengal that for another three years she need not pay up that annual contribution of
63 lakhs and Madras and the United Provinces, the Punjab and Burma that substantial
reductions in their provincial contributions will be made; although nearly three-
quarters of a crore is left as a surplus aguinst unexpected contingencies; life ia
difficult for the genial wrecker clad in Bwara)ist Lhaddar.”

Tn point of quality and excellence of criticism I think it rivals the renowned
statement made by our friend Mr. Kabeer-ud-Din Ahmed two yecars ago
when he proposed the rejection of the Finance Bill.

Sir, I must begin by pointing out that revenue has increased to 188
crores and on the expenditure side T find that, while in 1914.15 the
expenditure was 78 crores, the estimated expenditure for 1925.28 is 130
orores. Allowing for the period of war, this increase in expenditure,
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nameiy, the difference between 180 crores and 78 crores, is an alarming
increase and we cannot help feeling that with the poverty of the people
in this country the increase in expenditure has laid a very heavy burden
cn the people of this country. It is a proposition which we have main-
tained in this House, namely, that India is becoming progressively -im-
poverished. To that Government have not been able to offer any greater
chnllenge than an ignorant, uninstructed denial. We demanded an
«conomic inquiry’ to study this very question of the poverty of the people.
That demand was refused and the feeling on our part which was voiced
during the last session of the Assembly demanding an economic inquiry,
cemanding that an econnmic inquiry should precede s search for new
methods of imposing taxation, was ignored. Then, Sir, I shall point out
that the Lee Commission's recommendations have been sought to be
civen offect to against the deliberate decision of the Legislative Assembly.
There is another thing which I shall point out to the Honourable the
Finance Member, and that is with regard to increasing staff; and I shall
take his own Department. T think he has given us a bad example of
ceonomy in this respect. First of all, there is the Board of Revenue
which is an entirely superfluous creation. Then there is an increasing
number of Financial Advisers (The Honourable Sir Basil Blackett:
“The recommendations of the Retrenchment Committee.”’); and Civil
Servants are frequently appointed, and in inercasing numbers, to hold
what are known as, and defended as, *‘ special *’ posts. If the increase of
cxpenditure in 1925 over the expenditure in 1914 be sought 1o be justified
cn the ground of increased prosperity, I must point out that instead of
increased prosperity thero has been incrensed poverty in this country.

The Government of India to-day are not performing inore functions
than they performed in 1914. They are not offering anything more than
ihe elementary safety of life and property. I do not see any cxtended
programme of Government in the direction of improving the heslth, the
physique and the earning capacity of the people. The fact that they have
undertaken large obligations in connection with Railwavs as common
carricrs does not modify the view which I take, because it must be
romembered that the prosperity of the railways is ultimately dependent
nn the prosperity of the people, and the railways as assets have no value
except for the use which can be made of them. The railways in Indin
would be worth much more as an asset if the people of India were
enabled to produce more and to live better and thereby enabled to spend
more ou travelling. The Honourable Finance Member claimg that he has
reduced military expenditure. For the sake of peace in the happy family
of the Government he actually congratulated His Excellency the Com-
inander-in-Chief for the reductions which have been made. But the
reductions are deceptive. First of all, ag the Finance Member has himself
sedm’tted in his excellent and lucid, almost ominously lucid, budget speech,
the 50 crore level recommended by the Retrenchment Committee has not
been reached. But I say this also, that the figure of 56 crores is itself
en understatement and for the following reasons. The savings in exchange,
amounting to 70 lakhs, are purely adventitious and in order to compare
this military expenditure with the expenditure for earlier years, they should
pot be taken into account. The credit of 114 lakhs by sale of surplus
d#tores, again, is an item which cannot recur next year and is, therefore,
n-,islepding in a comparative statement. Further, I understand, large
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gums have been realised by the sale of buildings and barracks in India
which cannot be cxpected, yeer after year. Arrears with regard to adjust-
ments which have brought in, I believe, 42 lakhs will not recur next year.

But what will recur perpetually, year after year, is the 29 lakhs which has
Leen provided for free passages and revision of pay and allowances, ete.

This 29 lakhs is the reflex effect of the Lee Commission's rceommendutions,
which sum, as we apprehended at one time, has become a reality without
the vostige of constitutional sanction. Government never came befors
the Assembly and asked for sanction, and I must sav that T regard it
as obJectlona.ble that the Finance Member should have suncionca  dhit
item in 4 mass of figures, without the previous sanction of the Legislative
Assembly. Tt will be seen in this way that whereas recurring military expen-
ses have actually gone up, Sir Basil Blackett wants this Assembly to believe
that he has reduced military expenditure. I should also draw your atten-
tion,—since I have not enough time now. T cannnt gn into detaile—in the
List of Demands, to memy concealed items under other headings, as for
example ‘‘ Political * and ** Civil Works . The famous Wuzitistun
Bcheme pervades a large portion of the IList of Demands. All that is
really military expenditure. And if you calculate all the concealed military
items I feel sure that the total ﬁgure of military expenditure in this country
will be found to be even more appalling than that which has been
rresented by the Honourable Finance Member.

Sir, » word about Posts and Telegraphs. I wish to say this, that the
Post Office profits are to a certain extent eaten up by the Telegraph
'Dcpartment. and a portion of the Telegmph expenses ought to be regarded
as an item of military defence as it is justified on military grounds rather
than ag mere public utility expenditure. The money derived from Posts
and Telegraphs,—notwithstanding the pious professions of Sir Basil
Dlackett that he did not want any revenue from the commercial services,—
it spent lavishly on the Superior establishments; and the griovanecn of
subordinate postal employés are not heeded. Sir, if the public is made
to pay for postal service on an increased scale, then it is essentinl that
gome portion at any rate of the payment “should go to people of this
country serving in this depsrtment. I am sure Sir Basil Blackett will
promptly turn round and say that this is not his subject, and he wilI throw
the responsibility on his colleague on his right on the Trescu= ench
for internal administration of the Postal Department; in other words; we
shall be sent from King 8tork to King Log, and 1 shall then know what
to think of the so-called control of the Finance Department over the

gpending departments.

I next wish to refer briefly to Exchange and Currency matters, to which
& considerable portion of the Finance Member's speech is devoted. Of
course I leave Sir Purshotamdas Thakurdas to fight his duel with the
Honourable Sir Basil Blackett over the fixation of the exchange ratey. 1
do not claim to be an expert in currency matters, but 1 can see that a
higher exchange has stimulated imports and has therefore given the
Finance Member asbout three crores more than he expected from Customs
duties. A higher exchange again has involved savings on the expendi-
ture side which the Honourable Finance Member has put at 225 lakha
This accounts for a total sum of 525 lakhs, which are directly the result
of a high exchange. The Babington- Smith Committee not only recom-
mended s two-shilling ratio, but examined the effect of a high exchange
generally and recommended the Government to try and maintain the
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high exchange. The Government have tried to maintain it and they tried
the disastrous experiment with regard to Reverse Council Bills. Subse-
quently they went a little easier about it, but as soon as Sir Basil
Blackett got familiar with h's surroundings in his new office in India he
again attempted to raise the exchange and has managed to raise it by
asbout two pence. Sir Basil Blackett's existence as a Finance Member
is comparable to the double life of Jekyll and Hyde. As a Treasury Official
he has hig loyalty to the interests of the British Treasury and the British
woney market. As Finance Member here he tries to see what he can
do in order to balance the Budget and get . . . .

The Honourable Sir Basil Blackett: I protest against that statement,
Sir. In India 1 am not a Treasury official; I am the Finance Member
i the Government of India and 1 have no interests other than those of
India to consider here.

. Mr. T. O. Goswami: | amn glad to hear that; I am glad he has now
dropped the other personality. I should say that the profits of this
exchange are purely adventitious. ln the nature of things Sir Basil
Blackett does not guarantec a high exchange, much as he would like to; and
this large sum of 525 lakhs is, therefore, one on the recurrence of which
no reliance can be placed. Further, the interest on the Paper Currency
Reserve and the Gold Standard Heserve, which gives him a total sum of
884 lakhs and which he has also used as revenue and attempted to justify,
has been regarded by many learned people as unsound. Authoritative
Committees, whose recoinmendations were accepted by the Government
of India, provided for this sum to be used for writing down the value of
securities from lime to time. Btill more competent critics have advocated
that all sums accruing from the reserves should be set aside by way of
reserves in order to enable this country ultimately to go on to an effective
gold standard. The figure of 40 millions was settled as s safe figure for
the gold standard before the war, but every country in the world has
increased its holdings in gold in order to be able to restore or to retain an
effective gold standard. In India no such revision has taken place, and
with great deference for the ripe experience and close knowledge which
the Honourable Finance Member brings with him, I must say that the
frittering of resources growing in this manner for dead administrative
finance must be condemned. This is our view, and, if he disagrees with
us, we have asked this matter to be authoritatively investigated. The
Government of India have not acceded to this request for investigation and
so long as we have not been convinced to the contrary we must regard
the practice of merging this into general revenue as harmful and unsound.
It was not without an apology—and then on the ground of dire necessity—
that a previous Finance Minister had made similar use of these sumas.
Sir Basil Blackett, on the other hand, has staked his reputation for
sound finance and actually justifies this use. He claims that profits from
currency have becn used in England in this way. I should have thought
that there was s difference between profits arisine from the minting of tnken
coins and the reserves of note issue. Can Sir Basil Blackett point out at
any time during his experience as o Treasury official to any sums being
made available for gencral purposes of revenue by the Bank of England
from reserves which it holds ngainst the note issue?

I do not, however, wish to enter into a controversy, but must hold
that if the 525 lakhs, arising partlv from exchange, and 834 lakhs from
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this interest were not included on the revenue side and if the revenue of
the country were taken as it would stand in a normal year and under
sound finance, then, the surplus of which so much has been said would
be an elusive surplus. It would be actually a deficit budget; and instead
of being in the proud position of remitting this and remitting that, Sir
Basil Blackett would be rightly pressed by the Assembly to look more
closely into the possibility of reducing expenditure; in other .words, to
discharge his function as Finance Member more effectively than he has
been doing hitherto.

Then a word, Sir, about the Meston Award. There can be no doubt
that it is a settlement which was arrived at in a hurry. But the findings of
the Meston Settlement are being held by the Government of India as so
sacrosanct .that they cannot be looked into, This arrangement, I am
afraid, Sir, serves more a political purpose thgn a financial one. This is
s point which my Honourable friend Sir Purshotamdas Thakurdas brought
out this morning. You can in this way play one province off against
another. Sir Basil Blackett pretends that he has rendered a great scrvice
to Bengal by letting Bengal off the contribution of 68 lakhs during the
next three ycars. He has asked Madras, the United Provinces and
various other provinces to look with great suspicion on Bombay. Every
time there is a question of more taxation, he brings up the question of
provincial contributions as- a supporting argument .o

Mr. President: Order, order. The Honourable Member’s time is
exhausted.

Mr. T. C. Goswami: Thank you, Sir.

Mr. E. @, Fleming (Burma: European): Sir, I am glad I have been
fortunate in getting an early opportunity to have my say in this discussion.
One of my Honourable friends the other day twitted me for not saying
something when all other provinces were asking for overbridges in the
place of level crossings, but I considered thai the remarks were of such a
frivolous nature that it would be better not to put forward Burma’s
claims in case their importance was obscured under the cloak of frivolity.

In the first place, I think I must congratulate the Honourable the
Finance Member, like many others, on the very satisfactory state of
India’s finances, from the point of view of the Central Government. The
whole of the budget speech points to the finances of the country and
estimates in the past having been made on a nost conservative basis.
We come here and are given a surprise by being informed that it has been
found possible to allocate some 423 lakhs surplus funds from the year
1923-24 actuals to writing off the 1928 Joan, discount charges and advances
to the Persian Government which had been placed in suspemse acecount.
I shall refer to these points again later.

Turning to the Budget for the year 1924.25, I cannot help forming the
opinion that the Honourable the Finance Member is fairly confident that
his estimates are on a very safe basig, but in spite of that it would seem
that he has secn fit to allocate 74 lakhs out of the estimated surplus
revenue for the year 1925.26 as a margin against possible disappointments
and misadventures during the ensuing year.

Similar methods are probably not unknown in business circles, but
there are different opinions as to whether such a method should be adopted
in dealing with the finances of an Empire, where every anna is required for
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expansion, and the powers of borrowing are so advamtageous. I will not
say that these metbods have the effect of retarding the development of
the country but they tend to discourage internal economies and the effect
muy be far-reaching. There is also the possibility that the knowledge
thut there is in all probability an ample undisclosed reserve may tend to
make the scrutiny of expenditure less strict and open the door for insigni-
ficant extravagances, which, when totalled up, will amount to no small
sum, in anticipation that the Honourable the Finance Member has some-
thing put away for s rainy or rainless day. These excesses in expenditure
will in due course come before this Assembly in the form of supplementary
grants or re-appropriations. That is my chief reason for being opposed to
theso lurge surpluses over expenditure which have been coming to light
when actuals are known.

Turning to paragraph 8 in the Honourable the Finance Member's
speech, we are informed there how surplus actuals for the year 1023.24
huve been dealt with. T am satisfied that the discount charges amounting
to 82 lakhs on the 1923 loan should be recovered from surplus revenue of
that year. But with regard to the writing off of the 341 lakhs being the
amount, of loans and advances made to the Persian Government, I am of
opinion that this amount should have been dealt with on the basis of say
a ten years loan, repayable in equal annual amounts. The amount each
year that would have been transferred would have amounted to approxi-
mately 84 lakhs. If that method had been adopted, it would have given
the Honourable the Finance Member a further B crores to dispose of for
reduction of provincial contributions. At the same time he would have
continued to get the 30 lakhs from the suspense account till the whole
account was closed.

Then, Bir turning to paragraph 80 of the Honourable the Finance
Member's speech, I ean now put forward what I think will cause dis-
appointment to the ensuing vear, namely, the case of Burma. Prees
telegrams state that that Province's Budget for the coming year will result
in a loss of 150 lakhs allowing for the reduetion of 7 lakhs in the provincial
contribution.

At the short time at our disposal since the Budget was presented, it
has not been possible to study all the figures in detuil, and personally I
think that T, like many other Honourable Members, have only been able
to consider the figures more particularly affecting my own province. Taking
stock of the first four revenue producing accounts, namely, Customs, Taxes
on Incomes, Salt and Opium, Burma with a population of approximately
4 per cent. of the whole of the population of India contributes:

15 per cent. of the Customns revenue,
9 per cent. of the revenue derived from Taxes on Incomes,
5 per cent. of the revenue from Salt

‘approximately, and in view of the statement made by the Honourable the
Finance Member on the 27th of January last, the revenue derived from
the sale of opium in Burmu must be considerable. In addition to this, it
.18 estimated that money order remittances from Burma to India amount to
tdearly 50 lakhs of rupees per month. This money, I would point out, is
“earned and remitted chiefly by Indian labourers in Burma, who are being
fed by that country, and are practically tax free, and have surplus funds
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to send to their homes, to be expended there. These remittances cons-
titute & considerable drain on the money in circulation in Burma, to the
benefit of India.

To return again to Customs, Burma, I submit, is differently situated
to the other provinces in that all the imports and exports are either con-
.sumed or produced in the province. In addition to that there is the figure
recently given to us by the Honourable the Commerce Member when
we were dealing 'with the Land Customs Act in which he showed that a
-considerable amount of cxtra revenue was expected to be collected under
that Act on the frontiers of Burma from the illicit importation of cigarettes,
natches, ete.

Another matter in which Burma -has suffered during the last year is
her inclusion in the Steel Tariff Bill. This is extremely disadvantageous
to my province but very beneficial to the central revenues and the steel
companies, none of whom are conducting operations in Burma. I was
given to understand that the Government of India were sympathetic with
Burma's elaim for exclusion but that sympathy does not at present show
.any sign of taking & material form. An Honourable Member in another
place put in a question to elicit the information whether the extra duties
.on steel, imported under this measure, would be paid over to the Gov-
ernment of Burma, and to the question put, he received an emphatic
reply in the negative. The provinee has now been given remission of
provincial contribution to the tune of 7 lakhs of rupees, which is approxi-
mately the amount of these extra steel import duties collected in Burma
since the Act came into force up to the end of last year. Turning to
paragraph 14 of the Honourable the Finance Member's budget speech, we
find he cstimates that up to the end of this financial year the additional
revenue will amount to a net one crore and ten lakhs. That being the
case, why not let Burina have another three lakhs and call that the
reduction of provineial contribution?

Now to deul with the rice export duty, amounting roughly to one crore
of rupees. This all goes to the central revenues. I know that Bengal
has & similar claim on the score of the jute export duty but they in the
meantime must rest contented with being excluded, by being given a
moratorium from provineial contribution. i

The hide export duty, which is being gradually increased at the instance
.of Southern India, has had o most damaging cfiect on the trade in Burma.
In fact, the trade hus been practicully strangled. The receipts from
Burma on the hide export duty were, I think, of such an insignificant sum
that they were looked upon as not worthy of consideration. Still, small
as it is, Burma desires to be able to market hides, just like any of the other
provinces. The stoppage of this trade has, 1 think I am right in saying,
speaking from memory, deprived some forty thousand of the inhabitants
of regular employment and means of livelihood.

Turning now to Sult, the Budget's Explanatory Memorandum states
that the revenue derived under this head from Burma is chiefly duty on
imported salt. This is n fact, and furthermore it is disgraceful, in view
of the encouragement that was given to Burmans to expand their opera-
tions in salt boiling during the war. Now this encouragement has ceased
and in consequence the gsalt industry is practically dead.

Other industries, such as Wolfram, were similgrly treated, and as a result

much capital and several sources of employment have become inoperative.
Those in Burma who are affected by and take an interest in our provincial
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affairs will appreciate the Honourable the Finance Member's decision to:
reduce our contribution by seven lakhs and I am gure I can on behalf of
my province tender my thanks to him. It is not much but every little
helps. It is still far short of what will be required by Burma, in order to
balance her budget for the coming year. Last year in replying to numerous-
Members during this discussion the Finance Member stated :

‘‘ But it is quite impossible in my judgment to contemplate reopening that Award

:‘ntil you have at any rate made a leginning with reduction of the provincial contribu-
ions.”’

Well, he has now a proposal to make provision for the reduction from the
provinecial contributions,

Keeping that in mind, I submit that Burma’'s financial position is now
worthy of immediate consideration and, as I have already suggested, with
reference to the Honourable the Finance Member's statement in paragraph
80 of his speech delivered this year, a suitable manner of disposing of the
surplus 74 lakhs, reserved against misadventures or disappointments, would
b2 to allocate it to Burma, as from present accounts she logks like being
a very great disappointment in the coming year.

I also suggest that, if it is not found possible to oancel all the pro-
vincial contributions, Burma should be ireated in the same manner as
Bengal and be given a moratorium for a period of three years, or until
such time as deficit budgets are things of the past.

Mr. Kasturbhai Lalbhal (Ahmedabad Millowners’ Association: Indian
Commerce) : Sir, the installation of Sir Basil Blackett to the gadi of Finance
Member marks a new era in the history of the finances of the Central
(Government in two important respects.* First, the period of deficit budgets
comes to an end and the era of surplus budgets with large amounis hidden
here and there to keep up the taxation at its present high level begins,
During the Simla Bession in September, 1921, Sir Malcolm Hailey, the
then Finunce Member, observed:

"4 Let me tell the House that I have in my department men who, if I would allow
them to du so, would be capable of putting up a budget which would easily defeat the
scrutiny and defy the criticims of the House. They could conceal among the innumer-
able items which go to make up one budget a liberal provision of reserves that the
House would never, detect and which would relieve one of the embarrassing necessity
of having subsequently to produce demands for supplementary grants. But, Bir, this
is not the spirit in which we frame our budget. We frame our budget with the
delib(;el:i‘l.te intention of asking the country for only so much money as we really need to
spend.""

1 wonder, Bir, whether those men are still in the Finance Department as
they are very likely to be, using their knowledge and ability to defeat the
scrutiny and defy the criticisms of this House.

In the forthcoming Finance Bill it is proposed to reduce the import and
the excise duties on petrol which are at present levied at the rate of eight
and & half annas and six annas, respectively, to four annas per gallon and it
is estimated to bring in Rs. 60 lakhs, very much the same revenue that
we have been getting from this source which is in the vicinity of s, 65
lakhs.

I submit, Sir, that this is more or less guess-work which may come true
or:-which may not. But I put it to the Honourable the Finance Member
imst, when he can anticipate what is likely to be the import or the con-
gumption of petrol and base his budget thereon, how is it that he has not



GENERAL DISCUSBSION ON THE GENERAL BUDGET. 1887

taken any credit for the advance made to the Persian Government amount--
ing to Rs, 841 lakhs which has been written down in the account c_)f the
year 1923-24 and the repayment of which, the Financial Secretary in his
memorandum expects ‘‘ at an early date ’? I take it, Sir, that the phrase
*“ at an early date '’ does not imply anything else but during the current
jcar.

The Honourable Sir Basil Blackett: Will the Honourable Member read
the phrase he is referring to?

Mr. Kasturbhai Lalbhai: Yes, Sir.

“ The book adjustment does not, as has been pointed out in the Finance Member's
speech, affect India's claim to recover from the Persian Government the full amount of
these loans and advances, and negotiations are procceding with them for repayment at

an vorly date.”

The Honourable Sir Basil Blackett: That is not what the Honourable-
Member said.

Mr. Kasturbhal Lalbhal: Does not ‘‘ at an early date ' mean during
the current year?

The Honourable Sir Basil Blackett: ' Negotiations are proceeding.”
That is what is stated.

Mr, Kasturbhai Lalbhai: The House may have noticed that this is the
third successive year, 1 mean the year 1925-26, of a surplus budget and
still you do not find & word about the cotton excise which His Excellency
Lord Hardinge so long ago as the year 1916 gave a pledge ‘‘ to sbolish
a8 sogn as financial comsiderations permitted ''. But I do not propose:
to deal with this subject to-day. What 1 want to point out to the House
is that a system has been inaugurated since the past two years and continued
during the current ycar of underestimating revenues and overestimating
expenditure at the time of the presentation of the budget estimates so as
to show little or no surplus or a small deticit, and when n large surplus is
r1ealised, at-the end of the year, to utilise it in writing down Suspense
Accounts or discount on loans, thus depriving the tax-payer of his due by
rcmission of taxation.

Another point to which I want to draw the attention of the Finance
Meomber is the accounting of the Opium receipts and expenditure. As
many Members are aware, the expenditure in case of Opium is in the nature
ot a loan ta the cullivators which is bound to be recovered this year or
rext. 1 wonder tlien, Bir, under which system of accounting these loans
are writlen down as expenditure. The Opium transactions of the Govern-
ment of Indin are as much commercial transactions ns Railways and Posts
and Telegraphs, nnd I trust that the Finance Member will sce his way to
present us the accounts under this head in a cammercial form.

"Sir, it was not only uncharitable on the part of the Fianace Member
to have said that the exchange at 1s. 4d. will put more money into the
pockets of millowners, but was also an unkind cut in view of the fact that
ke had not a word to say about the cotton cxeise duty. I need not try to
refute such a futile argument as that advanced by the Finance Member,
verhaps with a view to prejudice the Honourable Members against ths
Bombay millowners. If it be true, however, in the least degree, as sug-
gested by the Honourable the Finance Member, it can only mean one thing
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and one thing alone—that the exchange is kept at 1s. 8d. so that the foreign
imports of piece-goods may flood the country and undermine the great
vational industry.

I would like the Honourable Member to tell us whether it is a fact
‘or not that the revenue from the cotton excise in the year 1924 has been
largely supplemented by the collection of arrears of the previous year, To
those of us who are in the trade it is well known that the revenue for the
vear 1924, from cotton excise represents 14 months’ collections and not
those of a year, When you further take into account the drop in the
price of cotton piece-goods to the extent of about 15 per cent. due to the
fall in the price of cotton and poor trade, it is difficult to belicve how and
wherefrom the Finance Member is going to get his Rs. 2,15 lakhs estimated
tor the year 1925-26. Even if the cotton excise were to continue, I do not
see under these circumstances how it can yield more than Rs, 1,60 lakhs
at the very most. The Honourable the Finance Member is alone expected
fo know the reasons for arriving at the figure of 215 crores from cotton
excise.

I wish the Honourable the Finance Member had not desmed it necessary
to refer to the export of Indian grey piece-goods, ns it is little short of a
misrepresentation of the export trade in textiles. His reference, however,
compels me to give a few figures which will convince the House that not
cnly are we losing ground in the Indian market, but our export trade is
captured by Japan. While there has been an increase of about 2 million
yards in export of grey piece-goods, the decrease in coloured and other
varieties has been more than 11 million yards.

I would very much desire that Government Members at least refrain
from making statements which they know are but partial truths.

Mr. M. V. Abhyankar (Nagpyr Division: Non-Muhammadan): Sir,
I stand to censure the Honourable the Finance Member, and not o con-
gratulate him as many amongst us have done before. I stand here to
censure him for his budget exploit, for really it is an exploit in another
sense of the term, T mean the exploitation by Britain of India, and if
the Honourable the Finance Member ig a lover aof truth, which I may safely
presume him to be, he will more appreciate my censure than the praise of
those amongst the Indian section of this House like the Honourable Mr.
Naidu from Burma. Mr. Naidu was so gushing in his praise of the Honour-
able the Finance Member that had he been sitting next to him, he would
have actually fallen on his neck. (Laughter). 1 assure the Honourable
the Finance Member that if, by a magician’s wand, to-day the Germans
were to take the place of the British in this House, that praise would be
still there just as much as it is with regard to him to-day. I further tell
the Honourable the Finance Member that this voluminous Budget that
be has presented us is not even worth the paper it is written upon, ns this
Houso will see if it were simply to view it from the national standpoint.
They tell us that they have given us railways, they tell us that they have
given s telegraphs, and on numercus occasions we have heard many a
Member of this House—and I am sorry to say many an Indian Member
of ‘this House—praising them for all these railways, post offices and irriga-
‘tion. Why? If weo had been free for the last 150 years, do you mean us to
understand that we would not have had all these railways and all these post
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<offices and telegraphs and all this irrigation? And would we have had
slhem in the form in which we have them to-day? We would have them
thoroughly Indianised. In fact, there would have been no question of
Jondianisation shen. Not only that, we would have also produced all the
‘material that is necessary for those railways. What is the good of having
a railway or what is the good of having a vost office if you have to go to
u foreign country to purchuse materials for them? Revenue spent in «
country in which it is raised is a thing totally different from revenue raised
in one country and spent in another. In the former case, it is returned to
the country through the industrial and labouring classes, in the latter case it
18 8 dead loss, it might as well be thrown into the sea; nothing better tha.
that and in this country, Bir, it is not even thrown into the sea; but it is
ihrown far far across the seas even beyond the possibility of salvage. If
vou were to see the whole scheme of this Budget you will find nothing else
.but the enthronement of bureaucracy in the name of the people of India.
India, Sir, to-day is being administored as an estate, not as a country.
‘Then, Sir, we arc told that we were given all these things by this benign
<iovernment. But what have they taken from us in return? They have
taken the very life blood out of us, they have taken our nationality, they
have taken our very manhopd, they have emasculated us, they have de-
nationalised us. If 150 years are not sufficient for you to turn us into a
martial race sssuming for the sake of srgument that we were never one,
slthough you knew it to your cost in times gone by, I do not think that
-even centuries and thousands of years will do for you to do that. It is no
use your talking of self-gqvernment for India. It s no use your accepting
the thing if you do not mean it; it is no use your accepting it unless you
-act upon it, and it is no use your acting upon it unless vou act up to it.
1 want you to act up to the promises which I can very well say are nothing
‘better than delusions and hollow promises to the people of this country.
"Then, Sir, the Honourable the Commerce Member told us the other day
that these railways, telegraphs and post offices which are dealt with and
of which so much is made in these Budgets are for our good. He further
-agked us what we would do if they were not there. I challenge him to stop the
railways. I wish he stops the railways and then let him see what happens
in this country immediatcly after he stops them. I wish he does that. Is
it not necessary for you, while talking of railways, while asking us to spend
for telegraphs, to do something that we may be able to produce the matcerial
that we want in order to supply these railways and these telegraphs? 8o
many people in this House have talked of Indisnisation of the army. DBut
most of them have forgotten that we not only want Indianisation of the
army, but we want also the production of rifles in this country. To-morrow
if the army is Indianised they might again turn round and say that we are
rot yot fit for self-government because we are mere soldiers after all and
what conld we do without producing the riflos ourselves or without the
rifles from Kngland. . . . . . .

Mr. E. Burdon: May I explain to the Honourable Member that the
rifles used in the army in India are made in India.

Mr. M, V. Abhyankar: If the rifle is made in India I should also like
that the cannon, the howitzer and the aeroplanc should be made in India.
I should like the battleship to be manufactured in India. There is nothing
1o prevent you from: doing that. Surely, Indian labour can do it. If we
hiave not the brains enough to oceupy the higher posts in the works you
may do that for the time becing, but let at least a beginning be made in
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this country to manufacture these things. To-day you want to give us thingme
piecemeal. You will say, ‘‘ If you have the army you haven’t the arms.’”

If we have the arms then you will say, * You have no seroplanes.” You
want us to move in a vicious circle like &« dog moving round to catch his tail.
First you tell us *‘ You have no national army and therefore you are not

fil for self-government.” Then you say that we cannot possibly have an

army unless and until we have self-government. It is no use disguising-
the thing. Things act and react upon one another. Assuming for a

moment that we have got to be thankful to the British administration and’
to the administration which prepares these budgets, for all these con-

veniences, for all these customs, for all this taxation. for all these depart-

ments that they are going to give us, or that are being given to us or-
rather thrust down our throats in this country—supposing we have got to be-
thankful to them for all that, what is it I say that they take in return from-
us for it? They tnke awav our very freedow, our libertv. Take the latest

thing, the Bengal Ordinance. Surely no Member in this House can quietly,

safely, coolly, logically and rationally look at this Budget so long as that
sword of the Ordinance is hanging over his head. What is that Ordinance?
It is & thing which denies individual liberty at various points, and makes us-
suspects in our own country for nothing worse than loving it. Tt keeps the
Criminal Investigntion Department supreme. If anvbody were to ask me if
there is any authority superior to the C. I. D. of this country, I would have-
no hesitation in saving, ‘‘ My dear fellow, it is not on this earth.”” 1If a
man really wants to avoid the clutches of that Ordinance the best thing
for him to do would be to go to the head of the C. I. Department
and ask him, ‘* Sir, what are precisely the ways of patriotism which you
will tolerate?  Which is the way I should proceed in this country so that
1 may be safe from the attentions of your Department?’’ And even tbut
ir not sufficient,if a man really wants in these days to keep himself out

of jail. It will be he alono who tekes no part in the public movements of
the country, quietly pays his taxes, salams Government officials all round,

retires to his house, sayr his prayers and goes to bed, who perhaps will
be out of the clutches of this Ordinance and this peace and order.

If nne were to turn to the heads of Demands in this Budget one might see
the whole futility of it. I would only refer to some of them though I could
refer to them all in the same category. This Sir, is the Executive Council.
We are supposed to provide money for the Executive Couneil. This Executive
Council is nbthing better than the exccuting Council of this country. They
are sitting there from day to day cxceuting the people of this country. Then
there are the Legislative Bodies which are nothing better thun debating
societies which are provided for children and they are called legislative
bodies as if they had the power to pass any legislation. Then there is the
Department of Education. Health and Lands.  What is the industrial
education, what is the naval educntion, what is the military education,
what is the commerecial education that budget after budget for the last
150 years has been providing for? And health—I do not think I need say
anvthing about it. T should like to ask the Honourable Member in charge
of Health to look back to the health of India 150 years before and to look at
the health of India to-day, and he will find whether he sits there to be con-
demned or to be praised for the administration of his Department. Then
there is the administration of justice. Courts which you ask to adminis-
ter laws which are anything but laws, which are rank injustice, which are
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anything but human—it is those luws that our courts are called upon to
-administer, and it is administration by these courts that is called the
administration of justice. It is for administration of that justice that we
are asked to provide money, for the iniquitous administration of the
invidious Arms Acts that you are asked to provide money. Further, I
find Mines—-all these big heads Meteorology, Geological Survey, Botanical
Burvey, Zoological Survey, Archmology, Mines. For whom? You may
have these surveys so that the foreigner mny exploit India.  These surveys
ere no good to the people of this country. How many mines are owned by
Indians. How many mines are there whose produce has gone to the indus-
tries of this country to be manufactured into articles and to be returned
back in a finished form to the people of this country? (Mr, Darcy Lindsay:
‘‘ What mines?’’) All mines. What is done to the manganese mines that
are in the Central Provinces? Where does all the raw material go? It
goes to foreign lands carried by our own railways, to be brought back
by the same railways in a finished form and India is exploited in this
manner. (Mr. Darcy Lindsay: ** Why don't you use it yourself? '’) You
Jeave us alone and we will tell you how we will use it. You just give us
& chance and we will show how we use it. We had been using it, we
had been using the things in such a way that you had to tax the Indian
muslin in England to an extent which T need not tell this House. We
had been using our things. We had been usring our raw materials and you
very well know how we had been using them. Then there is Stationery and
Printing. Take item by item. Where do all these printing machines come
from? From England. I suppose that at the rate we are proceeding to-day
for a thousand more years we shall have to look to England to supply us with
printing machines. We may print things here but the printing machines
we have to import from Englana. What is the provision made in this
‘Budget, I should really request the Honourable Member for Finance to
‘tell me, which deals with nationalisation, which enables the people to be
masters in their own home and not dependent upon anybody else and to
‘stand on their own legs?

The Honourable Sir Basil Blackett: The provision for building the
Security Printing Press at Nasik.

Mr. M. V. Abhyankar: I can not hear you. Where does all the paper
come from, where does the machinerv enome from and where do the dies
come from for the last 150 years? Have you been teaching us all this?
Huve you been teaching us self-reliance? Have you been teaching us to
have our national army or have you been scrupulously excluding us from
it? If that is the way vou want to proceed about the business, we cannot
in self-respect at least concede your Demands for Grants which are nothing
olse but commands. There are people, I am sorrv to say, amongst the
Indians in this House who want us to look at the Budget rationally,
logically. Rationally with whom? Logically with whom? I have not heard
of freedom being won by logic, unless history were to be changed and
India were to make historv. They think that we are fighting a case in a
court of justice where you have to convince the court shout the logic of it.
Our opponents have logic much more than we and they practise their
logic. They do not simply talk as we do but act. In view of all this,
I hope Members of this House will take a broader view of this affair,
will take a national view of this affair, and when the right time comes will
refuse the Demands rather than try to be logical with those who under-
stand logic much more than we do. I would ask my countrymen to
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" remember that there are fallacies in logic also and there is such a thing as
a logical fallacy.

Maulvi Muhammad Yakub (Rohilkhand and Kumaon Divisions:
Muhammadan Rural): Sir, I will be considered lacking in courtesy, if 1
did not join the Honourable Members in paying a tribute to the skill and
vigilance of the Honourable the Finance Member, in preparing the Budget
for the year 1925-26 and for the lucidity with which he has placed it
before the House. In fact he made the dullest subject of finance as
interesting as poetry and in hearing his eloquent speech, on the evening of
the 28th February for over an hour and & half, I believe there was none in
the House who felt the slightest strain or discomfort.

However, 1 fear I cannot conscientiously congratulate this House or the:
country at large on the introduction of a surplus Budget when 1 find that
this House, representing the people of the country, has only nomiunal
power over the finances of the country  and out  of an expenditure of
Rs. 130'44 crores, only a sum of a little over Rs. 25 crores, that is about
1/5th of the whole budgeted cxpenditure, is votable by this House, and the:
certification power of the Vieeroy reduces cven this voting -power of the
Assembly to a nullity. No wonder if the despair caused by such a hope-
less state of affairs and the delay in carrying out the promises of giving the
people of the country at least some responsibility in the management and
the control of the affairs of their own land may result in creating the
greatest dissatisfaction and the consequences that follow in its train,

In making a réview of the Budget Statement of this year one cannot
pass without recording a strong protest aguinst the acceptance by the
Government of India and the Secretarv of State of the major portion of
the Lee Commission’s Report in the teeth of opposition from the Assembly,
the provineial Councils and the public at large. An utter disregard of
the popular fecling like this demonstrates bevond any doubt the total
importance of the Reforms, enunciated by the Government of India Act
of 1919, and a forecast of the majority report of the Reforms Inquiry
Committee is considered to be in the dircetion of adding insult to injury.

The ncceptance of the Lee Commission's Report has only this year
added a sum of Ras. 45 lakhs to our already extravagant military expendi-
ture, and an increase in the emoluments, allowances and the pensions of
the Indian Civil Service must have cost more. It is really very dis-
appointing that, although the embarrassment caused by the Great War,
has disappeared and the aftermath of that violent arm has also subsided
and India has resumed its normal conditions, still the Government maintain:
the same high level of taxation which they considered to he necessary just
after the war. And if abnormal taxation is required to meet the expendi-
ture of normal times, what would be the fate of the poor Indian if another:
war trumpet is blown? I simply shudder to think of the national bank-
ruptey of India. I maintain that it is not a justifiable course to maintain
taxation during the time of peace at the same high level as it was
after the time of the war. Such a continuance of a high level of taxation and
such ceaseless additions to the burden of the suffering people is, probably,
unprecedented in the annals of finance. During the past 11 years, the
coyntry has passed through a severe phase of agricultural and industrial
depression, and yet it has been called upon to bear the same burden of high
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taxes in order to satisfy the insatiable luxuries of the bureaucracy. The
obligation to remit taxation in years of assured surpluses goes with the
right to demand additional revenues froin-the people in the time of abnormal
conditions and unless the super-tax, the increased tax on salt, the increased
rates of the railway fares and the freight and the increased postal and
telegraph rates, are not brought to the pre-war level, there can be no peace
in India and the Honourable the Finance Member cannot claim to have given
any rolief to the country.

The fact that there is no peace in this country is fully demonstrated by
the military budget before us. We find that in spite of the great inclina-
tion of His Excellency the Cominander-in-Chief towards economy, for
which he has been deservedly thanked by the Honourable the Finance
Member, we are astounded to find that the military expenditure is budgeted
at Rs, 60.26 crores, thut is out of a total revenue of Rs. 133°68 crores,
nearly half .goes towards the maintenance of the amny. Adding to these
large sums of money, spent upon strategical railways and other works,
connected with military purposes, the grand total of military expenditure
would go much higher than 50 per cent. of the revenue of the country.
Only the standing army of the country is responsible for an expenditure of
20°26 crores. 1 can hardly imagine that in time of peace, any country in
the world would be allowed to spend more than half of its revenues on
military expenditure. IBut, Sir, military predominance can never give
peace to s country. You can hold India by the force of your machine-
guns, acroplanes, and fire-tanks, but yvou cannot give her peace and tran-
quillity by those means, which can only be achieved by a real change of
heart, and a guarantee for complete self-government suitable to the condi-
tions of the country. It has been repeatedly pointed out that Indianiza-
tion of the Army is one of the most cffective means of reducing the military
oxpenses, and only a few days ago a Resolution wad moved in this
House by the Honourable Mr. Venkatapatiraju, to the effect that early
steps be taken for starting a well-cquipped military eollege to train Indians
for the commissioned ranks in the Indian Army.

The object of this Resolution was the Indianization of the Army and
consequently a material reduction in the military budget. But it is very
disappointing that the Government could not see their way to aceept the
Resolution. This shows that the Govermnent do not at all care for the
popular fecling in the eountrv and this shows that. although the Indians
have given the strongest proof of their loyalty during the great war, still
the Government do not trust the penple of the country. The phenomenon
is really heart-rending.

Sir, I do not wish to enter into the details of the Budget, as I said
last year, that I did not claim to be an expert in finance. But there are
some other points about which I wish to make a few observations. One
of them is that in the matter of the reduction of the provincial contri-
butions. My province, the United Provinces, has not received equitable
treatment in this matter. We knew it very well that the United
Provinces was the second unjustly treated province by the Meston
Award and the financial position of the province, to-day, is so
bad that the estimates for the year, 1925-26, show a deRioit budget.
Yet we find that our provineial contribution of 240 lakhs of rupees
has been reduced only bv 56 lakhs, that is to say a little more than %,
while besides Bengal, which cets 63 lakhs, as the price for the introduction
of the Ordinances and Regulations, Madras has been granted a reduction-
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-of 126 lakhs out of 848 lakhs, that is to say a little less than §, and the
Punjab 61 lakhs out of 175 lakhs, which is also a little less than } of the
total contribution. For several years, the Government of the United Pro-
vinces has been undergoing severe financial embarrassments, new taxes
have been levied, the stamp duty and the court-fees were enhanced two
years uago, and the former of the two still continues at the enhanced rate.
Education is suffering for want of funds and several other important
schemes of vital importance to the province remain suspended. The civil
court buildings in my native town, Moradabad, are inefficient, some of them
highly uncomfortable. A scheme of new buildings was sanctioned several
years ago, and estimates and plans were prepared, but it has not yet bean
found possible to provide money for this very urgent work. T tuke this
-opportunity of strongly pleading the cause of my province. I urge upon
‘the Honourable the Finance Member to favourably consider the claim of
further reduction in the contribution of the province at the time of preparing
his budget for the year 1926-27.

I also note with great disappointment that grants to the two denomina-
‘tional universities of Benares and Aligarh were not included in the addi-
tional expenditure on beneficial services. 1 do not grudge the increment
of grants to the Islamia College in Peshawur and other colleges in the North
West Frontier Province; I am really very glad that this has been done,
and I heartily congratulate my revered friend, the Honourable Nawab
‘8ir Abdul Quaiyum, on the success of his efforts. I consider it highly
necessary that the Government of India should spend more money for the
promotion of our educational interests. DBut giving preference to it, the
North West Frontier Province over the universities of Benares and Aligarh,
which impart education to the students of all provinces in the country,
‘instead of being confined to any particular province, shows that the Govern-
ment become more readily inclined to satisfv those who are liable to resort
to violence than those who put up their demands in a peaceful and respect-

“ful manner.
(At this stago Mr. Presidont vacated the Chair, which was taken by
Mr. Deputy President.)

I earncstly hope that the Honourable the Finance Member will see
his way to meeting the claims of the two sister universities at the time of
putting Supplementary Grants hefore the House.

Another useful department which has not reccived any justice at the
hands of the Honourable the Tinance Member is the Department of
Archwology. This department, the creation of which is the only redeem-
ing feature of Lord Curzon’s Vicerovalty in India, is the custodian of the
ancient glory of this ancient land. Tt preserves and keeps intact the ﬁne
architecture of olden times and snferuards the precions mrnuments which
-command great respect not only of the people of India, but of the millions
of visitors from forcign countries, who take long journeys simply in order to
gee these relies of the ancient civilization of India. I raised my voice last
vear in calling attention to the paucity of the funds at the diﬂpona.]. of this
Department. T am extremelv disapnointed to find that even this year,
when the Honourable the Finance Member claims to have the satisfaction
of providing additional sums for research and other beneficial services, this

‘most deserving department remains unprovided for.
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The Honourable Sir Basil Blackett: Has the Honourable Member over-
looked the fact that an increase of Rs. 8 lakhs has been provided?

Maulvi Muhammad Yakub: That is very little. It is not at all sufficient
for the ordinary repairs to the old monuments. It really speaks volumes
against the unvarnished characters of British rule in India to find that a
paltry amount of Rs. 16 lakhs is budgeted for Archeology, most of which
goes in the salaries of the highly paid European officers. Having my faith
in the family motto of the Honourable the Finance Member, I also ‘hope
thut next year he will pay more attention to the importance and needs of
this greatly neglected department.

I also feel very much disturbed to find that the excise duty on cotton
has not been still abolished in spite of the clear demand of the representa-
tives of the country embodied in a Kesolution passed by this Assembly in
Beptember last.

I have said my say, Sir, and now it only remains for me to conclude
my observations with the remarks that we are aiming at nothing revolu-
tionary, our programme does not include even to paralyze the Government
by the constitutional method of obstruction.

Pandit Motilal Nehru: Who is tho ' we ''?

Maulvi Muhammad Yakub: I mean the Independents; not the
Bwarajists. All we are immediately asking for is only an instalment in
the direction of responsible sclf-government. The time is more than ripe
for such sn instalment being conceded. 1f that is also denied, the res-
ponsibility of the results that may follow will be upon the Government and
not upon us. I appeal to the Government do realise the great responsibility
that rests upon them in the matter. Already the difficulties have been
greatly azgravated and unless radical remedies are applied at once, every-
thing might be too late.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbators cum North
Arcot: Non-Muhammadan Rural): Sir, last year in my budget speceh I
ventured fo congratulate myv Honoursble friend Sir Basil Blackett on hav-
ing succeeded after all in bringing order out of the financial chaos of the
Government of India and for having succeeded in inmugurating an era of
surpluses. But on looking through the accounts of the year 1923-24, as
finally closed and presented to us, 1 find that his treatment of the finances
of that year was evidentlv due to the over-nervousncss of a new-comer in
the Government. Ile foreshadowed a deficit of four or five crores of rupees
in the Budget of the vear 1923-24 and advised His Excellency the Viecroy
to take the extraordinary step of certifying the salt tax in opposition to
the considered opinion of eminent Tndian non-officials that such an enhance-
ment was not necessary in the then financial state of the country. But
we now find that the accounts as disclosed have proved that his orities
were right and he was absolutely wrong in his estimate of the financial
position of that year. As has been pointed out by my Honourable friend
Sir Purshotamdas Thakurdas the real surplus for the year 1923-24 is much
greater than what the Honourable the Finance Member calls the realised
surplus. Though it is shown in the Budget that the realised surplus of
the vear 1928-24 is 2°'89 crores, the real surplus is 6'62 crores. For
in the revenue of the year he has written off 82 lakhs being disconnt charges
on the 1928 loan, and 8-41 crores being the advance given to the Persian
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Government, which advance will be recovered in course of time. Sir, in
his last budget speech desling with the discounts st which loans are
1ssued my Honourable friend has observed in paragraph 28:

‘ Of the total on the 31st March 1924 11'88 crores are due to the discount at which.
;:Tesyc:t e:;aeoflonbr; k“l;eer: ii:;su::ll.d Thil: Niability is _:l:;esdteld as an lintarest charge under
revenue within the p_ericl:d E)f eac}:sloaﬁl.l’l's exungul ? 'Y annual appropriations from

Now, Sir, may 1 ask what is it that has led him to deviate from that
healthy practice, that proper practico and write off in the revenuc of
1928-24 the discount of 82 lakhs of rupees on the loans issued in the course
of thut year. Evidently my Honourable friend felt that it was not proper
to show a big surplus, and he thought it was prudent to write off from the-
current revenue of that yesr as much as possible. 1 cannot explain on
any other basis the reason for his huving written off the 8-41 crores of rupces
advanced to the Persian Government. He justifies this method of account-
ing and dealing with advances by the practice which obtains in the British
Treasury. I do not pretend to know what is the practice which obtains in
the British Treasury. Perhaps the British Exchequer with s budget of
& thousand million pounds might treat such sadvances lightly and afford
to write them off from current revenues; but 1 for one, applying a true
canon of finunce, would certainly condeinn such o practice whether thui
practice is being adopted by the British Treasurv or hy the Government of
India. Last year we cricd ourselves hoarse that some relief might be given
to the provinces. Some of us suggested specific means and others suggested
that, if only that huge rescrvoir of military expenditure could be tapped
u little, some amount of relief might be given to the provinces. No heed
was given to our cries. We were told” that the finances of the Central
Government had not reached a position which would warrant the Govern-
ment of Indin giving relief to the provinces then. But what do we find in
the Budzet. Sir, we find o realised surplus of nearly 4 erores of rupces
lowving aside the windfall of 2 crores. This 4 crores is mainly accounted
for by a saving of nearly 392 Jakhs of rupees from militarv expenditure.
If only the Honourable the Finance Member had scrutinised the military
expenditure Iast vear with that amount of care with which he scems to
have scrutinised it this vear, surely he might have induced His Excellency
the Commander-in-Chief to effect thie economy and given the much needed
relief to the provinces. My Honourable friend said that n surplus budget
is an emharrassing budget for the Finance Member; but, Sir, what is the
meaning of a surplus budget? It means that the Government have taken
from the tax-payer more moncy than is really necessary for the cxpenses
of the State. T hope my Honourublo friend has heard of a book called
Arta Shastra, one of the ancient treaties on political science. There ia
a chapter in it devoted tn ‘‘ the dutirs of the Finance Minister of !:he
King "', and the author says that if the Finance Minister of the King
collects from the people more revenue than is necessary for the purposes
of the State he must be punished by having his nose cut off. T would
ask my, Honourable friend to realise what would have been his position if'

he had lived in the days 8f Channkyva.

The injustice done to the tax-payer in getting a greater amount for the
State than is absolutelv necessary is enhanced by the way in which the
current revenues are being deslt with. B8ir, the other day on the Resolu-
tion ofymy Honourable friend Mr. Jamnadas Mehta about the provision
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made for the amortization of the public debt we had a very full discussion
on the matter and I do not propose to go at this stage into the details of
the scheme. 8ir, the position taken up by the Honourable the Finance
Member in providing very nearly 5 crores of rupees as a smking fund really
comes to this, that in his opinion the Government of India have reached
their maximum capacity for borrowing in the market, and therefore he
says that we ought to finance a part at least of our capital programme from
current revenues. And when I asked him the other day whether he
seriously meant to suggest that the credit of the Government of India was
low in the financial world he said “ Yes '’. But I would refer him only
to tho statement he himself made last year in his budget speech. In
paragruph 24 he says:

_“The improvement in our position is happily reflected in the improved market
prices of all our rupee securities ™' ;

and then he goes on to give the exact position of the rupee securities of the
Governinent of India in the money market. T ask him, Sir, does that show
that the credit of the -Government of India has suffered in the money*
market? (The Honourable Sir Basil Blackett: *‘ Does it show that 1t
cannot be further improved?’) But it can be further improved if vou
wipe off all your debts; therefore why not repudiate all vour debts or impoge
a capital levy? Is that a way to improve your credit? (The Honourable
Sir Basil Blackett: ' No, it is not!”) As one of the great financiers bas
aaid,—sinking fund really comes out of a surplus und vou csnnot huve o
surplus when there are other more pressing demands on the revenues of the
country. I am afraid, Sir, that the debt position of the Government of
Indiu, as disclosed to us in the budget speech and as presented in the
accounts of the Government of India, is absolutely misleading. We nare
told that the Government of India have got liabilities to the extent of
nearly 1,000 crores of rupees. Certainly the figure is o staggering one;
and we are asked by the Honourable the Finance Member, ** Is it extra-
vagance to provide 4 or 5 crores towards our sinking fund to amortise
this huge debt of 1,000 crores?”’ But if the position ns ragards the debt
of India is to be realiscd in ity true perspective, vou must separate from
vour debt account that portion of your debt which is invested in productive
enterprises, gnd that portion of your debt which has been lent to'the pro-
vinces. In this conncetion I heartily welcome #he proposul of the
Honourable the Finunce Member to have a special Provineinl Loans Find
Account and also the proposal which he has foreshadowed in the Budget to
institute a special fund to provide for the railway debt. I heartily welcome
that proposal, because if that is done then we shall have a true perspective
of the debt position of India.

There are very many ways of estimating the burden of .d(:ht of
csuntry upon the tax-paver. One of the best means im my opinion 1s to
tind out how much exactly the tax-payer pays towards the interest
chiarges on the debt. During the discussion on debt redemption, the
Honourable the Finance Member said that excluding the interest from the
Gold Standard Reserve and the Paper Currency Reserve, the net amount
of interes! paid by the Indian tax-payer on the debt of the country in the
vear 1924.25 was Rs. T4 crores. Well, Sir, T have analysed the figures
for 1925-26' and this iz what T find. The total interest both on the
funded and unfunded debt is 42.84 crores—I am giving round figures. We
nre getting from our productive enterprises 20-17 crores; from the Gnid
ftandard Reserve and from cash balances and other miscellancous sources
1 n2
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we are getting 3-60 crores; and from the railways we are getting a net
ocontribution of 5-24 crores; so that 38°01 crores have to be deducted from
the gross interest that we pay, and that leaves a balance of 483 crores
of rupees. That is really the interest the tax-payer in India is paying on
the debt of the country, and I ask, Sir, is it necessary to provide for &
debt which pays 4°83 crores of rupecs as interest a sink'ng fund of very
nenrly 5 crores? Is that what you would call sound finance? If the
interest that the tax-payer pays for thc debt is calculated say at 5 per cent.
the capital value comes to under 100 crores, and that I contend is the
real debt position of the country. If that view is correct, the provision
of & crores this ycar towards the sinking fund cannot in the lcast be
justified. As I ventured to state on another occasion, it is tantamount
t¢ committing a raid wpon the revenues of the country when there are
really a great many claimants upon any surplus that may accrue in the
vear.

Sir, it used to be said once that the finance of the Government of India
was & gamble in rains and railways. By effecting the separation of the Rail-
way Budget from the General Budget of the country, we have succeeded in
eliminating the element of gamble in railways, and thereby to a very large
(xtent the element of gamble in rans also. But, unfortunately, when
the two gambling elements have disappeared, my Honourgble friend, Sir
Basil Blackett, is introducing a third element, that is the gamble n
exchange. The whole Budget is bascd upon the assumption that the
exchange is going to be at 18d. and if the exchange goes down, this fine
house of eards crumbles to pieces. All his calculations will prove futile, and
his so-called surplus budget will turn out to be a very great deficit budget.
Some one said that prophesying is the most fruitful method of imnenlling
ono’s reputation. But my Honourable friend the Finance Member is
evidently trying to build his reputation upon the prophecies that he makes.
Not only does he make a propheey. but he ventures to act upon his own
propheeies.  Fortunately for him his prophecy had proved true last year
#nd his calculations have not gone in va'n. But I am afraid, Sir, that so
lrng as this element of what I ceall a gamble in exchange is cont'nued in
ihe Budget, I do not venture to call this budget a sound budget. The
only remedy is to keep the currency of Tndia on a gold standard. When
we talk of a gold standard, the Finance Member speaks as the Delphis
Oracle. He does not give us to understand whether he is really opposed
15 the pold standard or whether he is enamoured of n gold exchange
standard. Sir, in discussing the question of exchange, my Honourable
friend hag sttempted by an elaborate argument to refute what he calls®
the common fallacy that a high exchange ratc operates detrimentally to the
exonrter and to the advantage of the importer., His onwn arzument in
refuting this fallacy, which he says it based upon a half-truth, is based
upon two other half-truths and upon the s‘mple refutation of the churge
levelled acainst the Government of India that the finances and currency
of the eountry are not managed in the interests of India as one would
like. Well, 8ir, T do not propose to level any charges at the Government
nf Tndia in the'r financial policy or currency policy. But I ask, when you
soad the historv of the period when vou ventured to te the rurre to a
2s. sterling, when it was not even 1s. 4d. gold, accompanied by your
Peverse Councils, is it any wonder that the peonle nf India beein to
question whether after all you are managino the currency of the country
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in the interests of the Indian tex-payer? Is it any wonder that doubts
are being entertained of your bona fides?

I said, Sir, that the Honoursble the Finance Member was trying to
prove his case by the statement of two half-truths, one of which is this: *‘a
rise in the rupec price of exported goods is balanced by a correspondiug
1eduction in the number of rupees required by India in paying for the
things which she has imported in exchange; in other words the producer’s
rupees have gone further than they would otherwise have gone.” Well,
Sir, this is as much a half-truth as the other half-truth which he tries tor
tefute. The only answer to this argument would be an snalysis of the
figures which my Honourable fricnd, Sir Purshotamdas Thakurdas has
laid on the table. Does the Indian producer consume as much of the
imported articles as would give to him the advantage, or rather counter-
balance the disadvantage, that comes on a rise in the exchange? Well, Bir,
so far as we know, imported articles are not consumed by the producer of
Indian articles to such an extent as would give him this advantage. The
second half-truth is this. He says, ' to a very large extent the producer
ir. India is also the consumer of his own produce, and it is obvious that
in 8o far as this is the case he is unaffected by a rise or fall in the price of
what he produces.” - Well, 8ir, if this were roally true, then I am afraid
we aro living, not in the 20th century India, but perhaps in the 12th or
18th eentury Tndia, when people could get everything that they wanted m
the village itself. But surely my Honourable fricnd does not menn to
seriously suggeet that the producer in India being the consumer of his own
produce is not very much nffected by the price of what he produces. 8'r,
in another passage in his speech ho speaks of the necedsity of the
importance of stability of exchange and stability of prices. I say
‘ Amen "'; but we on this side of the House at least are convinced that
that stability in exchange and prices cannot be brought sbout so long
88 you have got & managed currency in this country. If nothing eclse can
be said about the gold exchange standard, it must at least be conceded
that it is an insanitary currency, and the sooner you place your currency
on a sanitary basis the better it would be not merely for yourself but for
the country at large. As I said, when we talk about the gold standard my
Honourable friend talks like the Delphic Oracle; he does not really tell us
whether he is in favour of a gold standard or whether he is really opposed
to it, or whether he believes in the gold exchange standard. If he has got
any doubts about the benefits and the advantage of a gold standard, I
would refer him to the opinion of the two experts appointed by the $outh
African Governmont to inquire into the currcney system of South Afries,
who have come to the conclusion that the only safe currency for South
Africa was on a gold standard. Spesking of the chief advantages of the

gold standard curremcy they say:

“ The chiof advantages of adopting the gold standard are :
(1) Greater stability in purchasing powsr, both internal and external.
(2) Greater stability in interest rates, and a lower level of real interest rates.

- (3) Btability of exchange with gold standard countries, which are continually
increasing in number, and which, in many cases, determine the ultimate
price of South African exports.

(4) Greater confidence in South Africs abroad, which will encourage investment,
of foreign capital; greater confidence of labour; more convenient and more
sanitary currency.” .

Mr. Deputy President: Order, order. The Honoursble Member must
bring his remarks to a close as his time is up.
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Mr. S8hanmukham Ohetty: Yes, Sir, I will just finish with this onc
sentenee. I believe that the Honourable the Finance Member would do
a great service to India if he succeeds in placing our currency on a stable
nnd scientific basis.

Mr. B. Das (Orissu Division: Non-Muhammadan): Sir, the
Honourable the Finance Member while he was delivering his eloquent
speech on Saturday evening, with one idea went on constantly ham-
raering on my hehd that the Honourable the Finance Member and the
sutocratic Government of India can raise revenues to the tune of 180 crores
and spend it in any way they like without being responsible to the people of
India! Out of thesc 180 crores 56 crores go to the military department,
th maintain an impressed army on a war bas's. India is bled white by this
heavy military burden. Nearly 40 crores go to pay for the repayment of
debts, annuities and Home charges. Now these debts were incurred not
only by the present Government, but they were incurred by the acts of
digeretions and ind'scrotions of the former Ggvernments of India, who
bave never been responsible to the people of India. Another portion of
it, nearly 20 crores, go to maintain a bureaucratic Government, a top-heavy
bureaucratic Government, which the representatives of the people of India
do not want. Very little of it, if any, goes towards the public welfare
aopartments such as Education, Industries and Public Health. Very
little, if at all, goes towards the civic welfare departments. Now, Sir,
what is the use of discussing this Budget? The money is collected by the
Government of India by the Finance Bill. If we throw out the Budget,
then it can be certified by the Viceroy, and the money can be collected and
ir collected to incur this huge expenditure. If the policy of this Government
18 to spend our money in any way they like, let us examine .their policy
snd principles of Government and see whether that policy tends to improve
the welfare of the people.

During the past 18 months we have been dinning into the ears of this
Government that we want fresh refqrms, we want more real representation in
this GGovernment, buf the Government have lent a deaf ear to us. They
thrust on us the Reforms Inquiry Committee, and they know that during the
budget disoussion we will bring up this very question again, and so we are
told that on the 9th of this month the report of the Reforms Inquiry Com-
mittee will be published, and probably just at the elose of the session a day
will be allowed to the House to discuss the subject. So much for the good
intontion of this Government towards the legitimate aspirations of the
reople of India. Then let us examine minor policies by which this bureau-
oratic Government can safely do something for the betterment of the people
of this country if they have a mind. Let me take one very minor subject.
That comes under the purview of the Home Department. I speak of women
franchise.  There has been a Governor in Bengel who had insulted the
womanhood of India, and although we asked questions on this very subject.
we were ruled out in this House and were not allowed to raise the quesiion,
But the other day on the floor of this House we found an officinl Member
of Bengal defended the Governor of Bengal about that very insult to the
womanhood of India. Had there been any representative of the women
of India in this Assembly or in the Provincial Legislature, they would have
taken steps to defend their honour. But if the men of India are clamour-
mg for more frauchise, for greater representation, the women of India are
equally anxious and eager 10 have their -representation in these legislative
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kodies. Why do you wish that the electoral system in this country shall
follow the sequence of development of the electoral system that prevails in
England? Why do you wish the women of this country may be kept down
for centuries together ns was the practice in your country? Do you wish
Indian women to imitate your suffragists? Do you want Indian women to
take hammers in their hands and break down the doors of Sir Alexander
Muddiman to grant franchise to the women of India? And no wonder this
point has never been considered? We have asked questions repeatedly in
this House and we have been told that it is a matter for the Provincial
‘(rovernment. The Provineial Governments can allow women to vote at
the time of elections to legislative bodies, but unless the Government of
India can alter the rules, no woman of India can stand for clection to any
legislative bodies. This is an ontirely domestic matter which can be easily
settled by this Government if thev are really anxious to do something for
the womanhood of India.

While the taxation at present is being maintained at war level, and my
friend Mr. Yakub has already alluded to it, and asked what would the
I'inance Member do in case another war should break out? While he will
1aintain the taxation at war level, and the Army expenditure on a war
basis the only resource he can fall back on is that he will increase our un-
rroductive debt, and that is a very easy way to inorease the debt of India.

1 join whaqle heartedly with those who complain that this Government
have taken no steps to do away with that iniquitous and scandslous taxa-
tion, I mean the cotton excise duty. This poll-tax is humiliating to the man-
hood of India, and this taxation must go. If this Government are bankrupt in
statesmanship in meeting the legitimate .demands of the people of India, in
the advancement of reforms, and in their demand for self-government,
they are much more bankrupt in statesmanship in their policy of taxation.
Their policy is to wait and see and to take all the money they can get
hold of and spend it, and not to allow even o majety to the people for their
betterment and prosperity.  This Government appointed several Com-
Inittees and Commissions for the wulfare of the people of India. There
wrs # Committee on the Indiin Mercantile Marine. 1t recommended certain
beneficial measures for the people of India, but the Government have cleverly
shelved it. They have no time to consider the Report of that Committec
which goes to improve the trade and prosperity of the country, but when
recommendations like that of the I.ee Commission are put forward (Govern-
ment are ever ready to give effect to them even at the point of the bayonet
end in spite of the strongest opposition from the representatives of the
people. The policy of the Government is to shelve whatever is good for
the people of India, but whatever is good to strengthen the hands of the
bureasucracy is at once given effect to.

I must now come to my own province of Bihar and Orissa which this
Government have nogleeted for the lust 12 or 18 years constantly und ir-
variably. When my province was separated, wher the Bihar und Orissa pro-
vince was created, Lord Hard'nge's Government said that Orissa was joined
with Bihar in order to provide u seaport to the new province of Bihar and
Orissa. I asked my friend Sir Charles Innes why was it that the prineiples
underlying the creation of the Province of Bihar and Orissa, as wns set
‘down in the famous Government despatch of August 25th of 1911, had been
ignored and Sir Charles wwitted me saying that Orissa was added simply to
provide Bihar with sen cousts—as if to provide sea baths for the people of
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Bihar. If that was the object of Lord Hardinge in taking Orissa from:
Bengal, it would have been better for us, Oriyas, to have remained with.
Bengal. Of course Bir Charles Innes with his old love for Madras,—he has
spent the best portion of his life in Madras—naturally would like to see
Vizagapatam and Cochin Harbours developed, he would like to sce the rail-
ways built to Vizagapatam, but he will not benefit my province. It may be
the Government of India may say that it is a provincial subject. But every-
body knows the Bihar and Orissa Government is a very poor Government.
It has no finance. It cannot develop any port or harbour unless the Gov-
ernment of India finunce it or help it. The Government of Indiu since theyr
translation from Calcutta to Delhi have done away with their responsibility
for Bihar and Orissa. My friend Mr. Burdon told me he cannot spare even
a small vessel to survey the port of the Orissa coust. Well, what does :t
matter? Mr. Burdon is in charge of the Army Department and also the
Marine Department.,  What does it matter if Bihar snd Orissa is nob
developed? All its industrial, its mining and forest and other products are
taken by the railways to Calcutta to enrich the people of Calcutta and also
the port of Calcutta. If we are a poor people it is due to the utter neglect
of the Government of India, and Bihar and Orissa remains poor through
the utter neglect of the Government of India through their not providing
facilities for railways and even internal navigation.

Coming to the question of internal navigation, I maintain that every
oivilised Government must develop its inland navigation for trade reasons.
This Government spend hundreds of crores on railways but spend very
little on navigation. Where there is no inland navigation therc is no proper
development of internal trade. Of course, Government developed these
railways not for the development of trade and commerce, but for the trans-
port facilities of the military. Rivers and canals are seldom utilised for the
transport of the army. But if this Government want to justify their claim
te be a civilised Government, they must consider thesc civikising systems,
and those principles of good government which go not only to enrich the
Government but simultaneously enrich the people and add to their content-
ment and prosperity.

Mr. N. C. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): Sir, we must all feel satisfaction, each in his own way, that the
financial position of the country is being cleared up. This does not mean
that all the wounds and scars on the body financial inflicted in recent years
huve been healed. Our vitals are still achipg under the pressure of the
old heavy deficits, reckless louns and self-inflicted losses. But we, at
any rate, now know definitely where we stand and what we have got to do-
to completely rehabilitate ourselves. ln muny things, which may be
called the salient features of the financial statement laid before us on
Saturday last,—in many things a spirit of reform is clearly discernible.
The sepuration of the Railway Budget has been followed up by an attempt
to put ¢ertain departments of administration on a commercial basis. Certain
improvements also are well marked in the form in which the Budget is
presented. But there is scopc for further reforms not only in the same
line but also in other lines. For preference I would mention the reform
of changing the financial year from the first of April to the 1st of January
so that the financial year and the calendar year will be coterminous and
co-extensive. The Budget in that case will have to be presented on the
1st .of December. The House is perhaps awsare that the Chamberlain
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Commission on Indian Finance and Currency had actually suggested this
reform. But it was apparently shelved simply because the conservative
impulse of Provincial Governments proved too strong for the change.
The Commission says:

“ Under present arrangement, the Indisn Budget is presented before the end of

March, and the Finance Minister has to prepare Lis estimates in ignorance of the most
important factor on which the results of the year will depend.”

Lord Meston, once Finance Minister of India, gave it as his testimony
before the Commission that if the financial ycar be changed as suggested,
the Finance Minister will be able to have before him a full and complete
account of the rains and to give a slightly better and slightly stronger
estimate than under the present conditions. The notorious gamble in rain
will then be no more. The Commission was of opinion that the present
dates for preparing and presenting the Budget were almost the most
inconvenient possible. The Commission of course expected that some slight
administrative. difficulties could be plcaded against the reform in practice;
but the change (the Commission was strongly of opinion) would be a great
improvement. The question of shortening the interval between the time
of the preparation of the Budget and the time of its actual exccution also
has its own importance. The Finance Minister, I think, will nimself like:
the arrangement more than snybody else as securing greater accurascy to-
hig estimates.

It is & matter of satisfaction that the Postal Department is found to
be not quite a losing business. But I have my own doubts as to whether
the financial aspect of the Postal Department may not shine brighter, if a.
closer scrutiny were made of the commercial character of its operations,
and of the capital charged to it. 1t would be interesting to know whether
the Postal Departinent has been dealt with in exactly the same manngr
and on the same principles as the Raillway Department for the purpose of
determining its commercial character and calculating the capital to be
charged to it. Happily there is no proposal lhis year to increase the salt
duty. The duty in faet deserves to be still more reduced, though for
obvious reasons the advocates of that reform have for the present to rest
on their oars. Many people in the country are convinced that salt need not
be a State monopoly. They think at any rate that the poorer classes and
the agricultural cattle do not get that amount of salt which is essential for
their health and also as a preventive against certain kinds of diseases. It
is obviously unnatural that with such a big sea-board as India possesses
there should be so few centres of salt manufacture.

About opium revenue Government had better now begin to make up
their mind that the eventual total loss of this revenue is a foregone con-
clusion. Personully, I think the liquor habit in India is as harmful as the
opium habit. And as charity should begin at home, we must take steps to
make India dry before showing solicitude for the opium eater or- opium
smoker in foreign countries with which we have nothing to do. But after
all there is no choice between one kind of tainted revenue and another.
Also India must recognise that she has everything to gain by attuning
herself to the pitch of the moral consciousness which the League of Nations
has displayed in this matter.

The Chancellor of the British Exchequer, it is saidy indulges in many
littlo jokes and makes one serious peroration when he makes his annual
budget speech. Bir Basil Blackett has just reversed this practice. He
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has ontered into many serious disquisitions, but has allowed himself only
one financial joke, and that is about the surplus. The Finance Member
affects to be embarrassed by the surplus. So was Alla Uddin of the
Arabian Nights when he rubbed the magic lamp and did not know what
orders to give to the meek obedient giant that appeared before him as his
bondman. Now, u deficit may, even like the virtues of poverty, prove a
source of superior and enlightened delight to a Yinance Minister, in whose
making stoic philosophy may have entered more than sound finance. But
of these virtues India has quite enough and to spare already. She may
now well be excused if, for a change, she craves for the vices of plenty,
though it may incidentally cause some embarrassment to the Finance
Minister personally. 'There are embsrrassments and embarrassments, and
those who can realise the difference between the embarrassment of a deficit
will gladly go forward to share the Finance Minister's cmbarrassment with
him on surpluses. Only let him not be a misanthrope and hate human
company. Indeed, we think the Finance Member has really even greater
cause for embarrassment than he himself believes. 1t must be certainly
twice as embarrassing to disposc of & surplus of nearly 8 crores than .
surplus of four orores, and I think the Honourable Member only under-
estimates his troubles. For the four crores which he has set apart for
redemption and avoidance of debt is n real surplus in the sense of being a
net excess of revenue over expenditure. And he will come to know in the
course of the debate on the budgetary demands that the House is far from
being content to divert sush a big sum in the name of debt redemption.
Not only a large useful amount but slso & great principle is here at stake,
snd the right or wrong of the situation must be eamestly fought out. The
Finance Member has argued that the setting apart of four crores of rupees
i the name of debt redemption not only reduces the amount that we have
to borrow, but alro gives confidence to our intending and our possible
creditors, in the security for the debts they would give, and thereby serves
to keep down the rate of interest on new loans. But I think the House
will like to differ from that view, There is, I think, no fear of our real
credit being at stake. The Indian Government are still fully solvent not-
withstanding their recent escapades and extravagances. Turther intend-
ing creditors of the Government of India would be shrewd enough to
perceive that the British Exchequer may be regarded as a second line of
defence at the back of the Indian Government. Tf Parliament is respon-
sible for the administration of India, it must also be responsible for its debts.
It would certainly be an intercsting law-point whether the Parliament
cquld not be held ultimately responsible for the debts of thé Indian
«3overnment. TFor sll the revenues of India legally vest in the Secretary of
State for Indin und all the expendilure incurred by the Government of
India is sanctioned by him. The Indian Government perform the functions
of a mere agent in all their financial transactions. But even if we may
suppose that the rights of the ereditors cannot go bevond the revenues and
the assets of Indin as being the only specific security given for the debts,
the sheer banking instincts of England will not forsake her in an hour of
¢risis. They will tell her that the Indian Empire is quite cheap for the
debts she may have to take upon herself and to liquidate. Moreover, it is
simply unthinkable that a civilized Government like that of England may
ever repudiate India’s debts. My point is that there is no fear of India
having lost her credit in the eyes of her existing or future creditors. Under
normal conditions, the Government can get loans at a cheap rate of interest,
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and if things seemed to have altered in recent years, Government have to
thank themselves for the situation. Their own schemes of extravagance,
their own reckless and costly undertakings made them go in for loans at
any price, 80 that it was Government themselves who, as it were, forced
the rate of interest against themselves in the money market. Their break-
neck haste in realising their constructive genius for putting the house in
order was the cause of the abnormal rate of interest rather than an
inherent perversity of the money market. Government must of course pay
the penalty of their folly, but I cannot admit that the confidence of the
creditors of India has been rcally shaken in any way.

Well, what the Finance Minister has said in his statement under the
heading of loans funds will be greatly appreciated by all men of affairs.
After all, all loans, for whatever party or purpose they may be raised in
India, must come out of a common reserve of national saving, viewing
India as one whole nation. But it is certainly a most convenient and
businesslike arrangement to create separate loans funds. It is an advantage
for all concerned to be able to think in financial detachment. The separation
of the Railway Budget will easily lead to the establishment of a separate
loans fund for the Bailways, though of course Government will have to do
the necessary administrative arrangement. But the principle and practice
can be usefully extended to the loans funds not only for Provineial Gov-
ernments but local self-governing bodies also.

The increase in the salaries and allowances of the Civil SBervices appesars
in the Budget and will not fail to be resented by the House in view of the
Kesolution passed by it last year. The great services made a great fuss
by threatening to resign and prematurely refire on pension. But it was
merely a theatrical gesture. It was designed only tq frighten the Secretary
of State into greater concessions and the trick, as we now see, has been
highly successful. The sagocious rats were expected to leave the sinking
ship of State in India as if it was going to be wrecked on the rock of Re-
forms. But soon they thought better of the situation. They discovered
that the ship is fully as seaworthy afler as before the Reforms, and the
thought of an averted danger has only added to the plenty of the crumbs
swopt from a festive dinner table.

The Finance Member has not been just and equitable in the distribution
-of the surplus umong the different claimants to it. 1 fail to see why no
relicf at all has been given to Bombay in the matter of provincial contri-
butions. The Budget of my province has shown a deficit for this year,
ond even such slight relief as Bombay would have rcceived might have
beeh very opportune. It is somewhat incongruous that when the Indian
Finance Member feels embarrassment as to how to dispose of his surplus,
-the Bombay Finance Member should have to raise money by new taxation
to make up his deficit. This may be regarded as another instance of the
grudge which some people believe Sir Basil Blackett rightly or wrongly enter-
taina against Bombay and her people,

Then, again, there is the rightful claim of the cotton excise duty for
relief. There can be no mistake as to what this House feels in the matter.
It has already passed a Resolution in favour of the abolition of those duties,
and it will naturally feel slighted if the Finance Member shows scant
-courtesy to ils deliberate and well-considered decision. I am one of those
who have mamy a grudge to square up with the average millowner, for
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I hate the commission agency system, I hate the inequitable agency con-
tracts which bind sharcholders, and 1 hate the callous indifference which.
he shows to the -interests of labour. But we sre all opposed to the
excise duty not because we love the millowner, but because we want to.
knock down the odious principle which underlies the excise duty. We
can take other cudgels to beat the millowner with, and bring him to the
path of duty and righteousness.

Lastly, I will deal with one part of the Finance Member’s srgument on
the subject of Exchange and Currency. 1 see that the appointment of a
Currency Committce is coming within a few months. It may perhaps
come with the Finance Member himself when he comes back from Home
from leave which I hear he is taking from next month., Better late how-
ever thun never. In the matter of the appointment of committees of inquiry,
Government always betray the paternal perversity which suys to the
children: ‘‘ Jam yesterday. Jam to-morrow. No Jam to-day’” Com-
mittees will certainly be appointed, but precisely not at the moment when
public opinion wi]l demand them. Government must, it appears, always.
negative the popular demand, like the autocrat of the breakfast table, just.
only to assert their prestlge and aut-honty If wisdom were conceded to-
leaders of public opinion, would it not be an argument for surrender of
authority and accepting responsibility |

1 do not wish to go into the vexed question of the relation between
prices and exchange. I shull be content only to say this that I regard the
Finaneo Mewgber's whole argument in this matter as an apt illustration
of the saying that paradox is the most convenient cloak to cover the sins
of heresy. I will deal®only with the advice given by the Finance Member
to the people of India to give up their suspicions about the Government
policy in regard to currcncy and exchange. He evidently attributes pre-
judice to non-official critics, when they betray the suspicion that this policy
of Government may be influenced by a consideration of intcrests other than
those of India. "The Iinance Member, it should be observed, however,
does not even distantly suspect that the official mind also may have a bias
in its administrative operations. I only wonder that suen naivete should
be found combined with such profound worldly wisdom as we see in the-
present Finance Member. In the first place, the suspicion of the
Indian people has been only very recently proved by certoin facts which:
even the Finance Member has to admit about the disastrous blunders
commitied by his predccessor. But he would call them only errors of
judgment or only matters of historical importance. Only a eynic can
thus mildly characterise the withering blight of Haileyism. Have reverse
Councils morcly a historical importance for us when we are actually suf-
fering in such a distressing manner from the dire consequences of the
wanton liquidation of our financial resources abroad? Surely, we cannot
afford i think of Sir Dasil Blackett's predecessor with the same cqunni-
mity or detachment of mind as when we read the account of Nero fiddling
. when Rome was burning or the account of the massacre of the innocents..
“ Our present financial helplessness and Government's imprudence are

vitally connected like the Siamese twins. T can cite the testimony of
others, who at any rate, cannot be charged with prejudice. Thus, Mr.
Moreton Frewen said in his lecture on the problem of exchange in 1921
that but for the Reverse Councils liquidating India’s resources in London.
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the drain on England’s gold and moncy power would have been too
‘.enormous to bear. 8o also Major Grogan stated in a letter to the London
Times in 1820:

* There was no other explanation for their amazing action except on one of the
following theories, namely :

(1) A plot to whitewash the Indian Government. .

(2) Political influence leading to a premedinted policy of nssisting Munchester
and Dundee exports by imposing a burden equivalent to 100 per cent.
sterling Excise on their competitors in India. ) .

(3) Financial influence leading to a premeditated policy of sweeping every Indian
debtor into the maw of the British Banking 7Trust.

(4) Suhservience Lo some factor desperately interested in the maintenance of the
high value of silver. . .

(5) An organised attempt of the Indian bureaucracy surreptitiously to multiply
its salaries and pensions,

(5) All-round general nescience on the part of the responsible authoritics.”

Mr. Deputy President: I am afraid the Honourable Member has
:reached his time limit,

Mr. N. C. Kelkar: Very well, Sir. The Times of India cannot cer-
tainly be regarded as a pro-Indian journal and yet sce what it says in one
-of its articles in this matter when exchange was raised to two shillings
by Statute. As time however, is short I will not read that long extract
to the House. I will conclude my remarks only with the expression of
the hope that the Finonce Member will not hereafter try to convince this
House or the Indian people by heretical paradoxes or by manipulated
stutistics which he himself once said do not prove anything. We do
want the Government of India really to look at und feel about Indian
.matters as if they were a truly national Government.

Mr. C. S. Range Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
‘madan Rural): Sir 1 wonder whether the Honourable the Home Meinber,
who has just come to this House after a long day’s absence works in the
matter of finance in conjunction with the Honourable the Finance Member,
T put this question because, if I were the Home Member, if I belonged to
a Government which is responsible not to tha prople of India so much
‘a8 to the people of England, I should have tried to *‘ get into the skins *’
of the Indian people. That, Sir, was the phrase used in a famous letter
written by General Gordon from which letter Tiord Morley quoted in one
of bis Tndian speeches. I am afraid the Honourable the Finance Mem-
ter has not helped the Home Department in making an impression on
the country,

What T said with regard to the Railway Budget ] have to repeat in
regard to this General Budget: It is not a poor man's Budeet. In the
case of the Railways they snid that thev could not reduce the third class
passenger fares. Here, the Honoursble the Finance Member finds argu-
ment for not reducing the postage on postcards and letters. I am sur-
prised that he has not done it, especinlly when he knows, or ought to know,
the condition of the people. There is nothing in this Budget which gives
a direct relief to the poor . . . .

Mr. Darcy Lindsay: What are the provinces going to do with th .
tributions which are to be remitted? gotmng <1 Lhe con

Mr. 0. 8. ngs. Iyer_: Mv Honourable friend from Bencal agks me
what sthe provinces are going to do with the contributions which are going
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to be remitted. The provinces will certainly try to do justice to the-
remitted provincial contributions so far as justice can be done. But my
Honourable friend from Bengal is aware that the Executive Council stands.
between the transferred departments and the light of the world. It is
admitted by your own moderate friends and admirers that diarchy has
failed. Why? Because you do not find money enough to manage the
transferred departments. Bir, I think it is one of our European critics.
who was responsible for the phrase '* nation-building departments.’’ Well,
these ' nation-building "' departments have not contributed much towards
the building up of the nation, only because they have no money. The
remitted provincial contributions so fur as my province is conrcerned arce
so meagre that they do not even touch the fringe of the poverty of the
people. You know that the United Provinces, beecause of three days’
bard rains, have suffered losses twice the amount that you concede as
remisgion to that province. You know that the Ministers in that pro-
vince have voluntarily sacrificed a part of their salaries, while, what do-
the European members of the Civil Service do? 1 do not want to import
excitement into this dcbate. bul in answering the question put by my
Honourable friend from Bengnl, T have to contrast the attitude of the
European Members of the Civil Service with that of the representatives
uf the people, however jmperfect, who are in charge of the transferred
departments. The FRuropcan members draw their full pay, and if you
please, more than their full pay, thanks to the recommendations of the
-Leo Commission which, in spite of the opposition of this House, have
been given effect to. What wus hitherto a domestic responsibility huns
row become a national burden! Even the birth of a son or a daughter
in a European civilian’s household is a matter of national concern! 1T
did not want to enter into this question, but I believe the Honourable-
Momber understands that provincial contributions do not even touch the
fringe of the poverty of the people.

Be thut as it may, what is the use of grumbling against the Honour-
able the Finanee Member? The defect of his Budget is the defeet of
the system of administration, and the Government of Tndin ought to know
that the systemn of administration being defeetive. they ouzht as far as
possible, in this transitiona] stage, try to minimize the defection
by reaching the imagination of the people, by touching their
heart. TFor instance when a poor mun goes to the post office 1o
buy a post-card and when he realises that henceforward ihe price of n
post-card is a quarter of an anna instead of half an anna, he will think
that the Governincegt is not so unkind as-he has been told, as he has boen
made to believe by his own ecircumstances, by his own sutlerings.  Sir,
this svstem of overnment has no imagination. T regret very much that
the Home Member did not give a few ** tips ' to the Honourable the
Finance Mcmber in this matter. It is a matter for surprisc that, despite
two years of protest from the people, you have ignored their protest. 1t
in a matter for rorrow to the poor people of India who feel convinced that
80 long as the Dritish adminjstration continues they have to pay dearly
for it. I wonder whether the Honourable the TFinance Member has read
the book cglled the ‘* Government of India > by Mr. Ramsay MacDonald,
the I.nhour Premier. I wonder whether he has read that. He is silent.
Apparunt-l_v he has not read the book. If he has not read the book, I
will ask the Honourable the Finance Member to study it, and also other
Honourable Members of this House. it is worth knowing what an English
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ex-premier thinks how we are paying in this Budget for what is oalled ** &
foreign government.'’

The Honourable Sir Basil Blackett: I did not want to interrupt the
Honoursble Member but I may assure him that I have read it.

Mr. 0. 8. Ranga Iyer: I am glad the Honqurable the Finance Member
has read thig book.- Silence does not always mean acquiescence.

Mr. M. A. Jinnah: It is out of date now.

~ Mr, C. B. Ranga Iyer: Mr. Jinnah says ‘' it is out of date.”” I am
sure my Honourable friend from Bombay does not inagine that the Govern-
ment of India are up to date! 1 do not think he imagines that the
cireumstances disclosed in that book do not continue to-day. I do not
think that Mr. Jinnah can pretend for one single moment that any one
of these conditions has changed. I do not think any responsible Member
oi this House can claim that the circumstances inseparable from foreign
rule have been tided over., What Mr. Macdonald has said in this
* out-of-date "’ book, as Mr. Jinnah would call it, is very applicable to-
the wp-to-date circumstances. ‘‘ A foreign government is always a dear
government—even if it is worth its price ’', suys Mr. Macdonald. [ say
it is not worth its price, but even if is worth its price, we have to pay
£lso a penalty for it. His remarks on the Indian Civil Service, I muay
further say, are not ** out-of-date '’ but very much up-to-date. The
book was written when the Liee Commission recommendations had not been
givon effect to. But the survey of the conditions, in those ‘* out-of-date ™
days when the book was written, is much more applicable to up-to-date
tonditions. He says:

*“ Tlie Indian Civil Serviee has been regarded for many years as the most attractive
of all civiliann employment under the Crown.”

He goes on to say:

“In the early days of the Indian National Congress, one of the most frequently
used arguments in favour of more Indians being admitted to the Indian Civil Service
was that the British demanded salaries far in excess of Indian standards. I fecar the
habit of high standards has become so prevaleut that this consideration has no longer
any influence. When Indians appeared in the higher service of course they were paid
the same rates as their British colleagues.”

Further on he says:

“ What these standards are may be seen by comparing them with similar posta at
homo. The pay of a civilian member of the Viceroy’s Council is £5,336 per annum
whilst that of the Secretary of State for India is £5,000; a member of a Governor's
Council gets £4.2656. the Minister at the head of one of the minor departments al
home gets £2,000; the average pay of a man holding a superior executive post is
£2,000, a principal clerk to the Treasury rises to £1,200."
ind so on. He comes to the conclusion that if the Indian Government
vwere Indian, the expenses would be considerably reduced and he goes on
for gay o

‘“We should lend our energies to prevent these high standards of pay becoming
more common. Money is not so chenp as it used to be in Indis and therefore existing

rates of pay may have to be slightly augmented in some cases Lut the abundant supply
of indigenous ability which is now availalle ought to be used to keep down unneces-

sarily high salaries.”
Then he talks of the poverty of the Indian people. He says that there is

absolutely no comparison between -the poverty of the people here and the
poverty of the people in England. In the case of the Postal Department,
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the Honoursble the Finance Member said that the Postal Department
raust pay its way. But it is not fair to apply English standards to lndian
.conditions. Please listen to what Mr. Macdonald says:

‘* The official apologists keep reminding us of the low taxation of India, but that
has nothing to do with the matter. The question is what is the taxable capacity of
the Indian people, and as regards the great mass the answer must be: ° practically
nil.' Englishmen may be taxed, on the average, £10 a head and Indians only one
shilling, and the’'lndinn impost be heavier than the FEnglish one. While prosperity
is far from general in India, the Indian Government will not he able to raise its income
very substantially without lowering the standard of life of the people and crippling the
economic life of the country; and prosperity cannot be widespread if the exported
tribute i heavy.’

Then he deals with the military department. The military department
is cortainly half Indian and hnlf Imperisl. For instance the frontier
.question was long considered to be an Imperial question, but now unfortu-
vately all the expenditure in regard to the frontier operations is to be
torne by the Indian people. Mr. Ramsay Maecdonald makes it clear in
his book that it is very unjust and that it is very object'onable. Sir, on
this question, you will recall what Lord Salisbury, as Secrctary of Stute
for India and the Viceroy said about the whole position :

“to treat the Indian frontier question as an indivisible part of a Em& Imperial
. question, mainly depending for its solution upon the general policy of Her Majesty’s
Government, *’

¢end the Indian people having no voice or choice in it. With
reference to this military question, especially the frontier question
and slso the European soldiers in India so long as India happens to be 8
part of the British Empire, Mr. Ramsay Macdonald would want that the
-whole expenditure be borne by the English.

The Honourable 8ir Basil Blackett: Since he was Prime Minister?
Mr. 0. 5. Ranga Iyer:

“ A self-governing India would no doubt insist upon bearing some definite share
-in defence, but like the Dominions it would settle how much it ought to bear : it would
adjust the cost to its meuns and it would decide in what form it was to make its
contribution—perhaps un Indian-recruited army. In any event the present plan. by
which India pays for the Imperial army stationed there without in any way determining
policy, is as bad as it can le.'*

And Mr. Jinnah says this is ‘‘ out of date.”

Mr. M. A, Jinnah: s the Honourabhle Member prepared to accept the
-remedies suggested by Mr. Ramsay Macdonald? That was my point.

Mr. O. 8. Ranga Iyer: Yecs, the main point namely the system of
government. There is no use grumbling in this House against the
"¥'nance Member in the good old style. There is po use saying hard
things about him. He is trying to serve both God and Mammon,—the
God of the Indian people and the Mammon of the British bureaucracy. He
was rather loudly 7protesting on the exchange question. I think if
Mr. Kelkar had beer. allowed to finish his quotatinn, it would have shown
-that the reverse council sales in 1920 were ‘‘an organised plunder.” It is not
Inncuage, it is the language used in The Times of India. I do not

- *o question the bona fides of the Government in this matter,
:because the Government are in a very difficult position. They have to
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serve two masters, the Indian people and the Secretary of State. The
exchange policy is dictated from above by the Secretary of State. It is
dominated by the English bureaucracy.

Roverting to the statement that 1 made at the beginning that thig 18
not a poor man’s budget, I wonder why the petrol duty is to be reduced,
and not the duty on Kerosine oll, which is used by the poor man, not
the postal rates and many other things. The poor man has been totally
ignored by the Government of India. And the poor men are altogether
reglected by the Government of India because there is no representation
of the people among those who frame the Budget. 1t is thrown over our
lcads! So many documents are laid before us; and I am jolly gldd that
we have so little time to go through them! I am glad because there is
wbsolutely no use our going through these documents and trying to criticise
them. T think the Finance Member understands much better than other
members of this Government how to serve the British Government and
the Indian autocracy. I do not blame him for the autocracy, but it is
time we got rid of this impossible system, this intolerable system, and
make the framing of the Budget conform to the wishes of the people.
Meantime I look forward to an early day when we shall have an Indian
Sir Busil Blackett, when we can have an Indian Finance Member. I do
not care so much whether the Home Member happens to be an Indian or not
in this transition, but we cannot afford to have the Finance Member n
foreigner, not that T make any pcrsonal reflection on Sir Basil Blackett,
hut T belicve that an Englishman, a very able man who comes from
England to this country, will find it absolutely impossible ** to get into
the skins '* of the people. He finds arguments, he finds logic,—for what?
To justify his not reducing the postal rates; and he will find arguments
for many other things. He knows his subject and it is his business to find
arguments, but you cannot justify certain of these provisions which mever

\\;Ol;llld thwe appeared there if Indidns had control of the framing of the
3udget.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 4th March, 1925,

—— e —



APPENDIX.

192

_ﬁ = .?..— 05T £8'g __r.; - E8¥ 0’1 e3's 03'1 £e'L 5% | €86 %301
_ |
- ¥ -¥ 12 i 8 < LI 8 1 °r 1 . * + uresey
- . D 6 91 9 % w | & _ - ® _ -3 830urAOLg (83D
a | oor or | 08 ol owe _ wole | L ¥ . vamg
e1 el ST 87 i 18 0s | I8 £g Lig 9 er'r - qu{ung
i | L g | & T 'l 1y WL % | 093 * soursoag pagrugy
i ; i
% o8 ge | 0 g ! e _ o - g9 £9
61 61 = ¥ e W 9, m s 9 Sequog
@ | ez 2 | 8 e | ooe 6s , wT | WE O RT | B —
__ ;
T T y | |
VU T TSN 3% DR .. RO .. DU . S [ 9 _
1A A Al oo R | I 1 peryg
e 24042 §7 2

(rsoadua jo syyey uf)

(402K Bdsperoons yaoe ui ¥
siypnf o hy puv 9z-CoGI W 894040 §Z sy K9 paompas a3 juncmv 2,000.1660 347 f3)

swoyRqLIN0) 10INNA0LF  Jo NOYONPIs Jo ssisbuid Bvsmoye juiwoopg

'V XIANHd44AY



APPENDIX B,

IMPORTS DURING 12 MONTHS ENDING 31sr MARCH, 1924,
DisTRIBUTION OF IMPORTS.

TabLr L.—Aticles for the Wealthier Classes.

Animals (mainly Horses) . . ' .
Apparel . . . . . .
Arums and Ammunition . . . .
Art (works of) . . . . .

Dasketa and Basketware . . . .
Boots aud Shoes . . . . .

Booku . . . . . .
Bttous . . . . . '
Candles . . B . . .
Canes and Itattans . . . . .
Curriages and Curts . . . .
Chinese and Japanese Ware B . .
Clocks and Watches . . . . .
Coffes . . - . . . .
Coir . . .

Coral . . . e
Cutlery (not m(lmlmg pruning km\ml) .
Cycles . . . . .
Drugs and h[odwmal . . . .
Earthenware and Porcelain . .

Klectroplated ware . . . . .
Feathers . . . . . . .
Firoworks . . . . . .
Fish . . . . . .
Fodder,etc. . . . .
Fruits and Vegetablos . . . .

Furniture, etc. . . . . .
Gelatine . . . . ' .
Glass—
Lampware . . . . .
Tabloware, Docsnten cte . .
Scientific . . N . .
Bheet and plate . . . '
Bottles and Phials |, . . . v
Others , . . . . . .
Ra,
Baugles . . 886,38,080
Beads and false pelrll N 89,42,438
1,25,80,518
say Half goes to cultivators . . .

(1923 )

R,
. 19,860,003
. . 1,41,24,886
Ce 64,068,449
. . . 8,36,568
e 20,821
' f ' 25,44,609
C e 51,42,370
. N 27,08,303
. . . 2,45,603
. e 5,90,79:2
. . . 21,867,879
- . f 62,185
. 16,561,008
] . 16,17,488
. . . 78,300
. . 22,448
e 21,62,402
. . . 32,587,861
. . . 1,81,32,945
. . . 70,90,808
. . 6,32,851
. . . 24,949
e 11,563,100
. v 20,886,908
72,659
. . 1,70,79,994
' . N 18,61,118
e 54,089
Rs,
17,32,441
10}22,849
1,88,810
$2,90,050
84,79,218
22,80,847
1,19,93,719
62,90,259  1,82,83,978



1924

ATPENDIS,

TMPORTS DURING i2 MONTHS ENDING 31sr MARCH, 1924—contd,

DisirIBUT10X OF IMPORTS—comid,

TaBLE L—Articles for the Wealthier Classes—contd)

Hair and Manufactures of

Hardware (exclu ling Agricultnral implementa)

Jowallﬂ'y . .
Liquors . . .

Matches, say half of Rs, 1,45,91,813

Mats and Maiting .
Motor Cars, etc, .

0il Cloth and Floor cloth
Perfumery . .
Plants, ivinz . .
Pearls and Precious stones
Prints and Kngravings

Provisions and Oilman Storss

Rubber tyres, etr.

shells and Cowrles .
Smokers’ requisites .
Soap . . .

.

Bpecimens of natural acience

Spices . R .
Stationery . .
Sticks and Whip

Stone and Marble .
Ten . . .
Haher lashery . .
Rilk and manulactures of

Wool and Manufactures of

Artificial silk and other textiles

Tobacco . . .
Toilet requisites .
Toys, ete, . .
Uwbrellas . .
Articles by post .
Other articles . .

.

.

.

Tanry 11,—Articles for Trade and Industry.

Asbestos . . .
Belting for Machivery
Bobbins . f .
Bristles, etc., for Brushes
Brushes and Brooms .

.

.

.

.

Building aud Engineering material

Chalk, French . .
Chemicals and Preparation

Rs,
58,425
4,21,64,008
16,11,123
8,14,66,220
72,956,907
8,38,402
3,08,0,405
8,67,470
2,656,088
02,488
1,79,81,237
2,72,230
2,80,79,662
1,67,96,394
3,290,500
6,04,676
1,19,27,206
23,082
2,58,77,660
89,068,440
1,23,928
5,91,250
82,26,291 «
99,032,274
4,02,18,606
2,84,64,601
1,26,60,957
2,26,18,496
48,94,289
62,87,044
56,98,600
3,44,19,208
20,29,699

— . St

62,26,87,936

Rs.
11,80,607
88,12,480
60,68,963

24,776
11,27,8568

1,24,77,282

22,872

2,04,74,917



»

APPrENDIX,

IMPORTS DUKING 12 MONTHS ENDING 81gy MARCH, 1921~ contd,
DISTRIBUTION OF IMPORTE—contd.
TasLe II.~drtioles for the Trade and Indusiry—contd,

China clay ‘

Coal, Coke and Pltﬁlllt Fuel

Cordage . .

Cork manufactures

Dycing and Tanning materials

Graphite crucibles
Gums and Resins
Hides and Bkins

-

-

-

HO]’DG . .
llorn . B .
Instruments and Apparutus
Ivory . .
Lac . .
Leather . .

Machinery .

Motals and Ores (excludirg Coppe

-

.

L] .
L] -
. .
- -
L] .
.
-
.
. -
. .
r Brazies)

Oils (excluding Kerosineand Fuel Oils) .

0il, Kerosine and Fuel oil, say Falf of Ry, 5,17,18,304

Packing for engines and boilers .
Paints, ete., and Painters materials . .
Paper end Pasteboard

Paper making muterial

Paraffin Wax .

Pitch Tar and Dammar

Polishes .

Printing machiuery, ote,

Seeds .
&hips and parts
Btarch and Furinn
Tallow and stearine
Ten chests .

Telegraph and Telephone m

.

Flax and manufacturcs of .

Hemp .
Jute "
Wax ' .

Wood and linler

”

.

. .

&
aterin’s
L L 1
TapLe 111

Roilway Plant and Rolling Flock

tugar, Refined ,

Colton Manufactures

Tagir 1V,

R8s,
= 1589,986
. 1,76,20271
. 7,60,086
. 3,59,065
. 2,9353,392
. 3,67,941
. 20,566,882
) 15,50,256
. 8,03,635
. 53,662
. 8,25,77,197
. 24,75,104
. 22,18,157
. 52,32,121

. 19,13,18,919
. 22,44,22,651
. 2,47,56,048
. 3,08,69,184
. 2,468,749
. 1,30,89,188

2,71,07,0:6

. 20,45,708

. 70,631
4,98,102
£0,51,824
32,19,798
5,64,339
. 71,68,543
. 20,444,628
. 26,13,818
64,92,048
. o 2,91,247
. 28,531,410
. 9,560,202
. 21,89,006
. ¢ 90,819
, 08,531,080

69,86,61,040

11,72,46,081

15,45,06,457
69,00,27,968

(R

B5,44,54,423

-

1925



1926

APPENDIX,

SUMMARY,
Wealthy classcs . . A .
Trado and Industry . . . . .
Railway’Plant . . . . . .
Bugar . . . . . . .
Cotton picce-goods . . . . . .
Articlos used by Producers, say . . .

Tolal Value of Imports

Rs,

62,26,47,936
89,86,51,949
11,72,46,081
15,45,06,457
69,99,27,966
2,19,26,70,389

8,02,04,617
2,27,62,85,006
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